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Counsel for the Applicant and Mrs. M. Das,

learned Addl. C.G.8.C. ;;ep.resentec‘z the

Respondents. -
Counsidering the issue involved, I am

of the view that the notice is to be issued.

Accordingly, issue notice to the

Respondents. The  Respondents are .~

directed to file reply statement mthméi; ¢
;

weeks.
Post on 23.01.2006.

Vice Chairman - .
’ L]
Jmb/

23.1.2007 Post on 9.2.2007. ]
(

L_./ o
 Vice-Charirman
fobf

9.2.2007 Considering the larger issue
involved that is of implementation of =
the scheme for promotion and pension J
in this case I am of the view that this
O.A. has to be admitted. Accordingly,
O.A. is admitted. Six weeks time is
granted to the Respondents to file reply

statement.
Post the matter on 26.3.2007.

Vice-Chairmag

/bb/ -. 1
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26.3.2007 Mrs.M.Das, learned Addl.C.G.S.C.

submitted that reply statement is being

filed today. Let it brought on record

if it is otherwise in order. Four wecks

time is granted Zor filing of re joinde:
23.3.0% o post con 26.4.2007.
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: : /tE) 26.4.07 Dr. J. L. Sarkar learned counsel for the
applicant has sought for time to file rejoinder.

Post the matter before the ‘next available

@ W \s L"\//A oW \:»Lj/l}(/(%‘ .Diviéion Bench. In the meanwhile, the applicant
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12.05.2008 Dr J.L. Sarkar, learned (‘ormce’? for ", - |
: <ot the Applicant a.rzdr Mrs M. Das, learned
. SR Addl. Standing Counsel for the Union of

India, are present.

On the prayer of the learned Counsel
for the parties call this matter on
10.06.2008 for hearing. '

Send copies of this order to the
Applicant and the Respondents in the

 addresses given in the O.A

Khushiram} {(M.R. Mohanty)
‘Member (A} Vice-Chairman
nkm ' :

10.06. 2008 On the prayer of Dr.J.L.Sarkar, learned
counsel appearing for the Applicant (made in h
oo ' presence of Mrs. ‘M.Das, learned- AddL ;
ﬁlu CA%e 1 'Waf ‘ ' . Standing Counsel), this case stands . -
¢ adjourned and to be taken up for hearing on ] et
> S - 7% July, 2008, B ‘

u&asﬁm/ N (M.K.Mobanty) lf

. Member{A) . , Vice-Chairman " .

07.07.08 Dr J.L.Sarkar, learned couns:.'elj for -
| | * ~ the Applicant and Mrs M. Das, learned
fhe cage s noady | ' AddL  Standing counsel for the
b Aol M,?« ) Respondents are on accommodation.

- '. Call this ‘matter on 20.08.2008.
19082 - /K | ,

(R.C. da) ) _.‘f' |
Member{A) _ Vice-ChaiI_man o
pg | . | f
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2008.2008  On the ‘prayer of Dr.J.LSarkar, leamed

counsel appearing for the Applicant (mode in
-presence  of Mrs.M.Das, learned  Addi. -
Standing Counsel for the Union of indio) this
case stands adjoumed to be taken up on. -
;1 6.09.2008 fqg_,heoring.

ushiram) (M.R.Mohanty)
; Member (A) Vice-Chairman
/bb/ '
16.09.2008 On the prayer of larned counsel
aippearing for both the parties, call this
matter on 17.11.2008. A%D
M ~ (M.R.Mohanty)
Im Member{A) Vice-Chairman T
17.11.2008 ~ Call this matter on 2w
~ January, 2009 for hearing.
S.N S(kia) " (M.R. Mohanty)
Member(A) - Vice-Chairman.
i .
02.01.2009 ° None appears for either of the parties.
Cadll this matter for hearing on 04.02.2009.
ﬁm "
. Vice-Chairman
/ob/
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04022009 o qul“fhis matter on 19.03.2009 for hearing.

{M.R.Mchanty)
o . | Vice-Chaiifmon

19.03. 2009 Mrs.U. Duﬂo sto’res 1hca’r DrJ LScrkor 1s

e amng ond he is not in d position ’ro orgue fhe

“ e matter. The case:is adjourned.
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Put up ’rhis case on 24.bdf2009 for hearing. -
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121052009  Dr JL. Sarker, learned. Counsel

appearing for the Applicant, and Mrs M.
Das, learned Addl. Standing Counsel for the
“iion of Indis, are © present.

TR ’

No time hoday C)n t‘On':t-*nt of the
Jearned Connsel for the parhes, call_this
matter on 25 05.2009.
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Call this matter on 05.-05’.2(‘)09 for hearing.

‘ L | © " (M.R.MShanty)
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25.05.2000 "

'-“'.0‘111' ~the - e‘onseﬁt of learned
counse} for both the parties, call this

o """ matter on 26.06.2009.
k"o’)" l"\qu'MJ}. . .- (N.D.Dayal) (M.R.Mohanty}
) Im = Member{A) Vice-Chairman
N .
| ﬂ 26062009 Coﬂ_i this matter on 28.07.2009 for hearing.
Q#1609 , p
(M.R.Nohanty)
: _ o Vice-Chairman
‘ jk& ‘ . Lt ‘/bb/'
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N } | 28.07.2009 On the prayer of ieamed counsel
KRXIF 09, for both fhe parties, call this matter on )
04.09.2009 for hearing. | //‘
& X N
{M.K.Chaturvedi) (M.R.Mohanty)
I coge A g ILQ,U’%_ Member {A)} Vice-Chairman
¢ R - fbb/ '
¢ - :
239 \Q@ 04.09.2009 On the prayer made on behalf of —~
o the Respondents, call this matter on N
" 22.10.2009.
Case |g \%’ . }
o )\Q\O\Ju‘fw?— ‘ \B . S -
] ' (M.K.Chaturvedi) (M.R.Mohanty)
! } Member(A) Vice-Chairman
, Zlslore Lm. .
22.10.2009 \{Vlrs U. Dutta, learned counsel for
the Applicant prays fo adjournment as
.her seniok counsel is out Rf Station. e
List o} 27.10.2009. i

{Madan Kumar Chaturv:
Member (A)
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(37 N ]
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e
/A %/ ~)
T ) (Madan KUmar Chaturvedi)  (Mukesh Kumar Gupta)
Predurd. Py Hodern A 2716.00 Member (A) ~ Member (J)
Fer TV Ridas /im/ ' o
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R : -0 28.03.2011 Dr. J.L. Sarkar, leamned counsel for _
; meqy gbx Applicant in the O.A. appeared and placed 1’
. OPoe e 2} ) before this Bench a copy of the order of
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Hon’ble Gauhati High Court dated 3¢ March

) -,

2011 in case No. WP(c) 4576/2010. By this W

; (635 .

s /v v@’)-—— L&~ . order, Hon’ble Gauhati High Court restored ,‘
,J/% _ the O.A. No. 297/2006 before this Tribund. |
B e : : : Leaned counsel submitted that this is a

29-0 1] : Division Bench matter, as such it should be

placed for hearing soon dfter the availability

-~ %/ | K@j T PR é,/\ 23 ~ of Division Bench.

Mys - M. Do, Gy - List on 19t May 2011 for hearing.
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~ N W Ple) 4SH /,é', Love “19.05.2011 Mrs.U.Dutta, proxy counsel on behalf of
bion peecived. Prom . Dr.J.L.Sarkar, . learned counsel for the applicant i
Qankats %&f/ Gund™ on 26)ufn states that Dr.Sarkar is still unwell. Mrs.M.Das, -~ —
| ﬂvL 4&4% R aralled learned Sr. C.G.5.C. is present. )
kene o dinpomat’. ) The matter is adjourned at the request of
/ ) _ -7 the applicant to 14.06.2011.
Al tase 150 ;
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) Ge 2 /@ \ 058092011 Heard Dr. J.L. Sarkar, learned counsel for
: : the Applicants and Mrs. M. Das, learned Sr.
K"*’“’\ o\NQ_'_;) ¢fV\ 1—1—&/4\ CofebSC for the Respondenfs .
| J;\MA N VN | Hearing concluded. Reserved for orders.
b y |
{S.KKaushik) {M. K. Chaturvedi)
Member {J) ‘Member (A]
- /bb/
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Judgment delivered by

CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI:

Original Application Nos. 297 2006

Date of Decision: 09. 09. 2011

Sri Mantulal Das Gupta & another.

............................................................. Appliccm‘/s
Dr J.L. Sarkar )
e eeetteneeeeeteteaeanatiattreattanerarernnerteernertasasanns Advocates for the
: ' Applicant/s
- Versus -
Union of India & Ors.
....... ettt easebe e ses s satesiaeannanenennseensees. RESPONAENT/S
Mrs M. Das, Sr.C.G.S.C
............................ ettt eenerneeeneneennneenene e AdVOCate for
the Respondents
CORAM :
HON'BLE MR. MADAN KUMAR CHATURVEDI, MEMBER {A) 7
'HON'BLE MR. SANJEEV KUMAR KAUSHIK, MEMBER (J) _,-
1. Whether reporters of local newspapers may be allowed

to see the Judgment ¢

2. Whetherto be referred to the Reporter or not @

3. Whether their Lordships wish to see the fair copy
of the Judgment 2

!




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No. 297/2006.

Date of Order: This a4 Day of September, 2011.

THE HON'BLE MR M.K.CHATURVEDI, ADMINISTRATIVE MEMBER
THE HON'BLE MR SANJEEV KUMAR KAUSHIK, JUDICIAL MEMBER

1.

Shii Mantulal Das Gupta
S/o Late H.R. Das Gupta
Driver.

Shri Lamphrang Rumnong
S/o Late K. Kharpor
Driver.

" Office of the Regional Director .

Regional Office for Health & Family Welfare
Govt. of India, Dhankheti '
Shillong - 793 003.
...Applicants.

- By Advocate: Dr. J.L. Sarkar.

-Versus-

Union of India

Represented by the Secretary

To the Govt. of India

Ministry of Health, Nirman Bhawan
New Delhi - 1.

. Secretary to the Govt. of India

Ministry of Personnel & Public Grievances

‘North Block, New Delhi-1.

The Director General of Health Services

Nirman Bhawan, New Delhi - 1.

Director

National Malaria Eradication
(NVBDCP) Programme :
22-Shamnath Marg, Dethi — 110054,

Regional Director e
Regional Office for Health & Family Welfare
Govt. of India, Dhankheti

Shillong - 793 003. ,
...Respondents’

. By Advocate: Mrs. M. Das, Sr. CGSC

Y
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ORDER

MADAN KUMAR CHATURVEDI, MEMBER (A):

By this O.A appliconts make a prayer for the grant of
prorhoﬁon, as per the scheme for Sfaf_f Car Drivers sanctioned by the

Government of Indiqg, Miniﬁ’rry of Personnel etc. vide its O.M. dated

15.01.2001 and to issue order for confirmation by reckoning the past -

service and o .grant all consequential benefits.

2. Indian Council for Medical Research (ICMR) is conducing

different research project in Malaria Eradication throughout India. 156

members including the applicants were appointed in one of such p'rojec’f :

i.e. P. Falciparum Monitoring Scheme (MOFRS) in 'differen’r parts of India in
different capacities. Applicants Shn Mantulal Das Gupta and Shri
Lamphrang Rumnung were appointed as Driver on 29.5.1986 and 4.5.1987

respectively with femporqry status.

3. . A promotion scheme for Staff Car Drivers was 'circulafed by
DOPT. Ifwjois intimated that all ex MOFRS employees including the drivers
will be eligible for Assured Carrier Progression (ACP) from the date of
merger i.e. 29.9.1995 and will be eligible for first ACP after 12 years of
regular service. Consequent upon cbsbrpﬁon of ex MOFRS staff they
demanded promofion qs per séheme for Staff Car Drivers as envisaged

vide O.M. dated 15.2.2001. This O.M reads os_under:

"OFFICE MEMORANDUM

Subject : Promotion Scheme for Staff Car Drivers.

The undefsigned is directed to say that the
Principal Bench of the Central Administrative Tribunal

Y.



(CAT), New Delhi in their judgment dated 5.5.2000 in
the case of Central Government Staff Car Drivers'
Association and Bikram Singh Vs. Union of India in
0O.A.N0.2529/96 has directed as under:-

Hreen to grant the applicants the pay scale of Rs.,
1400-2300/- for the Master Craftsman/Head Staff Car
Driver, presently existing in the Railways, from the date
of fiing of the O.A and to grant arrears and to dllow
consequential benefits .”

2. Accordingly, the matter has been examined in
consultation with the Ministies of Law, Finance and
Railways and it has been decided to implement, with.
effect from 8.11.1996 (which is the date of filing of the
0.A.N0.2529/96), the above mentioned direction of
CAT as in the succeeding paragraphs, in modification -
of the existing orders {copies enclosed) on the subject:-

i) DOP&TO.M.No.22036/1/92-Estt.(D)dated
- 30.11.1993
(i) DoP&T O.M. No.22036/1/92-Estt.(D) dated
27.7.1995; and
(ii)  DoP&T O.M.No.35034/3/97-Estt (D) dated
| 1.6.1998 ‘

3. © A new Grade for Staff Car Drivers to be
called “Special Grade" shdll be introduced
in the scdle of pay of Rs.5000-8000/- with
effect from 8.11.1994.

4. Promotion to the Special Grade shall be by
non-selection (seniority-cum-fitness) from
Grade 1 with 3 years regular service in
Grade-1 of Staff Car Drivers. The revised
ratio in which the posts of Staff Car Drivers

“shall be placed in different grades of Staff
Car Drivers shall be as follows:-

S.No. Grade Pay scale | Percentage

1. | Ordinary Grade | Rs.3050- 30

' 4590 ‘
2. . Grade-ll - Rs.4000- 30

| 6000 |
3. Grade-1 Rs.4500- | 35

. . 7000 ,

4, Special Grade Rs.5000- | 5 ' i
' 8000 . b

5. These orders shdll}_ take effect from 8.11.1996.
Hence, the posts of Staff Car Drivers as on 8.1.1996

‘s/,



should be apportioned among the four grades in terms
of the ratio mentioned above and promotions should
be made to different grades accordingly with effect
from 8.11.1996 to the extent of short fall in the relevant
grade(s). Arrears of pay and allowances should also be
dllowed with. effect from 8.11.1996 as directed by the
CAT.

é. If as on. the date of issue of this Office

Memorandum there is excess regular promotion
dready made in any grade as compared to the
revised ratio mentioned above, such promotion shall
be dllowed to the excess incumbents-on personal basis
fram the date of their initial promotion to that grade till
‘fhey are covered within the revised ratio prescribed
above but the period of such promotion on persondl
basis shall not count towards the eligibility service for
further promotion.

7. All Ministries/Departments are requested to bring
the above decisions to the notice of all concered for
immediate action including necessary amendments in
. the Recruitment Rules.
Sd/-
| (K.KJHA)
Director (Establishment)”

The promotion was denied by the respondent authorities. Being

aggrieved applicants approached before this Tribunal. Tribunal vide its
order dated 27.10.2009, direc’red,the respondents to take steps to g-rohf
the benefits of promotion to the cpﬁlicdnfs in the light of the O.M dated
lS.OQ.IZOOi taking into account their past services rendered from the date

of initial cpbointmen’r and to give them dll other benefits as per

“entitlement.

4. Being aggrieved with the order of the Tribunal respondents
filed Writ before the Hon'ble Gauhati High Court. High Court vide its order
dated 03.03.201] in Writ Peﬁﬁon(C) N0.4576/2010 has held:

Cereenees Smce there is no clear adjudication by the

Tribunal on the issue whether the respondents are
entitled to the benefit of the Office Memorandum

.
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dated 15.02.2001 ond if so, the reasons therefore, we
have no option but to set aside the order of the
Tribunal dated 27.10.2009 and direct it to consider the
matter afresh in accordance with law.”
5. | In the office order dated 26.03.1996, it is stipulated that
consequent upon the merger of MOFRS the applicants are transterred to
the post of Driver in the same pay scale in a temporary capacity on the
same duty station. They would draw the same pay and allowance as
admissible prior to their transfer on the strength of NMEP. It is mentioned in
letter No.T.14011/4/93-MAL issued by the Ministry of Health & Family
Welfare on the subject of NMEP-integration of Malaria operational Field
Research Scheme (MOFRS) with the National Madlaria Eradication
Programme (NMEP) that the posts will be filled up by transfer of the
existing incumbents working under the Health Operational Fieid Research
Schemes..The conditions includes, inter dlia, that no new recru"ltmén’r shall

be made in any of 156 posts being created, due to any reasons including

death, retirement, resignation, dismissal etc.

6. Dr J.LSarkar, learned counsel for the applicant appeared
before us and invited our attention on o:unreported judgments of the
Apex Court rendered in Civil Appeal Nos. 444-450 of 2002, Union of india &
Ors. vs. C.B. Gangadharaigh & Ors. In this case consequent upon the
merger of the MOFRS, Lobord‘:ory Assistant in the.MOFRS attached to the
office was transferred on the strength of NMEP in the same pay scale in @
temporary capacity at the same duty station. Hon'ble Supreme Court has

held that:
“He will be enfitied for other benefits as applicable to

other employees of Govt. of India as per the locality of
his posting. Other conditions regarding the counting of

Y.



past service and other retirement benefits and canry
forward of leave is under consideration.

We see no reason to interfere with the judgment
impugned herein. The opped is disposed of
.accordingly. There shall be no order as to costs.

However, it is made clear that with regard to
Assured Career Progression respondents would be
entitted to get benefit only from the date of
“absorption.”

7.. Mrs. M.Das, learned Sr. C.G.S.C Oppéored for the respondents
submitted that the O.M dated 15.02.2011 was issued in the context of
Railway employee as such it is not applicable in respect of the bresenf
applicants. Besides all the applicants are holding isolated post as such
they are not entitled to get the benefit of O.M dated 15.02.2001 issued by

the DOPT. According to Mrs. Das applicants: are entitled only to the

benefit of the ACP Scheme.

8. We have heard the rival submissions. The O.M dated

- 15.02.2001 was issued by the DOPT. It is in the context of the promotion

scheme for Staff Car Drivers. No distinction is made in the O.M for the
Railway employees and other Cénfra! Govt. émployees. As such it cannot
be said that it is opplicable only in the context of Railway employees.
Adverting to fhé next argument advanced by Mrs' Dos, we find f.hon‘ this
issue is no longer res-integra. Hon'ble Supreme Court has made it
abundantly clear in the case of Union of India & Ors. vs. C.B.
Gangadharaiah & Ors (supra) that “the employees who were transferred
on the strength of NMEP shall be entitled for all benefits as applicable to
other employees of Government of India as per locality of his posting.”

9. Taking into consideration the entire cor‘wspectus of the case we hold
that the applicants are entitled to the benefits of DOPT O.M dated
15.02.2001, we hereby direct the respondents to take s’rep; f.o grant them

bz

£
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the benefits of promotion taking into account their past services rendered
from the date of inifial appointment and give them all other benefits to
which they are entitled, as per law within o period of 3 months from the

date of receipt of the copy of this order.

in the result, O.A stands allowed. No costs.

' | | M
(SANJEEV KUMAR KAUSHIK) {MADAN KUMAR CHATURVEDI)
JUDICIAL MEMBER - ADMINISTRATIVE MEMBER

g
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WP(C) 4576/2010

BEFORE
HON’BLE THE CHIEF JUSTICE MR.MADAN B. LOKUR
HON’BLE MR. JUSTICE A K. GOSwWAMI

03.03.2011
(Madan B. Lokur, CJ)

The petitioner (Union of India) is aggrieved by an
order dated 27.10.2009 passed by the Central Administrative
Tribunal, Guwahati Bench in O A. N0.297/2006.

It appears that on 29.9.1995 approval of the President
was conveyed for merging the Malaria Operational Field
Research Scheme (MOFRS) with the National Malaria
Eradication Programme (NMEP). As a consequence of the
merger, 156 temporary posts under the Directorate of
National Malaria Eradication Programme and Regional
Offices of Health and Family Welfare were created.

The respondents who were working as Staff Car
Drivers with the MOFRS were transferred to the newly

merged organization.

The contention of the respondents was that they were

. e —
entitled to the benefit of the Office Memorandum dated
75.2.2001 issued by the Department of Personnel, Public
Grievance and Pension. This Office Memorandum provided

for a promotion schem:for Staff Car Drivers.

According to the petitioner, the respondents were not
entitled to the benefit of the Office Memorandum dated
15.2.2001, but they were entitied to the benefit of the
Assured Career Progression Scheme (ACP)

On the basis of this dispute, the respondents
approached the Central Administrative Tribunal claiming the
benefit of the Office Memorandum dated 15.2.2001 and it

seems that an alternative prayer (which was given up) was

made to the effect that they should be given the benefit of
the ACP Scheme.
The petitioner resisted the original application and

contended that the respondents were only entitled to the

WP(C) 4576/2010

Page 1 of 2
M |



goenefitiofithe ACP Schéme and that the Office Memorandum
dated 15.2.2001 was not applicable to them.

The Tribunal appears to have mixed up both the

issues in its order as it seems on a reading of paragraphs 3

and 5 of the order passed by the Tribunal. Thereafter, in

Paragraph 7 of its order, the Tribunal came to the

conclusion, without giving any reason, that the respondents
are entitled to the benefit of the Office Memorandum dated

15.2.2001 and that they should be given the benefits under
that Office Memorandum. On a reading of the order of the
Tribunal, it Itappears that the rationale for this is that since the
respondents were given the benefit of pensronary services
as indicated in the order dated 9.9.2004, they should be

given the benefit of the Office Memorandum dated

156.2.2001. We cannot see any legal reasons for coming to
this conclusion.

/ In these urcumstances mce*the‘r@ms*n‘o*cle_:ij "
{ {dimdication=by—thersimBunal<ore W

; Eﬁ)‘b"n’d"“t‘a‘ré‘entlﬂed*to‘th‘é‘b‘eﬁé‘ﬂtmfvthe‘@ﬁ! ice— y
Memorandum—dated«.md if so, the reasons "
. therefor we have no option but to set aside the order of the
{rlbugal dated 27.10.2009 and direct it to consider the
\ &% _}afresh In accordance with law. — :
Smce both™ the parties are present before us, we
direct them to appear before the Tribunal on 28.3.2011,

whereafter the Tribunal will pass appropriate orders for
listing the matter for disposal.

A copy of this order be sent to the Central
Administrative Tribunai.

The writ petition stands disposed of in view of the
above terms.
'

Sd/- A K. GOSWAMI Sd/- MADAN B. LOKUR
JUDGE . CHIEF JUSTICE

Contd...
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Memo No. HCXXF...................... -

Copy forwarded for information and necessary action to: -
: {

1.

ng

The Union of India, represented by the Secretary,
Bhawan, New Delhi-1.

Govt. of India, Ministry of Health, Nirman

The Secretary, Govt. of India, Ministry of Personal & Public Grievances, North Block, New
Delhi-1.

The Director General of Health Service, Nirman Bhawan, New Delhi-1.

The Regional

¢ Central Administrative Tribunal (CAT), Guwahati Bench, Guwahati, Assam.

i By order

X ) ' Deputy Registrar

Gauhati High Court, Guwahati.

b\q/\\\
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CENTRAL ADMINISIRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATH:

O.A. No 297 of 2006

Date of Decision 27.10.2009

Sri Montu ‘Ldl Das & Ors.

...................................................................... : Applicant/s

Dr. J. L. Sarkar

....... ettt st s san s eennessieanseneeneeneennees Advocates for the

Applicant/s
- Versus —

U.O.1. & Ors .

.............. Respondent/s

Mrs. M. Dcs Sr. C.GS.C.

ettt anetaeeaeatnnteeettnntaeranasraartsatreartaeesiaerrans Advocate for the
Respondents

CORAM :

HON'BLE MR. MUKESH KUMAR GUPTA MEMBER (J)
HON'BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A}

1. Whether reporters of local newspapers may be allowed

’ | to see the Judgment 2 : o Yf'S/ No
f .
/
' 2 Whether to be referred to the Repaorter or not ¢
' f/ No
-3 Whether their Lordships wish to see the fair copy ' -
of the Judgment ¢ s/No

Judgment delivered by MEMBER(J / MEMBER



By Advocate : Dr.J.L.Sarkar

I
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
‘Original Application No.297 of 2006

Date of{Ordér : This the 27" Day of October 2009

HON’BLE MR.MUKESH KUMAR GUPTA, MEMBER (J)
HON’BLE MR.MADAN KUMAR CHATURVEDI, MEMBER (A)

1. ShriiMontu Lal Das Gupta,
S/0 (L) H.R. Das Gupta,
Driver, Age 47 years

2. Shri Lamphrang Rumnong
S/0 Late K.Kharpor,
Driver, Age 39 years

Office Address for both:-

O0ffice of the Regional Director,

Regional Office for Health & Family Welfare,

Govt. of India, Dhankheti

Shillong-793003.

...... Applicants

- Versus-
1. Union of 1India,
Represented by the Secretary
to the Govt. Of India, Ministry of Health
Nirman Bhawan, New De1h1 1.

2. 'Secretary to the Govt. of India
Ministry of Personnel & Public Grievances
North Block, New Delhi-1.

3. The Director General of Health Serv1ces
Nirman Bhawan, New Delhi-1.

4. Director
‘ National Malaria Erad1cat1on

((NVBDCP) Programme
22-Shamnath Marg, Delhi-110054.

5. Regional Director,
Regional Office for Health & Family Welfare,
Dhankheti,Shillong-793003.

..Respondents

By Advocate : Mrs. M.Das, Sr.C.G.S.C.

3
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ORDER (ORAL
27.10.2009

MUKESH KUMAR GUPTA ., MEMBER(J) :

By present O.A.‘two Applicants Mr. Montu Lal Das
Gupta and'Mr. Lamphrang seek directionsAto the Respondents
to grant them promotion as per scheme formulated and
notified by DOPT dated 15.02.2001 (Annexure- 11) 1in super
session Sf earlier scheme vide which Staff Car Drivers have
been piaced 1in different grades, namely; Ordinary Grade,
Grade II, Grade 1, & Speéiai Grade, 1n scalé of Rs. 3050-
4590, Rs.4000-6000, Rs.4500-7000 | and Rs.5000-8000
respectively. Said Schemg has come into force from
08.11.1996.They further seek directions to the Respondents

to count their past service.

Admitted facts are that vide communication dated
29.9.1995 approva? of the President was conveyed . for
merging of Malaria Operational Field Research Scheme
(MOFRS) with the National Malaria Eradication Programme
(NMEP). Vide Para 3 thereof, sanétion of the Presidént of
India was aiso conveyed for creation of 156 temporary posts
under the Direcforate of National Malaria Eradication
Programme and Regional Offices of Health and Family Welfare
Scheme. Said posts were required‘be filled up by transfef
of the existing <incumbents working under the Health
Operational Field Research Schemes. Consequent upon the

merger of the Malaria Operational Field Research Scheme, as



3

per Govt of India, Notification dated 29.09.1995 (Annexﬁre-
3) of Ministry of Heaith, vide TJetter dated 26.3.1996,
(Annexure—ﬁ) Applicants were transferred in a temporary
capacity and they were made entitied to same pay and
allowance, as admissible prior to their . transfer on the -

strength of NMEP.

3. Dr.J.L.Sarkar, Tlearned counsel for Applicants
contends that Timited prayer which he 1ds pressing in
present 0.A. 1is regarding imp?ementat%on of promdtiona?
Scheme of DOPT dated 15" February, 2001 (Annexure-11). Our
aftention was drawn tb Judgment and Order of Hon’ble

Supreme Court dated 10.09.2003, piaced on record along with

A}

written statement of Respondent No.3, which Civi?“AppeaJ
aro§e:out of judgment and order dated 20 April, 2001 1in
W.P. Nos. 2722/2001 & 12395—12396-6f 2001 passed by High
Court of Karnataka. Said order aiso noted the order dated
12" March, 1996 passed by the Regional Director. Complete

text of said Judgment read thus:

“We have heard the Tlearned
counsel for the parties.

These appeals arise out of
the judgment and order dated 20t
April, 2001 in W.P. Nos.2722/2001
and 12395-12396/2001 passed by
the High Court of Karnataka at
Bangalore.

We have considered the
reasons recorded by the High
Court as well as the order dated
12® March 1996 passed by the
Regional Director, absorbing the
Respondents which reads as
follows: - :



“Consequent upon the merger of
the Malaria Operational Field
Research Scheme (MOFRS), knows as
P.Falciparum Monitoring Scheme as
per Govt. of India, Ministry of
Health & F.W.letter No.T 14011 /
4 / 93 - MAL dated 29™ September,
1995. Shri . P. EKANTHAM

Designation LABORATORY ASSISTANT

'in the MOFRS attached to this
office 1is transferred on__ the
strength of NMEP, which s
presently approved up to the end
of 8" Five Year Plan period
w.e.f. 295.09.1995 (F.N) 1in the
same pay scale of Rs. 975-25-
1150-EB-30-1540/- in a temporary
capacity at the same  duty
station. He will draw the same
pay and allowances as admissible
prior to his transfer on the
strength of NMEP.

The above transfer of Shri
K.EKANTHAM to the post -~ of
Laboratory Assistant is subject to
the Medical Examination
Certificate if Fitness as well as
the character and antecedents
verification certificate from the
appropriate authority, if not done
already.

He will be entitied for other

benefits as applicable to other
employees of Govt of India as per
the Tocality of his posting. Other
conditions regarding benefits and
“carry forward of leave is under
consideration”.

We see no reason to interfere
with the Judgment impugned herein.
The appeal is disposed of
accordingly. There shall be no
order as to costs.

However, it 1is made clear

that with regard to Assured

Carrier Progression respondents

would be entitled to get benefit

only from the date of absorption.”

(emphasis supplied)



~“3. By filing reply it was emphasized by the

respondents that in terms of aforesaid order counting of

their past service of the Applicants from the date of
initial 'appoﬁntment, as per Govt. of India’s orders. as
well as aforesaid judgment towards benefits A.C.P.Scheme is
not applicable in their case in view of reguiar promotion
Scheme. ACP scheﬁe is applicable for employees having no
prospects. of promotion. }The Applicants are entitied only
-~ for benefits of promotional Séheme, in terms’ of DOPT’s

letter dated 15.2.2001.

4. ' Mrs.'M.Das, Tearned Sr.Standﬁng'cognse1 for the
Respondénfs on the other hand contended that 156 posts
.which were sanctioned by the Presidential order dated
©29.09.1995 was a temporary measure and their past services

are not countabie for grant of ACP.

5. We have heard Teérned‘ counsel for both sides,
perused the pleadings and other materials placed on record.
Respondents there was aliso taken on the strength of NMEP 1in
terms of order dated 29.09.1995, which is clear as bare
perusal of Hon’ble Supreme Court Order as noticed
hereinabove. On perusal of Hon’ble Supreme Court’s Order,
wé areA of the view that the Respondent therein was
similarly placed as of applicants herein. Such being the
facts we do not find justification to take view %n the

matter. Therefore, the Applicants are entitied to get the

same benefit.

-



LM

b. ~ Learned counsel for the Respondents has contended
that in compliance of aforesaid judgment of Hon’ble Supreme
Court dated 10:09.2003 it has been decided by the
Respondents that their services rendered under thé Scheme
of MOFRS, prior to their merger with NMEP on 29.09.1995,
may be counted for pensionary and other benefits 1in
accordance with Rules. When the applicants are entitied to
Pension and other benefits, based on their past service we
hold the same very service could not be ignored fér the

purpose of promotion.

7. Thus on consideration of- all aspects of the
matter, we hold that the applicants are entitled to
benefits of DOPT OM dated 15.2.2001 & the Respondents are
accordingiy directed to take steps to grant them the

benefits of proﬁotion taking into account their past

~services rendered from the date of initial appointment, and

give them a1l other benefits to which they are entitled, as

per law. The above noted direction should be complied with

- & necessary exercise be compieted with within a period of

three months from the date of receipt of the copy of this

order.
Accordingly, O.A. is disposed of. No costs.
: _ 2\
(MADAN KUMAR CHATURVEDI) . (MUKESH KUMAR GUPTA
MEMBER (A) MEMBER(D)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, GUWAHATI
(An application under Section 19 of A.T. Act — 1985)

OANo. .............. /2006

Shri Mantulal Das Gupta & ORS
-VS-
UOI & ORS

Synopsis

Indian Council for Medical Research (ICMR) is conducting different
research project in Malaria Eradication throughout India since 1950. 156 members
including the applicants were appointed in one of such project i.e. P. Falciparum
Monitbring Scheme (MOFERS in short) in different parts of India in different
capacities. Applicants Shri Mantulal Das Gupta and Shri Lamphrang Rumnung
were appointed as driver on 29/05/1986 and 4/05/1987 respectively with
temporary status. Few persons appointed under the said scheme i.e. MOFERS
filed OA’s before different benches of Central Administrative Tribunal in different
parts of India claiming regularization of service from initial appointment and all
other benefits admissible to the permanent central government employees. As per
the direction of the Hon’ble Tribunal’s (Bangalore and Hyderabad Bench) all the
persons appointed under this scheme were merged with National Malaria
Eradication Programme (NMEP) (presently known as NVBDCP) with all benefits
from 29/9/1995. Thereafter, after several rounds of litigation in different Central
Administrative Tribunals all persons (i.e. all 156 Ex MOFERS employees) were
given all benefits including pensionary benefits from their initial appointment.
- Meanwhile a promotion scheme for staff car drivers was circulated (Annexure A-H)
by department of Personal and Training. By an order dtd 2.6.2005 issued from
Director NVBDCP, it was intimated that all Ex MOFERS employees including the
drivers will be eligible for Assured Carrier Progression (ACP in short) from the date
of merger i.e. 29/9/95 and will be eligible for first ACP after 12 years of regulér
service. They have been purportedly denied the promotions under the original
promotion scheme and they have also been purportedly denied counting of the

services prior to merger for the purpose of pension hence this application is filed.

Filed by
S.N. Tamuli

Advocate
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,

ASSAM, MEGHALAY A, NAGALAND, MANIPUR, TRIPURA, MIZORAM

AND ARUNACHAL PRADESH AT GUWAHATI ,

APPLICATION UNDER SECTION 19 OFVTHE' ADMINISTRATIVE TRIBUNAL

ACT, 1985,

oo, 297

Montulal Das Gupta and another, s e

- Versus -
Union of India and 4 others, cene
| INDEX

Applicants,

Respondents,

Sl.XNo, Description of documents Amexure Page No
relied upon -

Te  Application - ~ - - /,é 1
2. Copy of Appointment Orders ' _ ; ﬁ: ; S j‘?g
3e Copy of order of CAT Ba,ngalore, . ? A

dated 301191 - A- 3 19-27
b, Copy of order of CAT Hyderabad e :

dated 8.8.94 T - Ae - - 8- 2]
5.  Copy of Govt, of India, Ministry

of Health & F.W. dated 29.9.99 regarding

integration of MOFR Scheme with NMEP wee.f.

2949495 | - A-5 - - 32733
6. Copy of order of transfer of Applicants

on strength of NMEP - i A-6 ~ - 3b

5 A-7 - - 357

7 Copy of order dated 15,9.,98 for deduction

of G.P.F., CGEIS, w.e,f.1, 1,86 by -8 3

Director NMEP,
8. Copy of order CAT Bangalore dated 20,10.2000 =

A-9 - . 37-%

Contd. ‘® 2. L X J



51, Noe

ﬁ2n

. Description of documents Annexure
relied upon

Page No,

.9.

10+

11.

126

13.

e
150

16

17 ®

Copy of order of CAT, Hyderabad

dated 150 32001 ‘ A- 10 -

Order of Govt. of India, Ministry
of Personnel dated 15010%01, m.11.93,

2707.95 and 106098 Tege sanction of

promotion scheme of Staff Car Driversi - A= 11
: to

A- 14

'

'
Copy of order dated 9.9,04% from
Regional Director, Shillong counting
of service prior to 2,995 for
pensionary and other benefits under
C.C.S. ( Pen) Rules, 72. - A-15 -

Director, NVEDCP!' s letter dated
2.6.05 reg, entitlement gfor A.C.P,
of EX « MOFRS employees weeoefe

$:'9'.9 5.
Representation of applicants reg.,

- A- 16

entitlement of promotion under

promotion scheme of Staff Car Driverse- Aw 7/
Copy of A.C.P, Scheme dated 9.8.99 - A- 18

Seniority 1ist of EX- MOFRS Staff Car
Drivers including applicants |
dated 15.9.99 - A= B
Promotion and Drivers of the same

Regional Office for Health & Family

Welfare under Promotion Scheme - Ae 20

BEedesignation of Drivers as Staff
Car Driver under Director NMEP! s

letter dated 13.4%.99 e A- 271 —

-~

6l

6563
b9-70
7l

72

Contd.'..3oo )
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SlJo. - Description of documents | Annexure Page No,
‘relied upon.

B. Director, NAEP' s order dated 31,5.99
p@moting staff car dmvers under the A- 22 . - 75,7(1
Promotion Scheme of Staff CarDrivers,

¥+ Representation and reminders by applicant-

i
for promotion to Grade I Staff Car A- 23
Drivers under the Promotion Schene, , to 75-82

Ae 29

\ 5/4@06*7“% a
V7 At?;: ah’;:‘a'QM woa__
i

B - |
1s Dat® of filing For office use,
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APPLICATIUN UNDER SECTION 19 OF THE ADMINISTRATICE

. N Towadu
'S &g/h/og'

Advacad

TRIBUNAL ACT, 1985

Filed b‘d Yhe cwpp\fcwh
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For use in office
1. Date of filing : 7. 12..&D

2. Date of receipt H
by post.

3. Registration No. ¢
IN THE CENTRAL ADMINISTRATICE TRIBUNAL }g
GUWAHATI BENCH
O.A. No.l"{?.i(sm of 2006
BETWEEN
b Shri Montu Lal Das Gupta,
8/0 (L) H. R. Das Gupta,
Driver, Age L] years.
2. Shri Lamphrang Rumnong,

$/0 Late K. Kharpor,
Driver, aAge 349 years

Office Address for both t=

Office of the Regional Director,

Regional Office for Health & Family Welfare,
Govt. of India, Dhankheti,

Shillong-~793003, «se APPLICANTS.

- VERSUS =

contd. .)12. .
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APPLICATION UNDER SECTION 19 OF THE ADMINISTRATICE @ £ ¢
TRIBUNAL ACT, 1985 0 7 :ti
- r
) W=

For use in office

T2 6.

1. Date of filing

[ L]

2. Date of receipt
. by post.
3+ Registration No,

o

IN THE CENTRAL ADMINISTRATICE TRIBUNAL
GUWAHATI BENCH =~ =

0.A. No.%f']—(sn) of 2006 % '

-

BETWEEN : )

1. Shri Montu Lal Das Gupta,
$/0 (L) H. R, Das Gupta, X

Driver, age f7 years.

2. Shri Lamphrang Rumnong,
S/0 Late K. Kharpor,
Driver, Age 39 years _

Office Address for both $=

Office Of the Regional Director, '
Regional Office for Health & Family Welfare,
Govt. of India, Dhankheti, - :
Shillong=-793003, - «+e APPLICANTS.

= VERSUS =

contd, .24,



1.

2.

3.

4.

S.

1.

-2 -

- Union of India,

Represented by the Secretary,

to the Govt. of India,

Ministry of Health,

Nirman Bhawan,

New Delhi~- 1.

Secretary to the Govt. of India,
Ministry of personnel & Public Grievances,
North Block, New Delhi~l. }\
The Difector Geneéalfof Health Services,
Nirman Bhawan,

New Delhi-1.

Director,

National Malaria Eradication,

(NvBDC) Programme,

N

22-Shamnath Marg,
Delhi-= 110054,

Regional Director,
Regional Office for Health & Family Welfare,

Dhankheti, Shillong=-793003.
= = = RESPONDENTS.
Particulars of the Order against which the '

Agplication is made.

-

Order NO........12-6/96 ~ NMEP (Admn)

cont@e « 3.6




ii.
ii1.

(iv)

2.

- 3 -
Date -~ - = = 2,6,2005
Passed by =~ Director,
National Vector Bone Diseases,
controerrogramme.
22 - Sham Nath Marg,

Delhi - 110054,

Denial of,pramétion to the appiicantlto the

Grade II and Grade I, Staff Car Drivers

after rendering service of 9 years in ordinary
grade and 6 years in Grade I | respectively //
and thenafter to Special Grade as per promotion
Scheme for Staff Car Drivers sanctioned by

Govt. of India w.e.f, 8.11.96 for Central Govt.
Staff Car Drivers in implementation of the
Judgement of the Hon'ble Principal Bench of

the Central Administrative Tribunal dQated 2
5.5.2000,

Jurisdiction of the Tribunal.

The Central Administrative " Tribunal, Gauhati e

Bench, Guwahati alone has jurisdiction to

adjudicate the case as per notification dated
26.7.1985 issued by the Central Government

under section 18 of Administrative Tribunal Act.

contd. odeoe



3. Limitation

The application is well within the period of
limitation prescribed under section 21 (b)

of the Administrative Tribunal Act, 1985.

4; Facts of the Case:

(1) That the Indian Council of Medical Research
V were undertaking different Research Project

in Malaria right from the past in 1950. The
Research work of P. falciparum monitoring scheme
has been undertaken throughout India entrusting 6;;%
to the Regional Directors, Regional Health and
Family Welfare of_the concerned area, There are
156 employees in all categories employed in this
Research Project in éll Regional Centres
including the Regional Director, Shillong. The
applicants were initialiy:recruited as Drivers
under the I C MR Scheme in temporary capacity
wee.f, 29.5,1986 and 4.8.1987 respectively, vide
Regional Director ( H & F.W)'s No.25/52/86_dated
29.5.1986 and 4.8.1987.

( Annexure - A= 1 and A-~2 )

G Thin  oppliceRen 1 mrode. 1oanYly ™ YR opplicaam®y,  oude

: ecrontuan %@mxzu “w«ism &':(}\M 2 (5) ) o ww“‘“ﬁi“%ﬁ? e
(xIn That the employees of the P.F.C.P. monitoring

‘ project including the applicants were serving

temporarily for more thamn 15 - 20 years without

contde « 5.0
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without confirmation, retirement benefits as well
as without any-welfare measure like Prévident Fand,
Group,insurance, Medical facilities etc, The employees
were pursuing the matter with the higher authorities

for granting these benefits, but without any results,

The employees Association thereafter approached the

Government with their grievances. Meanwhile, the
employees working in different regions had approached
the respective Central Administrative Tribunais for
justice, The Hon'ble Administrative Tribunals, Hyderabad
Bench, and Bangalore Bench in O.A. NO. 175/1991 and 0.A.
No. 292/91 issued directions vide their orders dated

30.10.91 and 8.8.94 to the respondents to take decesion

- within the period specified for integration of the

Research team of Malaria into the Directorate of N.M.E,.P.
and such decision for integration should give credit
to the past service rendered by the applicants fof the

purpose of seniority and other service benefits.

As a result approved of the President for merging of
Malaria Operational Field Research Scheme (MOFRS ) under
ICMR with the National Malaria Eradication Programme
(NMEP) was accorded and sanction of the President of
India to the creation of 156 temporary posts under the

Directorate of National Malaria Eradication Scheme

contdee6ee
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Scheme Programme and Reglonal Offices of Health and
Family Welfare under 8th Plan was conveyed by the
Ministry of Health and Family Welfare vide letter
No. T. 14011/4/93/ MAL dated 29.9.95. Accordingly,
the Regional Director, Health & Family Welfare, Shillong
vide his office order No. 2~ICMR/ADMK/CENL/1/96;g:ted
26.3.96 and No. 2-ICMR/ADMN/GENL/1/96=1019 transferred
the Applicants w.e.f., 29.9.1995 on the strength of
N.M.E.P. and stating him to be entitled for other
benefits as applicable to otheér employees of the éovt.
of India with the feservation that conditions regarding
the counting of service and other retirement benefits
and carry forward of leave was under considergtion.

(Annexures= A=5, A=6,A~7)

-

Thereafter, a clarification was given by the Director,
NMEP, Delhi ( Respondent No. 4) vide letter No. 1-2/95/
NMEP (Admn) dated 15.9.98, that MOFRS staff and officers
are entitled for'G:P.Fg deductions, C.G.E.I.S.

deduction from 1.1.1986 and other C,G.H;S. facility

after their integration with NMEP w.e.f. 29.9.1995.
( Annexure=- A=6)
That as the orders of the transfer of the EX-MOFORS

staff to the N.M.E.P. to be treated as regular Central

Government employees w.e.f. 29.9.95 consequent on

contQe ¢7¢+
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consequent ® absorption in N.E;E.P; did not specify

the conditions of service regarding Eounting of the
past service, pensionary benefits, seniority, promotion,
carry forward of 1éa§e and all other.service benefité
consequent on absorﬁtion. some of the employees of
erstwhile Malaria Research Scheme, épproached the
Central Administrative Tribunals, Bangalore Branch

and Hyderabad Branch.vide o.A;.No.'SBS of 1999 and O:A.
No. 50 of 2000 for issuing sbecific directions to the
Respondents in this regard. The Honfble Central
Administrative Tribunal, Bangalore vide their order
dated 20,10,2000, after alldwing‘the 0O.A. directed the
Respondents to count'the past service of the applicants
from the date of R initial apépiﬁtment and give them
all dther benefits to which they are entitled as per
because of absorption and also to issue necessary
orders within a period of tﬁree months from thé date

of receipt of the order. The Hén‘ble Central
Administrative Tribunal, Hyderabad vide order dated
15.3,2001 also issued direction to ihe Respondents to
count the past service of the'applicant‘ from the date
of initial appointment and give the applicant all other

benefits to which he is entitled as per law.
, ( annexare = A=9, A=10)
That meanwhile on the basis of the Judgements and

direction issued by the Principal Bench of the Central
Administrative Tribunal, New Delhi in O.A. No. 2957/91

contde 8.
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and O.A. No. 2529/96 filed by -the -Central Govt.
8taff Car Association against the Union of India,
the Govt. of India, Ministry of Personnel etc,,
( Department of Personnel and Training) vide their ‘
.M. Nos (1) 43019/54/976 dated 15.2.2001, (11)22036/
1/92- ESTT(D) dated 30.11,1993, (iii) No.22036/1/92-
ESTT(D) dated 27.7.1995 and (iv) No. 35034/3/97-ESTT(D)
dated 1.6.1998 sanctioned a promotion scheme for staff
Car Drivers w.e.fe. 1.8,1993 ( subsequently) modified

-

to 8,11.1996) as stated below 3 ;

1, The nomenclature of various post and eligibility ;

criteria will be as under :

Sr.No. Scale of Revised Nomenclature Eligibility
pay Scale

1. Rs.950-1500  3050-4590 Staff Car Basic

Driver pxxim grade
ordinary Gr.

2. RS.1200-1800 4000-6000 -=do- Gr.IT 9 Yrs of

regular
service
ordinary Gr.

3. Rs.1300-2040 4500=7000 =do=- Gre. I 6 Yrs of
: : regular
service in.
Gr.IX

4. 5000-8000 Specified 3 Yrs of
Crade w,e.f, regular
8.11.96 service in
Grele.

Staff Car Drivers rendering service of not less

than 15 years may be considered for appointment to Gr-I
direct subject to availability of vacancy, seniority

cum fitness and passing of trade test.(Annexures- A-11l,a-12,
A-13, A-14)
cont@eeS.,
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(VII) That as a result of the subsequent directions issued

-

by the Central Administrative Tribunals referred to
abové. for counting the past services of the Ex-uoponé
the Regional Director ( H & F;W.). Shiilong, issued

an office order vide No. RﬁFW/M/Service-matter)ZOM
dated 9.9.2004 stating that |

" In pursuance of the letter No. T. 14020/21/2004 -
MAL dated 19.8,2004 from the Ministry of H & FW, New
Delhi, and No. 3-68/99-NMEP (Admn) Pt.III dated 1.9.04
from Directorate NVBDCP, Delhi, the Service period of
employees under MOFERS prior to mergess with NMEP

(Present NVBDCP) on 29.9.,95, will be counted for

pensionary and other benefits in accordance with CCS
( Pension) Rules, 1972 and instructions issued from
time to time,

As regard A..4C.P. ( Assured carrear Progression) ",

to the employees'will be entitled to get the benefits ’

from the date of their absorption i.e, 29.9,2005 with k
NMEP ( mmxszmaXdx ( present) NVBDCP) as clarified by isa

-

the Hon'ble Supreme Court.*

The aforesaid order is silent about, confirmation,

seniority cum regular promotion as per new promotion ~
‘'scheme, carry forward of leave etc. Moreover, service T
will not qualify for pension imder the Pension Rules
unless confirmed in the same or any other post. _ —~
( Annexure- A-15) - -
contdee10.. ' {
|



(VIII) That consequent upon the absorption of the EX -MOFORS

-

staff and transfer on the strength of N.M.E.p) as
regular Central Go#t. employees, the EX - MOFOR Staff

Car Drivers having fifteen to twenty years of service

without any promotion were demanding promotion to

Grade II and Grade I posts in the scale of 4000-600Q/
4500-7000 for Staff Car Drivers in accordance with the
promotion scheme sanctioned for staff Car Drivers, by

the Govt. of India, but without granting them any
promotion, the Director, uvaocp; Delhi intimated vide

his letter No. 12-6=96~ NMEP (Admn) dated 2.6.2005 that

EX MOFRS employees including Drivers will be entitled ngz

for A.C.P; ( Assured Carrear~PrOgression) from the date

of merger with NWBDCP ( earlier N.M.E.P.) W.e.fq29.9.95

and will be eligiblé for First ACP after completion

of 12 years regular service w.e.f, 29.9.95.vﬂowevet. if
they are stagnating in the scale of‘Rs.3050¥4590. they
will be entitled for stagnating increment as per Rules.

( Annexure=~ A-=16)

) By the aforesaid.order, the ﬁirectorate have
illegally denied their propects of promotion as per
the promotion scheme sanctioned for staff Car Drivers
by the Govt. of India even after their absorption with
the strength of NMEP and allowing their past service
for pension and other benefits,

contdsellee
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. The applicants submitted representation
dated 16.8.05 to the Director, NVBDCP, Delhi stating
that the aforesaid order is contrary to the Govt. of
India order dated 29.9.95 and 30.11,93 ( Annexure=-a §
and A-12) and requested for their promotion to Gr-II
and Gr=- I post of Staff Car Drivers as per Govtc' of
India's Orders as Aj.c.P. Scheme is not applicable in
their case in view of regular promotion scheme., In this
connection, it may be mentioned that A.C.P. Scheme is
applicable for employees having no prospects of
promotion and not for the applicants staff Car Drivers
for whom promotion scheme has been sanctioned by the
Govt, of India. Hence this application before the %
Hon'ble Tribunal for the ends of justice. A copy of .
A.C.P. scheme sanctioned by the Govt. of India vide
D.0.T!S No. 3503¢/1/97-ESTT(D) dated 9.8.99 is enclosed
for Hon'ble Tribunal's perusal.

( Aannexure- A- 17, A-18)

That after integration of EX- MOFORS Staff with NMEP

in the year 1995, the Director, NAMP, Delhi, vide his
letter No. 1=-2/95-NMEP(ADMN) dated 15.9.1999 circulated
the Internal Seniority List of Erstwhile MOFRS Drivers
integrated with NMEP(now NaMP) including the applicants
wherefrom it will be evident that the applicants have
already rendered more than 20 ‘years and 19 years of

service respectively as Staff Car Drivers. But they

contdeel240
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But they have/been promoted either as Staff Car
Driver Grade I or Grade II till date. On the
. . 2 : 4
contrary the Drivers serving in Regional Offices
for Health and Family Welfare ( F.W. Side) have

been promoted to Grade=I and Grade-II posts vide

D.G.H.S., New Delhi's letter No. A~ 32021/2/96-

RD Cell dated 15.9.1999 and Director NMEP‘s letter
No. 1-5/99~ NMEP (Admn) dated 13,4499 and No,1-5/
99- NMEP ( Admn) dated 31.5.99, which includes one
S.K. Deb of shillong Regional Office by re -
designation of Drivers as Staff Car Drivers. But
the Staff Car Drivers of EX MOFORS who have been
transferred xo'N;M.B;P aftér absorption and for whom
regular 156 Posts including 15 posts of Drivers have

been sancgioned by the Govt. of India Weeef£e29.5,95,

. This is a clear case of discrimination in employment

violating the fundamental right of the Applicants
guaranted undexr Article . of thg Conspitutian of
India and denial of equal apportunity to the applicants,
which calls for interference of the Hon'ble Tribunal.

( Annexure-~ A= 19, A-20, A=-21, A~22)

.

Details of the remedies exhausted.

The applicants declare that they have availed of all

the remedies available to them under the relevant

Service Rules.(Annexures A- 17 and Annexures- A=23
“to A=~ 30) °

are representations and reminders issued to Authorities

coﬂtd..13.,
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Authorities for rem@dial measures but with no results.

Matter not previously filed or pending with any Court.

The applicants further declare)that they had
not previously filed any application, Writ Petition 3
or Suit in respect of the ﬁattet for which this E
application is made before any Court or other
Authority or any Tribunal mor such application, Writ
Petition or Suit is pendiﬁgfbefore any of them.

Relief Sought. :

In view of the facts mentioned in para 6 above, ‘;2%'
the applicants pray for the grant of following reliefs: l

1, The Hon'ble Tribunal may be pleased to issue

direction to the Respondents in respect of the

—
following s

(a) to grant ptomog}ggs tc the applicants as per ’

thenzizzzzzzﬁ scheme for sStaff Car Drivers :r

sanctioned by the Govt. of India, Ministry of é

-

Personnel etc, for Central Govt., Departments
vide O.M, dated 30011093. 27795, 1.6,98 and

15.1,2001 ( Annexure = A-10, A-11, A-11(4i) and

s el
A-g)o

-

-

As the Scheme is applicable to all Central

Govt. Ministries and Departments including
- - o T e
Ministry of Health and Family Welfare and the

contd..14.,
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and the applicants have been absorbed;with the
strength of the Directorate of NMEP under the Ministry
of Health and Family Welfare w.e.f., 29.9.95 as
regular Central Govt. employees, they are entitled
to promotions as Staff Car Driver ® Grade- I & IX,

ﬁ-z:r)“'“m

and Special Grade in accordance with the promotion

Scheme,

(b) to issue orders for Z;hfifmatigélof the applicants

and count their past service from the date of
ﬁ:_f_‘ﬁ..,,____'-;_’

appointment for allhidrposes including pension as ;;;i
otherwise the order dated 9.9,2004 issued by the

'Regional Director ( H & F;W;). Shillong ( Annexure-a=12)
in pursuance of the Miniétry”of Health and Famiiy
‘ﬁélfare letter dated 19.8.04 and Directorate of

NVBDCP's letter dated 1,9,04, for counting the servicés i
periods of employees under MOGFRS prior to their mergess
with NMEP w.e.f, 29.9.95 for pensionary and other
benefits in accordanée with é;c.s (Pension) Rdles

1972 will be infructuous as temporéry.service does

not qualify for peﬁsion unless the employer is

confirmed in any post,

-

(c) to issue orders to grant of all consequential benefits
to the applicants as is admissible to Central Govt,

employees consequent on their absorption on the strength

contd.b 15,
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strength of NMEP w.e.f. 29.9.95 as regular Central

Govt. Servants as ordered by the Hon'ble Central

Administrative Tribunal, Bangalore, and Hyderabad

( Annexure ) R

-

Interim Relief if any prayed for 3

Since all consequenﬁial benefits of absorption

o T ———

on the .strength of NMEP We€of, 29.9,95 are subject

to the counting of past services of the applicants

-

for all purposes as per existing rule, the applicants

pray for an earliest hearing final orders.’

Particulars of postal order in respect of
application fees., |

1, No. of Indian Postal Order. D86 - 9595’5‘2
2., Name of issuing Post Office, (.00

3. Date of issue of Postal Orders, ;zgﬁzllr5M206\

4. Post office at which payable; (399F7,

List of enclosures :

All the enclosures are filed duly 4indexing the same.
Details of index.= An index in duplicate containing

the description of documents relied upon is enclosedQ

1. vdéﬁh%iyﬁﬁﬂ4;“’

Az.

' . UJV\U&
Counsel for Applicant Signat licants, . ;;ﬁ’f’

Verificationo o e 160 *
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VERI FICATION

I, Shri Mont-(zléi pas Gupta, s/o (L) H. R. Das, aged
about /,7 years, working as Driver in the Office of
the Regiocnal Director, Health & Family Welfare, Govt,
of India, resident of Motinagar, Shillong, on behalf
of myself and‘app'licant No. 2, do hereby verify that
the contents of paras, 1,2 are true to my personal
Knowledge and paras 3 to 10 believed to be true on
legal advice and that I have not suppressed any

material fact.'

Dated: 28 //// Iz Signature of{/applicant

Blace s Y4 MU ’gf-

- —

.y

To

The Registrar, ‘
Central Administrative Tribunal, -
Guwahati Bench .

Guwahati, Assam, i
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No.25(52) /86m/ (1 &=
' o _ Gevernment of India
Regional Office for Health and Family welfare
"Felli Ville? Lumshohpoh, Shil'ong=793014,

Dated Shillong the 29th Mey'86s

OFFICE ORDER

Sri Montu Lal Dsg Gupta 1ie¢ hereby appointed as a Nriver under %
ICM Scheme entitled " to ctudy the monitoring of P,falciparum |

reslotance straln to chloxroquine " on a basic pay of Rs, 260/- P.M.
in the seale of Rs, 260e6«320~EB-350/- plus usual allowancees
admissible to ICMR AdisHgt schemme stalf stationed at Shillong
~weeofy XGBkh 15th Maytsé (AN ) . A

The post 1s subject tc the follawihg rerms and éonéiﬂions.

le The appointment is purely temporary,

2, The appolntee on this .Research Scheme will not ba treated as
regular employ«e aither of central Govt., ®€ or of the Indian
Council »f Mediczl Feseaxch and will net be a liability either
of Central Govt, of ICMR after termination of the servide/

Scheme, _ ' !
3. The appointee willte a tempoiary project employee,
. _ , !
4, Hls service are liable for termination at any time by servioe ¥
ome month's notice or in lieu thereof ome momth's ‘salary to be

glven by either cide i.e. the appointee of appeinting suthority .
without_séiﬂning-any Teagon, ‘ : :

B5e He is liablev to ba transferred'to any where in India,

6, For any dispute rejérding-intﬁrpretation of rules,decision of
prindipal 1nvestigator of t he scheme i.e, the Directox,NMEP.
1 ]

£
Delhi willbe fina b
7. Candidate is not eligible for any benefits like pension,GPF-kmn i
contributiong ' . : ' ' ¢

. QB“ dun% _ ‘ i

(DRIBNBRKAKATY ) 5

REGIOVAL DIRECTOR (He Fu) F

: v v =

Copy toie : - j .
-

l, The DirectorpNMEP,20«Shamnath Marg,Delhis1100%4 (four copies)
etter ﬂﬁbﬁb?&ﬁ)/86/1475 dated 14th May'86 an offer offered
to Sri Mantu Lal Dse Gupta is espeleedd herewlth for your
infx mat ipn, ' :

*irpmgean <

V24 Sri,Man£u§ La1 Daéqupta .Diner.RH&FW;Ehilla g. :
3. The decognts sectian (Local) ICMR, o :
4, File, | | | | o

N\ & |
e RN
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No. 25(52)/86"
Government of India
Regional Office for Health and Family Welfare
'Felli Ville Lumshohpoh, Shillong-793014.

OFFICE ORDER

Sri. Lamphrang Rumnong is hereby appointed as a Driver

under ICMR Scheme:entitled " to study the monitoring of
P.falciparum resistance strain to chleoroquine" on a bastc
pay of Rs. 260/~ .M in the scale of fs: 260-6-320-EB-350/~
rlus usual allowances admissible to ICMR Ad-Hoc Scheme staff
stationed at Shillong ¢ Weelf 4th August '87 (AN),

1.

2.

3.
4,

The Post is subject to the following terms and conditions,
[N

The.apﬁointment is purely temporar§.

The appointee on this Research Scheme will not be treated as
Tegular employee either of céntral Govt. or of the Hfidian
Council of Medical Research and will not be a liability -
either of Central Govt. of ICMR after termination of the
service/scheme.

The’appointee Will'be a temporary project employee.
HBis service are liable for termination at any time by .

servimg one month's notice or in lieu thereof one month's
salary to be given by either side i.e., the Appointee

" of appointing authority without assigning any reason.

He is liable to. be transferred to any where in India. -

For any dispute regarding interpretation of rules,
decision of principal Investigator of the scheme i.e,
the Director, NMEP, Delhi will be final,

Candidate is notleligible for any benefits like pension,
GPF contribution.

_ sd/-
( DR, B.N.BARKAKATY )

Copy to i« S REGIONAL DIRECTOR (H&FW)

J

1. The Director: NMEP, 22-Shamnath Marg, Delhi 110054 (Four
'copies) Letter No. 25(52)/86//; *fdated 4-8-87 an. offer
of ered to Sri Lamphrang Rumnong is enclosed herewith
for your information.

2. Srﬁ Lamphrang_Rumnong, Driver, RH&FW, Shillong.

3.'The Accounts section (Local) ICMR.

4. File.

s
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Proesent

Hon'ble Shri Syed Farlulla

- : //
RPPUICATIONS G0.1cE

No.2L, Faruthinayer,
N&ar,Vija)amandir,

Kotilu Ruad,

Yelahanka,

Dungu)urwwﬁm.

Or. C. hhn&raJ, o
Rued 43 yvura,' ' .
S/0 Sri.5, Lh‘nok1,~lh.,an,

'f:'o.:’:(.', Afsaj_rdfl “o(.: m,md,

L 5.
AT
~~ ;;\N;STF? q’;:"\\%
PDr’#”\.%

Visveswarepuram -
Bangslore-t¢.

Smit oK .f‘l [ uhialc))(.ahlu.‘ s
Rued 3% ygars, -

.U/o 5. Gururaga Fhu,
. Nou 28,IMaruth1naLur,'
Near Vlgayamundlr,
‘hoglxu Ruad, '

:YLlahankg‘

Uansaque44;f j o

Srir CLE. Cancadhdrolah,

’A¢ed 38 -years,

5/v.C.. borecuwoa,  

No. b, 8th Cross,
Jalmnruthlnacar,. o ! .
Mear Nangini’ ldyout quartwra,
BcﬂlclUIC 2. : :

Sri K. EPantham ,
Aged 38. years,
o late Sri Do

‘Kannaizah,

CEUTRAL POMIRISTRATIVE TRIBUNAL
BANGALORE

;,1n;nrz'Tn“unvﬁur DCTUBER 1991

Habewb FMohoned Member (A)

T0_175/1531

s
%6/373(2), Cth “rose, \f;o

BlOZ‘C-k, ,f":a‘ja‘_-jincb.‘:.x, é Ny
alore-560 0iC .. = (5eF o

eo Rpplicants




‘§;i7.;-vj | _ '4 . A'  i ‘Ei;.'/:' . - | .'"i 2 ;; -

6. Swt. C. Padma, )
Aged 35 years, S .
W/o Sri H.S.Srinath, o , K
No.425, 1st 'C"™ Cross, ’ N
gth Main, III Stage, ‘\
IV Block, Besaveswaranogar, . ‘ ,
Banyalore-79. . - ' .

7. Sri J.N. darasimha Murthy,
BRyed 37 years,
S$/a Sri Narasimhaiah,v
No.42,0th Cross, :
Agrahara Dasarahballi,
Banyalore-58.

B. Sri K. Siddartha Reddy, _— . S - Yo
Ayed 35 years, ' S . ' ; ' '
S/o Sri R. Krishna Reddy, ' ;
~No.84/1, (188), R.V.Road, - _
Basavanagudi, o T g
Bangyalore-560 00C4.
_ ! T Sy
.8, 5ri R. Srinivesa, .
Agyed 32 years, .
S/6 lute Rungoppa, -
187, I1 Stace, II Phese, N 4
West of Chord Road, : S S i
Mahalakshmi Layout, :
Bangalore-560 086~

©°10.Sri N. Joseph Surendran,

. Ayed 33 years, '
S/o Sri Nathan, . )
No.10/A, Appays Gurden, A : L T -

I Cross, Behind Corporation ‘ o B : =
Girls High School, : : L ’ ' i

Ulsoor, Bangalore-6. ...'ﬂbylicants

(Dr.m.S. Magsraja ... Advocate)

1. The Secretary to

Government of Ihdia, '
filnistry of Health &

Family Welfare,

- {Department of Health),

v

Nirmun Bhavan,
New Delbhi.

2. The Uirector Generul,
. Indisn Council of fieoical Prswarco,
;ﬁQU‘ Government of India, - . )
. [ ST S . ~ . X ;:',_,,“11\_’_ u_f~i‘¢" .
NhgéfkﬁZBQQ,Hﬁa$tU&§hi?“ LYowETREE, . , ]

7

B i /.



. ‘
- ,E‘
! -3 -‘_ -
"// 3. The Regional Oiruufgr, S
7 Reglonal grfice for ﬂ(ulth‘ .
/ i & Famlly malfure_ v _ . o _ .
:f‘  v: . . Bangalore. C ' ‘ %\ © . “"... Respondents.
/ - : . : : RO : v :
" (Jhri’m Vasudeva Rao ... Rdvocate)
{sheg H, Swleican Seit for R-2)
These appllgatlons havirng come up for ordeRs before this
Tribunasl tuday, -Hun plg Shri Syed Fazlulla ﬂazvi,. Membqu (3)
made the following:

"0 R DER

'The‘io'applxrunts above. named have filed theSérapplications
under'Sectfﬁﬁ_jG of the Adwlnlgtxatlve Tribunals Act, 1985. SLLk—

ing*the_félluwingf:eliefs:

PR I ) -

. To. direct “the reSponoents to regularise’ the services
ooof: the appl*cant frum the ' dates of their initial appoint-
ment. andg ‘to “absorb them imn posts an- @ regular basxq by.
maklng the pos*s permanent. ~ : . :

-

i

'diIuCPv the rpsoondentt to treat the applicahtsiﬁ

Td‘
p
adMISSLble to the parmanent Centtal Government employees.‘

;rant all cunsequent1¢1 benuflts.:
To award cost of these appl;cation and
"~to”crant guch other .rLllef(s) as thls Hon' ble Trlbunal"

“deems - f;t,und vacdlent in the c1rcumstances of Lhe case 
'fln thL lntetL of justice and: egquity. ., . : -

2. -Thé:;asé:of'thé applicants briefly put:is;és‘fdllods:

The épplicants joined service in the office of.the Regyional

Director, Reginnal;ﬂffica for Hea;th and Family welfare, Bancalore

IS
qﬁ'ﬁrﬂ

PU‘“;fA p2=0) the Ird respondent, uith'effuct from varlous dates in the
A e N - ST : _

S A AR RN W ' v e | S |
NS SR «uaribua‘posts a5 detailed in  gare & of the applications; that,
wof LI B ‘ ' : ’ o
m (“ | } ol _ : . R A

bhq;m'most of fhE'appl;cants heve been working over-10—12 years

i ‘ s ’ , ‘ ,
ilk E?/ )nr ‘he estsblishaent  of tiwe third respondent; that Annexures
) W jw C I | - |

ermanent employaes and- to extend dll the benefits. as'i‘y



'applicants.‘.udden ¢ the Ministry of Haalth and Femily Welfare

A-1 and "A-2- are two .of the appointment appointing 'two of “the
o ‘ : n

X
i
]

under the scheme for the Study of Plasmodiumﬂfalciparum monitoring

Resistance to Chloroquine' that the said echeme has been continued

from timeﬁﬁojtime 8s per Annexures A-3 and; A-4 and ultimately

i

‘the existing .sanction expired on 31.3.16¢1; thdt thL irector

General-had;indicated to thc'amployees that- thouch the progcct
has not been conpleteu the Government of lnﬁla'may not continue
the schene beyond'll.S.lSEI and ‘that the enployees would'sfand

/
. e fruds ) .
terminated on 31.3.19%1, no written coitiunication, . however, has
. X "

. been reccived so far; that, thus; the tmployees who havg worked

for over a ducudesang hoye Civen thuir best are facing terwination
adversely affecting their 1ife &0 livelihood. It is further

the case of the sppliconis that Livey  hoeve Liven representation

&5 Ler Annexures A-5 LL L—E'rpt nooedticen has been taken on those

e

Tupresentetions;  that  the #iepliconty  are cetting the benefits
/ .
/7

of the recular increnents, pensicn, LTC, wmedical reimbursement,
children education ellowzncy, casual leeve, medical leave and
other leave &s per rules applicoble to those in continuous regular

o

governant Service butl they are still trccted as tenporery Efp -

“_floyees eﬁen‘after 16—12 sears of service aﬁd they Have not been

.. &8llowed to contribute tg LlOVlUlnt func and have not’ been allawed

the benefit  of ‘house bL]lLlP' advence and other advancesr &nd

ffy;thef they have not been viven any promotion and have been
pworkiﬂe"in:SDe‘sams post in the Same scales;  that when similar
5situ§tion qfethreats of terwinations was hanying over the heads

. of “the employees the Indian Council uf fiedical Eeseorcht,malaria

———

!
r
i
|
i
;’
!
i
R
i
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Project UWorkers #sscciation had approééhed the Hon'ble Supreme
Court in u.p. Nos. 5658 and L0Y7/1985 anc at the time of hearing
Lo 5 | ) ' L SN
of the ‘writ petitions, the renpond&nts -had filed an affidavit
stationg thoet the peliticners in those writ petitione$. . would

.be absurbed amd the Hon'ble Supreme Court then yave a direcéion

o

(to Tegularice the wercicrs frow the dates of their initiasl employ-

i
i
i
|
!

ment. as pér ihu'drﬁur'dutcdmla.ﬁ,1937, a . copy of which has been
: AR ' NAM" .

B

./

enclosed as per Lonosuce A-C3 Lhat the respondents are worally
and legally bound on’ vquiteble ¢rounds to continue the services

of the empluyees wn rorular beois and in the absence of respunse
. ) ' . -

from the respondents cnd the ron-continuetion of the scheme beyond

- . o ’ ' . .

31.3.1681 and the wpplicents having exhuusted sll the departmental

N
>

gulnues zre ronsbrained Lo ciproseh thie Tribunal. Hence these

applicatiuns.,

3. OF Whe” three rejiondeate, Lol and 3rd respondonts huve Tiled

& Joint reply while respondunt Fo.? has filed @ separate reply.

The "respondents hWoue contendes mainly that the appointménts of

“the nature of Lhe schoene which was being extended from yesr to

ychr,pnqaihut the wpjplicenls connol ‘clois

3

Government “scrvamts. 1t is also bleaced  that their services

N \\; ': 1 }‘ £ | ' ' . - | | | /////////
R NR 2 P Ay . o '
h%hijA\C"i.ﬂﬂ _ _ - _ ’

i o st vor = 7
e <

the - spplicants was purely on tewmporary basis having regard to-
L the stutus’ of regular

hove . not: been términated and no ' termination orders have been

issued to any of the applicants and as such the trievance. of -




4. On the fil;wg of: thP se¢ applications and on the inferim.prayer

sought, this Tri‘cunql vide_its order dated 20.73.1:991 directed‘

the respondents not.tu»dlqvuntinuv *hc abplicnnts from - the posts

they were holding for Q.per;od of 14 days and thereafter by subse-

guent ‘order _datedt-?{7.TSEJ directud interim order to 'toqﬁinue’ '

until further ‘orcders. =

 :51'1 we haue hedrd the 1earnad counsel appearlnu “for thP partie

N

the material;dnﬂrecotdp

. \‘x. "

4

.. and exomlned thL rLoLLCflVL contentlons ‘urged in: the'_light' of

~ 6. Dr M.S, Naldragd, luarned counqcl appearlng for the appll—.
: cants subnit ﬁ that by a. notlticatxon ddted 14. 10 1881, 3 copy

_~of whlch he plggcn befu;c thL 1rlbunal on cthe date"pfjhearlngpyﬁl

hhe‘ggheme:hpsnbgen'cpnﬁinued upto 31,3,1992:1'Shri N.Vasddeva'

hdu be'

' Raozléutn§d ;punbu1'fuxzﬁ—I and - 3 algu submlttcd that - the gcheme*'

*ponxinued'ugpu 3). j 1&&2 andﬁ%he:gyis:norpossibility :

of any of the-opplicahts'being discontihued from 'the: posts they"

are thdln(-H&RjZ Qauﬂnnt'rEpre§eﬁted onfthe‘data these applica-’

FS

Vtions 'mere.1hu5rd- and a:vfsuch arcumentéﬁaof Or.Nagaraja  for ’thé' _
apﬂlicanus and Shrl Vd‘u&hhﬂ Raao for R- l cand. 3 only//fzg/;:;rd.}

Even Uthsrwise; it is clea¢  from the'-pleadingsl;asrnwell”'as the

'

submissions madgﬂqn'bchalf'nf the applicants'that’tﬁe'an respon-
dent is oh1y d“fd:ma11u§rtj in;these'apﬁlicatiuns and the rtelicfs

Lt the applicants hawe'Snghi are against. R-1 and 3 only who

‘have been represented by Sbri Vasudeva Rag.

-3

Ve

. Dr. Nagargjs subwit'ted that in visu of the extension of the




. _ - . -7 . . .

scheﬁevuptd 31.3.1892 as pe:r ths notificétionﬁdated 14.10.199;
 there {5 no thrqu of any uf!the agglitantg being‘tyermihated
.,dr beiﬁg discuntinued from ihelpo=ts hle byﬂ&hem upto 31. 3 92.
lShli UuoUdLVd . Raa for Lhe'ru spondents also submitted the same.

“+. Dr. Hagarajg;further cohiténded  that havinyg recard to the order

Aanexure A-89, and héving‘regard to the fact that the applicants

M

haue put in Lontinuou svervice for more than a decade even though

;the gcheme in whlcn they buuu been wourking came to be continued

‘. the reply }statemént of R-l and 3 a- direction‘”may be clwen to

. e
“uthe re¢pondentaunot %u dlscontxnu: the service: of the appllcantb

gpom

Eand

ﬁmaﬁ;bE-extedded and furtherd

Sy

to counsidur trv casus‘n

the dppllcants Z

kﬁﬁyissiblgﬁ

gafngd counsel for “the .respondents :submiﬁtéd “that “'since the

[N

;éspondgnts {arb ;npt;ulikuly to: discuntinue the services of tf

enépplicants from the posts they heave been holdin5ﬂupto the extended

o~ o Of the scheme Upte 31.3.1522 ng direction to that effect
"}NN‘STRM N ‘ | |
.Abfdﬁéé &te sary. He further contended that the applicents are not.

, 5%’fntlt‘e%;@priregularlumtionfcf services from the détes of their
' ' i . . '

0\\0 ’Tng ')’N

R ey )
o A
\2&2 —é/./ﬁl
»QNGA\_() ‘g

“‘RM i

passed by Hon'ble Supreme  Court ok Ler the copy 'produced at

T from_,year . tu year and< faving reyard tu the averments made in

ﬁhugpo%t%;thy hauefbeen’hold;nL qnb@lf}hsjexpigx of fhg“
: '},f"‘_ttvm""sﬂa.;.}..“-.»-; Ju ‘;J;JLU' 31.;'.'.1'575.:::3' uxunyiurtllhr period:
Biréciibh.ﬁay'bél s
?thu_dppllcanfs.
é?'Fégﬁi;}isgﬁiﬁn}b%?théiSErvicesuf;om'thL ddtes-of thclr lﬁltlal{tﬁ

: reguldr baSiSf'

to permanent central Government employeésﬁf”Shri'Rao




appointment and aﬁgﬁrﬁi&bn in the regular pbstsvénd‘they cannot

elso clafm thie status of patmanédt employees. - He, therefore,

/f’ R tontended thet since tnexe iJ no immediate threab of any terminaaz

" . . . . . I\

tion of the ‘spplicents from the posts %hey are holding and the

prievance ventilated by them huihu ot warrvanted the upplicdtimns
L . r . .

may be rejected. ¢

i

6. It is seen from the reply filéd»by,ﬁzi and 3 particuldrly
from the averments hhdgiin poras -5 and 6 of the reply that the
Plasmodium Falciparum _Mchitoring scheme . is still undertqklng

research activities ang there is no couse for disbanding_ thls

scheme till'MSUCh time -the objectives were achieved for which

the thv " schene was . sanctioned and furthu: that the High Pouwer

Sy

Doard had made rucdmmencation}ﬁhat the P.F..onitorino is & regular :

td

actlvxty anu ;t shouild be made an lHLEgrdl pert of the dircctoratcfl"

R

of F"EP and‘-ﬁhis reconmiEndstion. is under the consice rdtlon"o%'

the Goyérﬁméﬁfﬁ:fﬂa&iny regard to,these.averments putdforth—and,w?T"
n.the’ﬁact&,and:c1‘cumstan"es of the case we feel that these

5

'appllcatlons haVE to- be dlSpOfed of by giv1n5 the follouing d;rec—.,L:»

H LthnS to thg res;ondent' l ang 3:

il the rgépundents 1 and 3 Shdll not dlscuntlnuc the
. sérvices  of the applicznts from ,the posts they have
T been holding «uritil the extended. ‘date of the "scheme: S
. lev, upto 31,3.7892 ‘or any further date to which the57~i
qcheme may be extended : . S

'11. “to cqnsxder the cases of the appllcants for regu- L ’

””larlsatlon of - their serv1ces ‘from' the® dates of th51r ".f'

1n1t1al app01ntmen~ ~in the pcsts held by them and’ ' S

to absorb them in suc” posts on a regular bd&la_aﬂd ‘

- td. extend &Il the— BenET It E 5 ERE s admlsslble to
CthE~Permandnt—central ™ goVérﬂnent enployEesyIn gEkor~

-dance withi “lzu and in tHe, lghl of the repres tations




E . b
. 4 : #
- \ ’3
/ ‘
- 0 o
made by the apgplicents as pfr Afrnexures A-5 to A-8
with all coenscyuential breaefits. ' o -
. - .

9. - We scecordingly c¢lve Lthe above dirvctions and dispose of

these applications with no order ss. to costs,

i
i
i
i
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lN THE CENTRAL A0u1u1bzqar1ua {RIBUNAL : HYDERABAD BENCH
- AT HYDERADAD | o

e = . : T . . . 5
—~ a-—. ’ :
-

.

0.A. No.,282/91., / | ~ Dt. of oecision,:-843~94./////

N v : v ) 7

1. ToV. Sltarama Harl Dutt . B | IR

'Vz;nﬁg @ngula.n,?;;i - .. Applicants.

2 e, e 1 s s e i s e

1. The Unicn of ‘India rep. by its
Secretary to Government, Ministry
of Health & Family Uelfare‘
Nirman Bhauan, Nau Oelhi.

2. The Dlrector, Natzunal ”alar’a
" Eradicstion Programme, 22, -
4Shamnath Marg,. - Dalh1v§10 054.

Jdo The Raglonal leector, dealth: &
Family ‘Welfare, HiNg. 1-14=- ZSGAB 1,

prakeshnagar,,Near Alrport o o
-Hyderabdd. g . f e Respon@enps.

Counsel fd;.thefﬂpgiicants $t Mr. N.Ramamohan Raéf

Counssl for the Respondents : Mr. N.U.Remana,Addl.CGSC.

- CORAM:

"THE HON' BLE SHRI A u HARIDASAN : MEMBER (JunL )//
THE HON' BLE SHPI A a GDRTHI : MENBER (ADMN. )

\§’ ' .' ..;  o . We2

T rigkame



“z- . _ | v .~/~iyft

0.A. No. 292/91. . Dt. of Decision : 8-8-1094,

0 As per Hon'ble Shri A,V, Hsridasan, Member (Judl,) {

i
N

The applicanta being sponsoresd by the District

_Employment,Exchange, Hyderabad have been appointgg andg

continuously working gas Labbratm:y Ass}éﬁgpﬁg”uqder the
Indian Ccuhe}l 0? Médical RaéééfEhJS§HéméwNu;2(A)'P.Falci
Parum Monitoring Scheme, Hyderabad under the control of
Ragionél Di:ectorvd’Hsélth and Family Uelfa:e,'Hydarabéd;
Their grievancé iiﬂthat though thay hava‘been c0ntinuous1y
working Prom 1983 onusrdi,their éervibas héve notxttgblarisedg
though thére was a proposal for integrating‘fhebbroject ‘
with the Department péiﬂeélth and Family Uélfare. They
have been making repéated reﬁresenﬁations and till nou
no final deciSioﬁ hﬁs be en taken in this bahalg.bybﬁha

Government. Therefore, the applicants pray Pa - the

follduing reliefs:~

1)  Dirsct the 1st respondant to Pinalise the issue
of integration of the Ressarch teams on Malaria into

the Diracﬁorate of NNEP forthuith,

2) Direct the respondents to reggularise the service
of the applidants by conferring attending bensfits
srising cut of codtinuity of their sgrvica;f

3) Till such time diraect the respondants not to

terminate the ssrvices of the applitants_and t?f:g

continue them in service under the Diréctpfafb;of NMEP
s "

_-and pass such other order or orders as ars daemsd pit

\
\

and proper.



2. . It has been allsged that the Hon ble Supreme

Court cP Indza has in an almost similar case in We P, Nos.

_5876 57 Indien Counril af Ned1cal Rgsearch Uorkara
Assoc1ation Vs. Union oP India, on the basis of the

assurance glven by the reSDOHLBntS before tha Supreme Court.

LI
dlrected that the Government should glva continuity of

v

servica to the appllcants Prom thewdate of’"thai0 initial

employment on regularlsatlon and’ ﬁwet the appllcants in

thls Cagse ere also entltlad to the same reliaf as they

- are 81milarly sxtuated.s

3. s In'the raply“statements;ﬁhe respondents have

statad that tne'HigﬁVPbdar Board. had made'a recommendation .

that P, F. Nonitorlng 18 a nsgular actlvity and that it

should be made an- integral part of Directorate of NMEP and.

that this recommendatxon is undear consideratlon of the

Governmant. They have also indicated that as the-projacts

'in which the applicants are uorklng is not likely to be

wound up in tha near Future. There is no thra&t/fgrthe 

ccntlnuance oP service o? the eppllcants.
both

' 4.- We have haard learned ‘coun sl f’or[:fle/partzes

and wve have gone thrcugh the materlal pspers. Ths

rgspondents have admlttsd that tha»High Pouer Board has
¥

opined the P. F. Monxtorlng is a rsgular actlvity and it

' should be ‘ntegrated ulth the NMEP. What pgmains is

il
taklng a pollcy doPlBiﬂﬂ by the Govarnment we are of tha

vieuw thagﬁn-the llghttnf thxs admLSSlﬂﬂ by the rBSpondqnts
it would bse ﬁrbpe&rif the apﬁlicatidn is dispbsed of
directing the responj;nts to taka a Plnal dacision in "

the matter uithin a rgagsnable time and to extend to the

1
:?‘"‘z%



applicants .the bens?it of thpir sgrvice in caqs the
decisgion is in the afrlrmatlvag Tﬁa counsel on eithar .~

side also agréed_that tha ap plication uould be dlsposad

cf uith the abovya dlrecticn._ | o '_ e

i

. - Ysace, . ths appllication is dispoésd of with a
direction to the respondants tq’také-a final decision

in ths mattsr of intsgfatimn of'tha Resaarch team of

Malaria into Directorate of NMZP within @ period of 6 months
From the data of communication of bTisﬁ;&;f”éﬁHif a
decision is taken to integxate/on such inteqration to give
credit'to thévzerviée rendarédfby the spplicants prom

the ygte of their iﬂi'xsi emplmymant for the purpose of

seniority and other sepvige beneﬁits.

GE?T‘IFED To B"—‘ TRUE com

llllllll v -"/
. U .ﬁ u
WWH.”" Sl

(J T f Oﬂ_]cnr 7 ﬂf(.( s s
eotral Adminis vaxxelnbum& , e '
HJ cavubad Bench. oy DL e O

Hyderabagd,

2

ad/epr.,

'
2
~%

T el < i e

Copy te: v d o

te° Thr Secratary to Govginuent, Union of India,
Mindstry of Family boWalfare, Hdireman Bhavan, "
New Delni. '

2. The Rirector, Natiopal Vﬁldfi& Eradication Programma,
22, Shamnath Marg, Uelbhi ~" 110 054, |

3, Tha Regional Rirector, iuaitn & Family @elfare,
HoNO.1=11-256/8-1, Prake Jm&xgar, Near Airposrt,

- /'Hyderabad, ’

cAs One copy te ir.N.Rammohan Raa, Advocate,CATgHydsqabado

5. Ons cepy to Mr.N. V.Ramana, Addl.CGSC,CAT Hyderabad.

6. Ona copy to Library , £AT, Hydarabad,

7. One gpars CoRYe

YLKR



NO. T 14011/4/93-MAL

o ivi -

~*  MINISIRY OF HEALTH & FABBLY WELFARE. -
- To, | T L

The Director General Health Servxces,
Nirman Bhawan,:
NQW—DPJ.hi

Subject-}NMEP-integration of the Malaria operational Field

' J¥Research Scheme(MOFRS)' with the National Malaria
:Eradication programme (NMEP)
Sir,

I am directed to refer to the correspondense resting with

" the Dtd of NMEP'S U.U. NO 411~ 4/88-NMEP(R)/R P Dated 13th June 1991
of the President E&—

on the above subject and to convey- thergggéggéé,
forﬂmorging]of Malaria Operational Fie Research: SChemea(MOFP,)

presently doing continued under the suspices of Indian Council of
medical Research with the national Malaria Eradication Programme

——— i -
(NMEP) X , ,~s‘?‘ev-u | ee;__ },",,. ,

I am also directed to convey the sanction of the‘President
to the [:3% creation of the following 156 temporary posts under
the Directorate of National Malaria E???Tf???gza;;ogrammp and
Regional Offices of . Health and Family ReLakx Welfare for 8th Plan

3000-4500.

period :-
S:No, & Designation . No. of Posts Scale of Pay |
1. Senior Research OfFicer _l(One) Rs.

(Non Medical)

' 2.Research Officer(Medical 11 (Eleven)

B.Asstt.Reearch Officer 1(Cne)

‘ - (Non Medical) ' '
4.,UDC=Cum-Computer ' 2(two
5.Junior Stenographer 14(fourteen)

6 .Laboratory Assietant~ 99 (ninety nine)
river © 15(fifteen)
, R e
8.Category 'D' o 13(thirteen)
| 156

Ra.
Rs.

Bs.

2200-4000 + MPA.

- 2000-3200

1200-2040
1200-2040.
950 %= 1540
950?1500“

750-940

3. The above. post will be £i11 up by transfer of the existing
incumbants working under the Health Operational Field Research Schemes

m
x«xxxxﬁkﬂaxuaxaumx«qu«dquxku«
S -3““
. /S &
ARV S
RV AN

A 1

tontd L) o~2/-



o ) + 2 +

4. This is subject to ‘tha condition that =
(i) the

present number of post of tha MIFRS will not bﬁ,change&
(;};?%%:neuuchfUitmqnt shall be maae”in any of 156 posts

‘being creatad under the reguldting vacant due to any regsons

including dsath, retirsament, resignation, dismis

} the states would be shcouragsd to carry oui operaticnal

rsssarch activitias from the. existing staff: apd

gal etes

.
143
.

(iu) tha bta. of NMEP would cnlléch data frcm'stata government
o and would develop mechanism to take

ppropriate strategias
from the sxisting staff, ‘ o ‘

2. The expanditure involved will be me t from tha apa sahctionéd’
budget grant of National Malaria Eradication

, Programme under
Damand No. 39-Dapartmant of lsalth (Plan),

©. 1h1s 1ssuss with the approval of the Ministry of Finance
(Doptt. Expsdditurs) vide thair U.0. No. 3771/€~Coord/95

dated 15.9,95, | -

-

Youru‘fﬁithrully,

sd/-
(P.K. CHAKRABARTI)
DESK OFFICER (MAL).,

Copy to:z-
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: 'zvo- }ICMR/AD’/N/GENL/J /9l ] [ / 'ﬁ

R . Geavernment Of India.

- dFrICE 08D R

as per Govt.of India, Mznlstry of Health and 7.Wijgtter %3.5’74 11/4

e - ; . Regienal Directer
~'Regional Office 7or Health & 4amily Velfare

- “Shillong..
“ Dated: ohillong the. Ré&: .6.3. .‘Z'b. cees

. Consaquent upon thn merger.. 3r the Mhlaria Operational
Field Research Schome(MOﬂRS) known ag falciparum Honttoring Schemj,

93—,,7'/415 dited ?94th‘$ep;. er;1995, Shri. /(m‘t‘/m wz?/‘ tal Hasze
R Designﬂtion~ Z»Z/v@vr ‘ N in the
m@FHS gttached to-this qﬁfice is transferred on the strength of NHEP,

which-1s -presently approved upto the end of 8th Five Year Pla eri d
WaCofe 29.,.7995(F N.)in the same pay ecale of 3395 RY }} eﬁ%‘gs—A%

- -in a temporary capacity
at the same duty stafion.He/Shé will draw the same pay dnd allowances
as admissible prior to: his/hef’transfer on the strength df NMEP i

-

'——Q——;—-——————ze subject to the Medical Azaminatio
-1 Certz/tcate of thness as well as the Character and antecedents
verification Certificate from the appropriate authority,zf not done
already. :

-
-

He/gkﬂ'uill be, entttled for other benefzts as applicable

to other employees of Gevt. Of India as per the locality of his/ber

- Copy to:

posting.Other conditions regarding the counting of past service and
other retzrenent benefits and carryﬁforward qf\leave is under consi-
deration. o _ : .

M/7f:h/SWﬁﬂ%ﬁr4/Q?kzk%t Lasf x?%gzifaf
. 2.0ffice order lee.
3.Recruitment file.

4.Increment file.
5.Superintendeﬁts,fi1e.
“6.Personal File;-_ _
7.4ccounts 9ecfibn with two spare coples. : )
& - 8.Pay & dccounts Officer,Pay & Accounts Office, HOH&FF
£ g?hdnzéV : ' | ;

— - e e e e P e RS e ki e s e T e e e . s St
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Qﬁ-‘ ,.Serutce Beoka.. L
‘& i?”o The Dfrector NMFP Delhi for znformqtzon and record.
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L | | ¥O.>-ICIR/ADUN [cENL/1/96- (C1F |
, ” ' - Gevernment Of India, o o - 1
~Reglenal Directer - _ o
" Reqgional Office For Health & FPamily Felfare
‘Shillong. : ' _ ' ‘
) : ‘ Dated:b‘hillong the- -&é:—qu:’?/-é- tev
077ICT ORDIR: ' .

, v S ‘ o N
‘ ‘Consequent. upon the merger eof the Melaria -Operational
Field Research Scheme( #OFRS) , known as’ p.falciparum Monitoring Scheme,
as per'Govt.Qf,India;Ministrg of Health and 7,Wijetter No.T.14011/4/ '
- 93-HAL dated 29th September, 1995, Shri;/@mtVka:.éhxm*> : »ﬁigmmmer’

Designxtion:_SgBQqQa _ in the

HOFRS gttached to this office is transferred on the strength of NMEP,

which 1is presently approved upto the end of 8th Five Year Plan period
w.e.f.29.9.7995(’}7’..1‘.-"_)in the same pay scale of Rs D80 AN WSN R G-

ilg;'“SQQ/E: = e —— e —1in a temporary éapac;ty
at the sa%e duty station.He/Ske  will draw the same pay and allowances
as admisstble prior to his/her transfer on the strength ef NMEP.

The above transfer qfShri/th7Kh<—élQIﬁ%QSEQ&Eiiljgégymhn?Y—~
*S; R — s ' - ——————————-t0 the post

Of s

. - S ~———15 subject to the Medical Fzaminatio
-n Certificate of Fitness as well as the Character and antecedents

verification Certificate from the appropriate authority,if not done
already. o ' :

_ He/Ske will be entitled for other benefits as applicable
to other employees of Gevt., Of India as per the Iocality of his/her
posting.Other conditions regarding the counting of past service and

other retirement benefits and carry-~forward of leave 1s under consi~
deratione. o :

(DR.B.K.BORG aTGnaf
. REGIONAL DIRFCTOR,
Copy to: : - '

7.Sh/SMf7Khi;IQ&EE%*QQUBQTTL~'*ﬂ“mgﬂzi:‘

2.foice‘order“File;
3.Recruitment file.
4.Increment File. _ , : >
5.5uperintendents file. . | ‘ \
6.Persoﬂal‘File. . ' \,
7.4ccounts section with two spare coples.,

8.Pay & Accounts Officer,Pay & Accounts Office, HOH&FW
_S§£§§§ﬁK§~'v" - e o

A-Service Book;i"'

10+The Dtrecﬁo%;WMEP,Delhi for information and record.
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- No.1=-2/ NMEP (ADMN)
Government of India :

National Malaria eradication Programme
22-~-Shamnath Marg '
Delhi-110054

| | Dated the 15 Sept. 1998.
The Regional Director o

Regional Office for Health and

Family Welfare,
Antangd Estate Corner,
Amedabad.

AHMEDABAD 024

Subject : Various Facilities to MOFRS Staff and Officer-reg.

-4

Sir, . .
Kindly refer your Office letter No. 4=-43/Admn,/98/936, dated
9/7/98 on the subject cited above.In this connection, it is informed
that dmdm MOFRS staff and MOFRS Officers are entitled for GPF
Deduction, CCEIS deduction w.e.f. 1.1.86 and CGHS Fac1lity after
they were integrated with NEMP, w.e.f, 29.9.95,

Action when in the matter may pleaée to intimated
to this Dt: S

Yours faithfully,

sd/=~

(V.V.MARAR)
Administrative Officer
~ for Director
NMEP.

Copy for information and necessary action to:

The RegionalgDigector. Regional Office for Health and Family
Welfare, BANGALORE/BHUBANESWAR/CALCUTTA/CHANDIGARH/LUCKNOW/PATNA/
BHOPAL/SHILLONG/H?DERABAD/JAIPUR. Action taken in the matter may
please intimated to this Dtd. "

sd/=~
( VoV. MARAR )
Administrative officer
for Director
NMEP ,

o e
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CUNTRAL ADMINISTRATIVE TSIBUNAL
EAMRALORE BENCH
R TR R

ond Floor, GOA ‘
Lcommercial vomp1nﬂ, 3

Indiranagar,
BANQALORE -

DATED
;_fili_li\:f'_ APPLIGATION NO. 39*) G}Jﬁz
.iquLLAhLUU‘ APPLICATION HO.: . o B
VIEW AP%CIOAJlQQ\NO. | E K\\\;\;\ i
NTEMPT PETITION NO\>. ’ : o | \\g\§> :

LLTCANTS (8) ’é ﬂ CVY\:?@CU\.NYQM (;u,‘u( /&.)o 6‘{1\&)3 .

[t SPONDENTS

¢
o

- v/s -

aA\p Sl v,
)

*fLCXEIC\tw ! dwﬁf\ & 'Hlm/bL/ 1'\‘*{/?{”{" N. Qn ,)s\

o~ IR
Qury S jQ(,Lf\waN\.JMJmS \ J’)T"\'CC{.'J.L
er‘ ‘ 0/23 J f». D A «f . | -

{ UV‘\:.t )

4')\ Ve P\Co\d 33&!\,‘(‘\‘ OTQ ,5‘( - ,/_4) R

-

K< cwm\ Jlall CGST, No: 40,

IO

LLGECT -

Tico r—cwow Hlguppe %‘”\ﬁ”” -

Forwarding o. copies of the Oroers'pa’seo by
thu Central ACm\n1str4t1.; Tribunal.3anga‘ore.,

A copy ;uf ‘the Lyomas ez

cer

r saszec &
400ove  salc  application(s) S uhclcsec recset o o
wnforeation and furither nsceszarsy aszticn, -
- e N A AN~ A
dhe Grder was pronounced on Datec: 13 'v-~—CCT<.

DO AA G- .
\<?<>Y/\\~ U '\'\1<*"’
FOR Deputy RegisurafF
Judicial Hrancras,

iy

b6oo0zs,

20 OCT &000

in the
Jour

*r

SR . |
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CLMIKAL ALMINISTRATIVE TRIBUNAL
-tﬁquLOHE»HEHCH o .

L X4 . oo s

0.A. No, 595/99
thNEbDAY THIb THE 18TH DAY. OF OfTOBER zoow

shri G. Ramgsr1shna Rac ,;. Hemoer (J)

snri $. k. .Ghosal ... Member (A)

C.B8. Gangagharaiah,

$/0 late C. Boregowaa,

Aged about 46 yearw.
Corserding at o, 2284,

1ivn Mamn i BioCK,

Il Stage, Rajajinagar,

gBangalore- JbU 010,

S, bururaJa Rao. :

g§/0 Jate G.8rinivasa Rao.' Y
~ Aged aboul 46 years, g
. residing:at No. 10/A o
- Near Patalamma Temple,

Bangalore = 560 068,

e

CE. Ekantham, K.,
" §/0 late P. Kannaiah,
Ageq aboul ab years,
residing at No. B/375(2), , ‘ 2
V1 Grose Vi Biock, S .- o o
Sex)a a)inagar, : . ’ — : S
sangaiore = &ou 10,

¢mi. Faoma, C.,
wW/o H.$, Srinath,
Aqed about 43 years,
First 'C' Cross, vIill Mawn.
[11:8tage, IV Biock,
H'Eacavebhwaranagar.
v Bangalore-:bu 079,

. | o
"Q.N. NaraS)mna Murtny,.
/o'Narasiﬁhaiah.
Aged about 45 years,
residing at No. 2883/1,
14th Main VIII E-Cross,
Attiguppe, ' ‘
Bangalore-sbo 040,

K.b1ddartha Reddy . oo
$/0.late Krighna rReoay. | .
AgeC aboul &3 Years, ‘
e<101n9 ar-venrztaseamy
Redoy 8u1101ng. : 4
has»v1nanh\1 keilangur Fost.
’83nqa1oe e O;T ' :

/T er wanee0u001n.
'/ 3/0 late. TiM. Zdwnullabudd1n.'
Aqed about 45 years, :
‘w.res1o1ng 8T NO.&,
Marappa Gargen,
I11 Cross, J.C. Nagar,

A Amm Y At

4
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'( ' All are working #ds -

: : : Laboratory Assistants,

; ' o ' in the. Regiona) Cffice

' ; L : of the Health and Famlly'
Welfare, Second F: o0r,
‘F' Wing, R
Kendriya Sadana,
Koramangala,

' Banganre -560 034,

R R
(By Advocate Shrij ‘S.Ranganatha Jois)

.v.

1. The Union- of Indla.. '
represented by ijte Secn%tary.
Ministry of Hea1thy & Fam11y We1fare.
Nirman Bhavan, .

New Delhi-110 011.

2. The Director Genera1 of Hwalth
Services, Nirman Bhavan.‘ '
New Delhi - 110 011, =

: 3. The Director, L

| I National Anti Malariya. Progrwmme. 3

i . No.22, Shamanth Marg, '
. B o NewDelh1 - 110 054,

. o 4. ' The Senior Regional Dwrertor.

i S Regional Office for Health and

! , Family Welfare, Second Floor, .

i , ~'F' Wing, Kendriya Sadana.

R : . Koramangala, ,

R | Bangalore - 560 034. ‘y - Respondents -

(By Advocate Shr1 S Che1|a1ah
Addl, Standing Counsel for Lentra1 Ge\ernment)

- - e

QRDER

Shri G. Ramakrishna Rao, Member=(J){ a

A

1., In this 0.A. the aop11cants are seekinq fo-

- e, T of the benef1t of ab«orption 1n thn‘ cwst bf Labos w*ory .
’./- l ,VF "‘J!

;2, /f.“ o"’“\\ A551stants and‘ for a d1reft1on Ut the resoondenhs to

’\
E}eat the aoplicants as hav1ng bocn ragu1ar1y aopointed
) .'
w1’ﬁ‘ effect from  their date of 1n1t|a1 aooointment and

l

"enéé d to them a11 their service benefnts consequent on



. . . : » v
“their Lransfer:and‘absorptlon as Qer the court order and

. was under. v'the ccheme known -as Nationa1 Malaria

:-A mrecmng t.he responoents o cont.mue “their SGFVTCG

"and also to con31der the\r regu]ar1sat\on from the ‘date

also Inonetary . beneflts and cet .aside - the ~decision
mentioned in Annexure A- 15 letter and for consequent1a1

reliefs. i

2. The facts, of the case as stated in the O.A.

briefly are that all thn aoolwrannc are workmng in the»

cadre ‘of Laboratory Ass1stants hav1ng been appo1nted in

the regu]ar time scale of pay of Rs 60-430 w1th effect

_from 9 2, 1973. Though ghe appointmept.order shows the?

appo1ntments as temporary but they ha?e- “been c0nc1nued

without any break and  aT1 the ‘applicants have S0 far

rendarod 21 years of serv1ce. Theirvjnit1a1 appo1ntment

Erad1C7t\0W Programne &NMEP) wn1ch ccneme cuntwnuec " from

Time Lo c1me and st\11 contlnuec ex;epb that the brncme

18, now ca\led'ac Nationgl Ant1 Ma\arla Programme (NMAP ).
Since they have put in a 1ong and cont1nuous service they
have.approached this Tribunal in:O.A._ No.166 to 175/91
to regu]arlse thewr servwces and  f§r a direction to
absorb ‘them: permanent\y ano Jor consequent1a| benefits

wh1ch Q.A. was d1QDo=ed of on 30 1991 as oer Annexure

£
! \X*the1r 1n1t1a1 appo1ntment by process of absorption.

‘at  the same time the As;oc1at1on of A1l India
'1c1rarm we1rdre. approached'the Apex Lour: of Ingdia

iNo, 402/93 fTor conferr\ng regu]ar status to the

of ~the petxtwoner aasocwat1on ano for grant of

;
¥

e




-4~
 service }benefits which wau.a11ow
its order datedi 13. 10.1“05 (Annexu

direction was aleo issued by

Tribunal, Hyderabad Bench, in O A
Annexure A-4. A Bﬁard was co
bringing the serv1ce of the app1lc
~wh1ch had resolved on 6"11.

aoplicants to the rejular cadre as

implementation of _the, said »re

ed by the Apex LOUIt in }é“

re  A- 3) : A 51m1lar'

Central ‘Administrative

No.292/91 as per
nst1tuted to considgr

ants on regular cadre

1937 'to transfer _the

per Annexure A-5, In

=o1ut1on and Jjudicial

‘“‘V@Td1ct the posts were created and the aop1icants were

tseet f wonay

: trancferred from the schene of NMEP to regular cadre by

c1m11ar orderc dated 12.3.199 6,

'Annexure A-6, The last oara of th

one of wh1ch is at

e said orde" read= that'

Lhe condltlons regarding tho count1ng of Daet =erv1ces. ':

and retirement benef1ts. 1eaye. et
within short time. Though

addressed to tha respondentS‘;ih
decision regérding the ret1romen
of past service, second respondent
decision would be taken soon as oe
meanwhile consequent on‘ inrrodu
Payment Pommiss1on.\the pay sca]es

Lab Assistants hav° baen- rev1s=d

Re,4500~ 7000 . fOI" ‘ d‘“’ect;-v‘r‘gc‘r‘uv'

weornrn 1011996,  However, the ann?iCants

' ;;../F\
. ﬁh;“ aid benefits and have been gr

\

Rs\”%oo 4900 COnsequent to Lhe

[3 .
Vo com@ %s1on. - The grievance of

vl SPEorfSTdered even till the date of t

c._'w0u1d'be finaiised

repeated letters were

and 2 céeking f1na]l

t . benef]ts and counting
has 1nt1mated that' a

r Annexure A=-7, In £he

ction of 5th Central

of Jun1or Techn1c1ans/,

from Rs.975-1540 to

1té 'wjth of fect. fkok

haVevndt been granted
anted on]y the scale of

reqommendat1on of fay

'thé7 apb1jcént is not

he applications and the
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Question of countlng the1r past serv1ce.and extension . Of lﬁ
the 5th Pay Lommlss10n report pay. scales on par With Lab~
Techn1c1ans 1s under considerat1on.nn Slnce no decisfon’
have been taken 1nsp1te of recommendat1ons the appllcants
approached this Tr1bunal by th1s 0. A

W 3.0 1Subseduently ine 'O}Au ‘ WaS~ amended contendlng

awipf\. tnat LhElr services were transferred from the scheme of

NMEP  to  the Department of Health “and Family Welfare

Services in 1996 but the perlod ‘ f*serv1ce before their'

absorpnlon has not been flnally decided but after filing

S of this: O.A.' the reepondents have 1ssued an endorsement
dated 1.10, 1ﬂ99 reJectlng the request for counting their

l | _ - Ppast service. Accordlng to the rules of provident fund
the temporary servmce shal) count for grant ofr ret1ral
oepefitSvand gratuity etc. - and’ the employees working in
'elmilar scales in othenastaces the uPF contr1out1on and
and LuEIb conCrlbutlon have not only- been taken but they

lhave been glven the benefits vaftern‘their- absorption.

‘Hence_thjs 0.A,
4, ' The reépondents in the reply' have'badmitted the

factual aepects oﬁ the case as narrated in the 0O.A. "but

“they contend thdt the claim of the appllcancs for grant

,:qrwnalvp$?\ftatus and benef1ts at par with the regular employees

~

, r’w f‘eqb\he dace or the1r initial appomntment whlch was also
i
_"{r' ﬁi? 1nclud d 1n the d\rec51ons of Lhe Bangalore and Hyderabad
E;&'7: ﬁ—lraencﬁ o th.‘rLAT was under conslderatlon of the

cgmbe enc authorlty In the meantime the Assoc»atlon off**,

&»w‘, <
ANoﬂiﬂ)l lnd\a P Falcwfarm Welfare. welfare approached the Apex

S T e i GRRR LS S s




( Court in W.P, NO.402/93 :fOf  conferment of regular )

status, The President of Ingia had given his sanction to i

che creation of 156 temnorarv oosfs"under the . O1rector

NMAP for 8th plan oerwod In the orders oassed by the

Apex Court a direction was g1ren that these posts will be

vr1lied up by trancfer of the ex1=t1ng incumbentc workino
.under MOFRS, As  per those drrectlons the Scheme was
merged with NMAP With effect f?om 29, 9, 1N°5 | Regarding

the counting of past service the mattnr was taken up with

>"*l
'f

MUH&Fw the controll1ng M1nvstry ;i The MOHaFw further i

R -

“itook up the matter with nodal department i.e,, Department

of Expenditure ang also . Dooartment _of Pension %anE
Pensioners Welfare but thn eam° could not be agraoo fﬂ'
th2 reason that thoce emp1ﬁyéee,weré hdt cubccr1ownq yto
GRF/CPF and thesge emoloyeas wore not oa1d any Densionary
or cerm1nal benefis at tha t1m° of absorot1on ‘in NMAD

- The 2rant of| pay scalesg to. dvroct recru1tc and oromoteoc
under NMAP as{mentioned in that 0.4, ';v 1s' as per 1thé

recommendation of SLPC for the grént of these scales to ga

=o°c1f1c number of employees under NMAP. " The Lab "
Assistants under MOFRS has boen grantad replacementr pay
scales as per genera1 reco mmcndatlon of 5th CPC. Hence

Ultimately it 1s contendnd that the acolicants are not

entitled for the counting of - past’ services and other

AT o
.mffv;;>.ﬂff'jane the | resoondenrs prav for dlcmrssa1 of ‘the 0.4,

! 1(/ R . | ; ;“
Ly |
L e, | e
-.'~. :( . g ('~ .'-)l ) J . . . ‘_ . . . ’ :‘
-3{( ‘ o =RXs, Arguments on .both gides: heard. Documents
f&w _ tced are nerused
1 MG I 3
‘AN

. '....-.-" '

i

rbeieimen s

berefits from the date of therr i1n1t1a1 aooo1ntments.,

i
P‘é;

i
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L. Thotgh in 'Lnuf U.A; ~the applicants uoaré.frdm
sewking coﬁﬁtihg'of-oaft: éerViCés"and‘ Qrant of Qtﬁe'
benefits of absorptlon they have a]so -sought for revision
f? - : of pay scales on Par with the Lab Techn1c1ans. These two

re11efs are not consequent1a1 but they are separate and

dlst1nct re11ef They could not have orayeo *these two

re11er

1"

in rhe sare 4, and in f,ct arguirents. on born

51de= are adore«seo regarclng granc1ng of past service

N
"

and grantlng of other nenef1cs arls1ng out of absorption
only: and not regarOIng granc of rev1s*on of pay scales as

Llncluded in the pra/nr sought ror 1n the O A. Since: both

smdes have_addressea arguments regaro1ng counting of past

service ang other bnner1ts after absorotion. this O.A, is
Jgisposed of regarding nha; prayer‘ only ana  the ‘prayer
regarging réviéion of pay scafés-iéjnot'COnsioereo in
2' o tnis U. A it _is-'a: different aho' gistinct prayer
"1eav1ng it open ‘for the aﬁpllcantc it they choo t0’£ahe

'acmon ae per law regaromg that reher

|

7. The only point ror con51oerat1on in v1ew-o§h he -
. iy

R A W brve

‘plead1ng< 1s that whather the aoollcantc are ent1t1ed for

‘counting 6f‘ bést: service wthh thev have put in before
| ?aosorptlon and for the oenefit of absorptlon as: QF&YQOVH
z:ifi 'The 1earned counsel for the respondents: argueo tnat s1ncef

\3TRATEZSEQN\|absorpnlon was effected’ wich efrect from 29.9,1945
/

| L o ~~b\\ﬁ;\apphcantc are not ent1t'ec for .count1ng. of past

I
\

saRVB'es ,anch they have Dut in or1ur Ld that oate and -

Ly

i’ o: éuher benetmtc from thelr 'lllt)al 30001ncments

abs ddpt‘on" In cupport of th1~ concentlon ne has'

. i \ . ) . ;
)Jit forthwione‘ argument “that . ;he,,Assoc1atwon of AIP. 

i
P
|
!
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Falsiform Welfare approached ‘the Apex Lourt by f111ng
W.P. No,402/93 in which writ oet1t\on ‘the prayer ‘for_

counting past service and other’ benefits were also
il |
included. But the Apex Lourt has not granted those

[N

reliefs and therefore. that wou]d amount to res Judwcata

and because of that the acplica nts are not_ent1t1@d for
the relief. Seccndiv he hac argued'_that sincei the

appticants have not =ubscr1b°d for GPF/LPF and they“have

not paid any noticnal terminal benefvts at. the time  of "
absorption they are not entitled” as mentioned in the:

orders z2bove by the Department. . 1y S i

4, Learnéd counse1 for the recoondentc has produced
the orders of the Apex Court in w e, Noi404/9~. “Tnere
Was a'reference in this order,about the.PresidenL giving
approval fer merging MOFRS with NMEP and‘a1so about the
Presigent giving sancn1on for creat1on of 15b femuﬂray{
posts undor the D1rectorate ‘Qf ,'Nat1ona1 Mq\arfa 
‘rad1cation Programme and Regmonal uff1ce= of Health 1nd

. R
Fam11y waifare for &th plan par1od ‘and- there was . a

direction fhat fhesa posts will be filled up by transfer

of eyizting 1ncumbents working under: MOFRS,. Thereafter
. P N : ; . Cos
the Apex Court hze observed that "no further directions .

are necessary in view of the said order.  The Writ

i Pnr\t-n* fe disoosed of accerdingly.” It has to be stareq |
2% ‘ | , . - o 1
\éﬁhf thaéordor'itcelf does not specifica11y mention that
t?él'aec services nf -those D°rsons =hou1d not be counted |

In a case reported in c,uvepumsm GF INDIA 'v-'.

BEEUUANL bimewe o Ydys UL (LD 3E5, tie e
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- Qékﬁi-ﬁﬁ===aﬁ“'“'5 — >"f“ “;u.f'.ﬁx,;ﬂ'.n~ww~.rﬁ'-ndweaﬁWw:ﬁei
“y- "EIE" iﬁ;
.Lourt has hold thut when the Uupreﬁe Lourt's dec1alon.is %

not a Sspeaking order nelther facts nor reasona are scdted, :;

ln the order 1t lS not a b1nd1ng precedent In view of ,;

this dec1sron that in che wrwt pet1t1on the appl1cants

:; therein had prayed 'for countwng past service, The1r
ié ; Lordships havel felt that  in view of ‘the orders passed
- above no further d1rectlons are necessary that would
not amounn to .a speaklng order regardlng their prayer for

i’ countlng pPast services or other benef1ts arising out of

that absorptlon. It s also 'ev1dent ~that the said
. absorptlon placed before the Hon' b]eSupreme Court dig not

Aat all dea) With the quest1on of how to count the past

order, of the Hon ble Supreme Court wrl] have Lo ve read
against r.h1q background. Therefore, tne argumenc oF  tne

‘learned Counsel that tnig would'amOunn‘to res Judicata

jported in B.8: LAL AND OTHERb V}‘ UNION OF INDIA.

the decision,;are that the p]awntvff there1n had been
working 1hethe ;S.‘ L.R, from 2 1941 'wh1ch was a
prwva?e employmenc under M/s. Mart1n & Co. In 1955 the

|pla1njiff was promoted as etacion Mester and worked in

SMVethat Ca‘??cﬁ" ti11. August 197o-whén ;nefes'L.R Was wound up
o e eta f were taken over as rresh recru1ts on the
bﬁsye of thelr eultabllrty.‘ Accordlngly wheni the SSLR
V ;ermmnated* on 1.9,1970 the Dlalntlff appl1eo for
p yment under the Northern Ra)lways on 14.1 1971  ang
iChief;Personnel Officer on‘tne'margin of his

service of Lhose whose services were being merged The -

jnd SO the applﬂcants are barrea from clalming the same

dannot be accepted he also relied upon another dec1s1on

1988(8B)ATC 6. The brief facts of the case as noted in’
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‘Hilap ”h”  ;10~

aop]ication ordered that 'he may be apoo1hted ‘K“ﬁ¥5

Mela 1ike others Accord1hgly he reported for work qnd \:

was appointed as Suoerv1sor, Book1ng Off1ce from

19.1.1971 to 1 2.1971, When the work at Kumbh Mela was
|

'—f1nlshed he was- not given any wOrk after t.2.1971, In;:,f

the meant1me in accordarce with the polfcy decwsion 'df 7‘3

the Rallways. the ola1ntwff along w1th other retrenched«

staff of the SSLR ‘was screened. by a Screenwng tommvtté
in February 1971 which on 22.2.1971 declared, the
plaihtiff as suitable for the Dost,of Assistant stétion.é
" Master, . Under  those circumstances his Jc1a1m4, foq
. pensionary benefits was not upheld 1t has to be stated] ;

A CF
that the facts of the case .d4r cu1t2d1fferent :The =%

subsequent post to which . the pla1nt1ff thereinf was

appointed was by way of'T h1s‘ atp11cation afteL'

retrenchment of the previous servwcn ~uhd°r a Drivate'
employer and after finding h1m su1tub1e he was apoo1nted

Foao
It is a new appointment, Thiz dec1sion in no way applie31

|-
to the facts ,of the present case. A oerusal of the‘i

p]eadlngs would c]e*rly show that in accordance With' the
d1rect1ons g1ven by the ouprem° tourt 1n,the Qrﬁer dated

13.10.1932 the schemes were -merged and ‘the off1c1al°'!

working ~under those schemes’ - ﬂgre transferred; to the

\ . . i
present posts. The‘absorotiOn-jand the transfer 7M091d;w

-~ ~‘anq there is no ces sation of the Dast service. In a case
o .; FESE ted iin BALESHWAR DAS AND OTHERS V. STATE OF -Up AND'
)7

B LY or ERS 01980)4 $CC 226, Their Lordshios of the Apex court

. s
.o B AR i ity o

" . O Y v:-zszq ’ /

RS

A ' <o,k
C>P ovinces, Service of EnglneerS'vclass"-II.r Ircigation -

hav,/he1d that Ru]e 3(b) and 4 of ,rhe Rules of" Unltqdng

e o e e A S R S

{\;—v‘_______h__ i e S . Sl i =
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SRET
'Branch ‘Rules 19306 make it clear that a cadre post can b

permanent or temporary and 1f Eng1neers ‘Wwere appo1ntec

substantlvely to a temporary or permanent post he become&

4 member of ' ‘the Serv1ce.-' The touchstone then. is the

sobstantive'capaCity of -the appowntment. Substant1ve

to the capac1ty 1n wh1ch a person ho]dﬁ

the post and nOt necessarily to the nature

capaéity’ refers

or character

of the post The appowntment need not necessar11y be to

a permanent post. It is suff1c1ent even if 1t is to' 5

'.temporary'post of long durat1on”

A person is said to

T e1d a post in a substant1ve capac1ty when he holds it

'.for an 1ndefin1te period especwal]y of long duration, ‘ﬁ(

'g person is said to ho]d a p05t‘in a' substantive capacity1

‘whén " he holdc 1t for a defln)te or temporary period orr

e ) holoslit on probat1on subJect' to confirmat1on. : Irj!
o another case reported in,,ILRJ

3394 NAGENDRA Vi

':STATE OF hARNATAhA similar . facts were conSIdered by Hiéf

; /
,,Lo[dshlp' 1.e., regardmg absorptmn 'of- officers of@

:. De

elopment Department of Go]barga,.:Bidar and Raichur {®

olstrlcts. Panchayat Extension Officers and  Talulil

;Development Boards in corresponding posts of
Oepartment -wherelnn it was:held thatffrom the scheme

-absorption of | var1ous officers in Revenue Department

not possib]e to infer that the respondentq intend tor

'v_ eny the benef:ts of prev1ous servwce in respect

g-’

X .e'.u“" m })ﬁv lopment Branch vare concerned.“ ~ Further it
\ . _
x s, o_éerved ithat "t s fallac10us to infer that stat

lntends to d\scrwmwnate and/or 1ntends “treat

i
i

a8
1



a? | | —-'1;3'-»
( differently.' In this decxs1on Hms Lordsh1p has referred

to a dec1s1on reported in Hasab\n \27 State of “nysore

1967(1) Mys L.J. 118. wherejn_Hjs'Lordship has obseryed'

that 'consequenoes'.emanating from suoh_ abSOrption_ isﬁ

gontinued by eervice without _break', [ Further it was

observed in that decision that fo“ such . aseim11ation
there is a coaleecenre and fuswon of . the two services, :as

such ' union make the: serv1ce in the absorbing un1t aiﬂ
continuation of the service in the other ‘His Lordehio
also referred to another decis1on 1n W.P, No 12629/1977

Sharanepoa Vs. - State, wherewn His~ Lcrdsh1p in that Writf

Petition had held that Adm1cted1y. the f1rst oet1tioner

;

i ;‘ -~

has been absorbed in the. Revenue ‘department in the'd
interest of publit service,7 When that is so, whatever‘t
may be the cadre to whfcn fthe' pet1t10ner has been

‘absorbed, he is undoubted1y entwt]ed to count,'hie

~ Previous, services on his beorotion‘ in the é

m

nye

Department' and His Lordsh1p also referred to Haeab ns,?
. | ,:‘; . .
e case and also there is a reference in 1985 ILR case end -

another decxs1on in W,P, No 11q07/77 taking the same
view. In another case reported in SMT. " USHA RANI DUTTA,
:AAYA/ATTENDANT ANO OTHERS v, STATE INDUSTRIAL COURT,
INDURE AND . OTHERS 1985 SLC (L&S) 651 The facts of the
I reported case are that Urban Fam11y 611nwc ( 011n1c foH),

—~em 'lahort) was set up at Bhilai for 1mp]ementat1on ‘of fam11y a
/p\

e N

'(S weﬁfere srhemes of the bovernmonf of 1nd1a 1n accoroance
‘_'f.'\ ‘r’ I b
”V'3 wi}n appqoved pattern set out 1n the letter of M1ntstry

':ﬁx“u-vf‘oo'H alth dated May 16, 1963, . 1he Ch1ef Med1ca1 Offuce;““f

the Bh1lal Stee1 Plant was. to be the admin1otrar1ve
'hﬁﬁv"wmw’ officer: for the Clinic: The entire eynenditure of the




1y~

-

.54% Ul%w Clhinic was met by the Government of- Indla by giving 100%
SV J. grant though it was stated as a facn that this amount was
».;:g..p“,. not brought 1nto Lhe bank account of Bhilai . Stee) P]ant

| but was deposmted a separate bank accoUno in the State

Bank of India under the name and style of Bhilai Stee)
Planc Urban Fam1ly Planning L]lnlc Grant-wn -aid Account, -

“Subsequently on the recommendatlon of Bureau of Public

.Enterprlses. the clinic was treated as*an' integral part

'Ff the ‘admin1stran1on of Bhlle1.'$tee] Plant and the
employees working in the Clinic were absorbed ag
emplo;ees of the Bnilai"Steei',P1én£' effect1ve from
o February 4, 1956."' The applicents‘in this' .decision were
serving as. Aaya/Attendants 'and ‘moved the Labour Court
praﬁlng that they were wrongly treated as fresn employeses
from the date of apsorption ang. chelr services shoulo be.
f; treated ‘from the date of the commencement of their

employements somewhere in 1984 jfor the purpose  of

gratuity, ret1rement. leave, etc} ' The Apex Court has

upheld the deCISlon of the Labour‘ Court that the
employees: of the Clinic were the empuoyees of the Bhilai
}\teel Plant since 1nceptlon ana the aosorptlon was an.

aCfepcance .of reallny avo1din9 the oretence.

. v
’ ( ! '
1 . [ o T ' . S oo
! . ’ ¥y

”fﬁx In view of tnese 06C\S10h° it has ‘to be held that

- ‘ "\\

Ao thezoontentmon of the respondents tnac fthe' aop11cants“
Py ] :

’ * R ) .
oo canpoz be;!permnnted to count thetr pasn serv1ce in the

e
e

us scheme prior to the absorotlon cannot be upheld.

are ent\tIed for counting the oast serv1ce prior to W
w===r’the date of absorption andg alY otrer beneflts that arise

« firom the absorotlon as per law. . Though:che recoros would

\09/ L

e e e e e ——
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- ( - show that subsequent "to the filing of this 0.

- o representation was given for : conmderamon of  this
| . ' - . ' , L
T . request  which  the Government cLof 'Ind1a is stil
3 considesing but since this was- done after the 0. A was
L !

'. o admitted we do not prapose. to‘ def.er,t;_lwe,decisiOn in view

- of -the legal position quoted above.

. . x - . ..--: :l.
10. Hence the O0.A. s acCordfﬁgly allowed directing
the respondents to count- the ".pa's't;' sefvice of 'the

_ . apphcant.s from the date of t,hen' 1mtla1 apoomtment and»{
i _gwe them a'l‘l other beneﬁts to wmch t:hey are entit)ed
L as oer law because of the absorptmn o Necessary orders
shall be passed in this regard wwthm a pericd of throo
.
;L‘ ' _mor\t.he from the date of rer*emt of A r:ooy of thws oroer.
oo : T
o No”order as to costs. /\ R .
‘ ' e .. . 9] .’ . /, '.(\ / e :’_,I
%f T TLL T NWT'/*"““*_—'"'Tﬂembef—(d) _"-4. i !
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tﬁ + CENIRAL ADMINISTRATIVE TRIBUMAL : HYDERABAD BENCH :

AT HYDERABAD.

0.A. NO.50/2000. N - Date of Order : [y -3-2001.

" Between

M. Satyanarayana, s/o. M.Subba Rao,
‘aged 44 years, Driver, Malaria
Operational Field Research Scheme,
National Anti Malar1a Programme,
Redlonal Health &Famlly Wel favre,
Kendriya Sadan, Government of
India,Koti, Hyderabad-500 195.

AND. I - Chwg sl e

1. The Union of Indla, represented :
. by the Secretary to Ministry of Health,
- Governmentof India, Nirman Bhavan, '
New Delhi —-110'001; '

2. The Secretary Lo the Ministry of
Personnel, Public Grievances &
Pernision, Department of Persounel &
I'raining, North Block,

New Delhi =110 001.

3. The Dlrector,Ganaral, o R ' - - 4

of Health Services, Nirman Bhavan, e P k

New Delhi- 110 001. - , o

4. The Director, National Malaria , o ) ) a%
" Eradication Programme, . I ‘ .

22~-Shamnath Marg, Delhl~110 054,

5. The Regional Director,
Regional Health & Family Welfare,

I'TI Floor, Block-B, T
Kendriya Sadan, Sultan Bazaar,

Koti, Hyderabad.-500 195. . .RESPONDENTS.

Counsel. for Appiicant © ¢ #r. S.K. Sharma
Counsael fOr’Reépondents : Migs Shyama,ACGSC
Coram :

The-nonourableﬂﬂr,‘Justicé V. Rajagopala ReddY}Vice—Chairman

S Q‘f




. Government of India through their

' Divector, in the’Régional'Hnalth
-an order on 6.3.1996
capacityv at ~the same duty

‘examination certificate of fitness

authority,.lf not done already

- Sri Satyanarayana will be en:iLleJ

M.V. NATARAJAN; MEMBER(A) :

l. Sri M. Satyanarayana, the applicant, wés:fecruited'as‘

Driver in the scale of pay of Rs;26046-326—EB~8—380/~ by the

Regional Director, Régional Health and Familyv Welfare,

Hyderabad and he had reported to duty on 28,9}1979 against a

vacancy fof\the said post available in a Research Proyect of

P.Falciparum Monitoring' Scheme of the Indian Counc11 of

Medical Research. "Tha Ministry of Health‘ahd Family Welfare,

lecter No T.14011/4/93.MAL

dated 29.9.1995 had conveyed the approval of the President

for merging the Malaria Operational Field Research Schemef

(MOFR5), with the National Malaria Bradication Programme and

conveyed the sanction for tlhe creation of 156 temporary

posts under the Directorace of National Malaria Bradication.

Programme for tihe Fighth Plan period which had -included 15

posts'of Drivers in the pay scale of R8.950-1500/-. The said

156 pbsps were to be filled up by transafer of the existing'

incumbents working. under  the Malaria Operatiﬁﬁélk Fieid.
Reseatrch Scheme} subjact to the conditions as speciffied 1nf
the said order. Pursuant to these ofders, ther Regional -
and Famlly Welfaré, issuedi"
posting the applic:nt 1n Al temporary} 

station subjevt Lo hls medlcalg_-
antecedents Vinfi"ation CeLtlfl(at( from. the appropxiateg_
ThQ order had 59901fled that;n

for other bemefits" 5ég

o appliCabLegto otherv employees of Government’Qfglndiasas;pgtﬁi

CERED S SRR L . L I

- -

as well as character and



"
A

bene

The Lellef sought by the npollxant in thia 0.A.

2'7

been

3.

whicl

VT

vﬁ‘that

e . the O A. 1s not malntaxnable
4.
»length.' simllar issue pertalning 'to  one

! other benefltq to whlch they are'entitled as. per law
f because of the absorleon.
é 5. .After-‘pequal of the documents filed before'-ue ‘and;'
| : | | |
\03-
e

higher authorities for counting
brogotion aSvGrade'I

pensjonary benefits to which he isg entitled.

0of past s8ervicae and other - ret1remont benefits and
“..forwardingv of leave are still

Government; that'the'Peqional Director,

;decision

7employees had been - heard by the Central o
"TribUnal,' Bangalore Bench, in OA No. 595/99.€L
" orders dated_.zsélotzooo

. directed theirespondents -

3 sl
fits: and carry forward of leave were under con51deration.

is as under:
"To direct the respondent

service of 16 vyears from initial 'éppointment i;e,
29.9.1979 as Central

the consequential benefits like promotion, pension,
other gervice benéfitsg."

The applicant made a

filed as he has not

Senior Regional Director.

The respondents have f(iled their

1 it

1ndependent1y as it invdlves a policy deC1slon and

whlle allowlng the OA, '

date of thelr initial vaulanellL and . give Lhem all

L8 to give credit and count pést‘

‘Government employee and allow all

and.

searies of representétidns to thet
hisg past seuvice} seeking;
Staff Car Driver and orders regarding?
The, 0.A. hag"

received favourable orders froin the .

reply. statement ”inf
is submltted that the conditions regarding count1ngﬁ7
carryﬂ
under oonsideraLion of the;?-

.NAMP cannot take a’

to count the past service of the appllcants from the“




qo

Lk

B

‘per law.

6. The O0.A. is accordingly allowed. NO‘CQsE@?"“

1 ‘ st .‘A

4
5

tie oprior e whe dace of his transfer to the Department
and all other benefits that arise from the absorption as per
law. Accordingly, we dlYEFt the rospondents to counL thQ pasL
serv1ce of che appllcant from the date of 1nit1a1 app01ntment

and glve h1m all other beneflrs to which he 1s ﬁnfi"@d as

o i "‘ﬁWr'.EfTE' 'I;;;gl ﬁ:;.,. fiy{
o CERTI'"[DTRUECOP} "
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SR TGS P \"' .
10,00 Peryor LNESTnadednd Peoslon (RQepartment of )

QL0430 nmmn fled 18.2.2001

&\:/ . ’»Subject' Promotion Schems orsufrC'trDﬂvdrﬂ.. R : 2.

: }’)f”" ‘ Tho wideinigned is directed to say that the Principal Bench of the Cenlial
o QT) ' Administrative Inbunal (CAT), New Delhi in their judgement dated 3.3.2000 in the case 9!’ '
! M . Central Govemment StafT Car Drivers’ Association and Bikram Singh Vs. Union of India in

'0.AN0.2529/56 has directed as under: - .
" %6\?\ L Secauto prant the epplicants the . pay scale of Rs.1400-2300/- for the Mater .

“Craltstuan / Head Slaff Car Driver, prescatly cxisting in the Railways, from the dajc
R . offilling of the OA and to-grant arrears and to allow cansequentisl benefits "

\

o

k1) Ul

i

A A Accordingly, the matter has been examined in consultation with the Ministries of
Law, Finance and Railways and it has been decided to plement, with effect from 8.11.1996
.. (which is the date of filing of the 0.ANo0.252956), theu;Love mentioned direction 6T CAT as

in the succeeding parngraphs, in modification of the existing orders (copies enclosed) on the

(i)  DoP&T O.M No.22036/1/92-Estt (D) dated 30 11.1993;+
(i)  DoP&T .M No.22036/1/92-Estt.(D) dated 27.7.1995: and
ey, Gi)  DoP&T ©.M.N0.35034/3/97-Estt. (D) dated 1.6.1998, 4
LI P20 I SNSRI N | IR . . L. ; )
S w053 Anew Grade for Staff Caj Drivers to be.called “Spegial Grade shall be introduced in
et . l{i’w‘cho of pay of Rs.5000-8000/- with ellect trom8.11,1996,
T UILIR Y BT '

' 4, ' Promotion to the Special Grade shg‘" Le by non-selection (seniority-cuns-fitness) {rom
o~ Yol with 3 years regular servi ¢ in Grede-1 of StalY Car Drivers. ‘The revised rlio in which
© ~tho posts of Stal Car Drivers shail be placed in different grades of Staff Car Drivers shall be gs

follows;-
[SNo.| Giade oy Scale | Percentigs |
I. .| Ordinary Grade | Rs.3050.4590 30
e 2 | Gmdell | Redoosoo | 30
e | ] omded | Kedsoeqmo | as
o | 4| Spesial Grade. Rs.50008000 | s
BTSRRI R LR W ‘ ' v - :
5" These orders shall take effect from 8.11.1996. Hence, the posts of Stail Car Drivers :
- on 8,11.1996 should he Apportioned among the four grades in terma of the mtio mentioned

8bove. and promotions should be made to diffcrent grades accordingly with efTect from
8.11.1996 to the exient of shoit full in the relevant grade(s). Arrears of pay and allowances
~ should also be allowed with efTect fion 8.11.1996 as directed by the CAT, -

6.~ If as on the date of i'ss'ue of this Oflice Memorandum th(:re is excess regular

promotion already ‘made in any grade as compared to the revised ratio mentjoned above, such
promotion shall be allowed to the excess incumbents on personal basis from the date of their

e o L o



1. /@

All Mrustnchpanmmls are requested to bring the abovc decisions to tho no&; >4 5,
sll concermned for immediate acuon uﬂudugmery ammdm»nts in tho Rccmntment Rules.

Bt e AN
a2 ' | o G o ‘-.‘v»'; Sd/-
: | ' - (KK.JHA)
oo S , : Dxreuot(Estabhu}uncnt)

Copy of Min.of Pcmbmc[. Public Grievances snd Pensions axtmcnt of Persorn [&
Tmmng) 3 OMNO. msalnmmm) dated 30.11.1993 Der R

* OHEICEMEMORANDUM fjf"’”W’W ’4*/2/
thject Pmnothebemc[orSlaHCaanvem

e i The mdcmgnod is directed to say that the Pnncnpal Bench of CAT, New Del}u in
iy uMJtldmmem in:the case of Staff Car Drivers’ Association and Others Vs Union of Ind}s
“(0A - Nu295791) - wers pleusod (o puss orders directing the Guverruneni “ o Jevise u
_promotional scheme for Stafl Cur Drivers with the graded structure / ¥50.. 15@@, 1200..13
.:1320:2040) sumlar to one pmvxdcd by the Mmutry of Railways™. *
- A
L - .1 v T ‘Acoordmgly. the malu:r hns been c:mmmcd in cmsuthomwuh the Muustry of Law,

4 Mxmstry of Finance and the Ministry of Railweys and the followmg orders are issued in this

SCHEML

lposts of Staff Car Dnvers in the existing scale of Rs. 9*0- 1500 will be placed in
ollowing three scdes, iz R QSL. 5, e 122 1808 s Re, 1320-2040 in the
oy bttt { ‘,(I !umuo of 55:25:20 " ( for example, if there. are [ive posts of Stalf Car I)nvcm 55% ool
. posts Le. 3 will be in the scale of Rs 950-1500, 254 of § i.0. t will be in the scalg of
Rs 1200- 18009nd20'/o of Sie. | wi bein lhescalc ofR.s l.u.O 2(}40)
'\‘)”’\JL‘ a’l'vlll P (R

s !

Lo s b The nomcnclaluro o[lhc posts in lhe various scales w-l’ bﬂ as umhr -

R Y R A N N | LR
i S.No,  Scale ‘Momenclature .
. Rs.950-1500 Stall Cur Driver Ordinury Grade
2. Rs.1200:1800 - Staffl Car Driver Grade 11
<3 Rs 13002040 . - Stall Car Driver Grade 1

2N Wany lresh vacancies are crcatcd s additions 1o the existing, strength of Stail’ Car

Drivers, thcy will bo created only in the scale of Rs.950-1500.
13 Where thc Cadre is too smull for thc pumose of creation of hlg,hcr grades, the
. possibility of cOmbUnE wi wiiisvn vosinw oe * a3 on 2 nodal basis may bo
N - considercd by the concerned Mmjstnes / Dcpartments In such cases, movement of
3 . personnel may not be required and the seniormost driver(s) in the combmed seniority
! / ehglhtlhy list who nre nasessed ﬁl fur pmmolmn may he pramoted in situ.
b “l )f:’:‘? ‘2 g" ",h, ,,' Tho muumum chglbxhty cnlcna l'or appointment to the posts in the above scale will
;,' 1) |'n“ i bouundcr- '
’ A R YT NS .Qnﬂe : Jﬂgm ity Period
o ¥ ' _ Orduuuy Gmde : Basic Grade
ar ey o e (R$.950-1500)
oy w0t Grade L of Stalf Cer Driver 9 ycas of regular servico
oy T (Rs.1200-1800) in the Ordinary Grade.
- I o . Grede I of Staff Cat Driver G ycars cfrcgular service in
- ‘ _ - " (Rs.1320-2040) : ' Giude 1 of St Cur Drivers




:
7 24 The method of Sppoinionents o the posts in Grade If and Grade 1 of Stafl’ Car Driver will

be by prometion on Non:Selection (Semomyocum-Fl_u}esa) basis and w_ill be Mher

2.5 For the purpuse of conducling Tride Ty:sl‘ us roquired ul these levels, o scheme indicuting
.+ Whesyllabus has been enclosed é.i Annoxure [ o this OM. T

2.6 All the above 'nppemunmls‘» wdl be subject: to the ‘spplication of reservation orders g3
applicable to these grades, . wf0 L -

27 As the powers Lo frame Rocnnlmcnt Rules for Group C&D posts have alroady been
delegaled to Ministries / Deplts; they may framie the rules in accordarnice with the
auidelines, by indiceing the eligibiliy citerin lad down i thia OM. )

-2 auy Depmrinet hud promsctod ok Sl Cac Drvee. i szt b of Finance
(“vam»(m\d.m) OM No.10/(1)-R.TTI/RS dated 13.9.91 10 .sha -n_a;xurymgvmm
o in shiu base 1) ollictrs may be allowed to come over 1o this schermio;'as these ordety
will 5o Jonger be spplicable'to the case of StalT Car Drivers. :

29 Thesa orders come o force w.e.[ 1.8.93 | r e

MIALAmONDMMERT .. R

3. While makmg initial abpdbimqm lo the above newly created scales, csth Ministry/

Department will seteen the list of Stafl Car Drivers, who have rendered not less thaii 15 years

of _scry?qe,"mdy bo'v‘c(msvidcm'd for appointment to posts in Grade I direct to the extent of

have rendered not less than 9 yoars $ervice (including those swhe. sauid not be nmnmodatcd i
Omads T inspite of putting in 13 years of servico, for waiit of vacuncies), may be considered for

Sppatatiment to Uisde Ll by following the samc ehigibility and other ciiterin prescribed for -

| Eppointment to theso posts. -
4, These orders would not apply in the M aistrics / Departments where drivers alrcady
have more than one scale of pay. . L |
S, Ministty of Financo ete, are requested to take further action to implement the scheme
" urgently, - S
(Y.G.PARANDE)
DIRECTOR
L
4
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Q
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; L Apnitment o Grade 1 of star Srlrbven Sylsb)
‘ L. Mustbe gble to»rted;lingli;d] Numerals and figirres
2. Must have good knowledge of TrafTic Regulation.
. 3. Must bs able to locale faults and cs
i 4.

carry out minor [ [Unnhing repuirs.
.Muslbeabletodm@cwhcclsmad 1 inflate tyres,

i - I;r\ 'l :;-l Gy e '.;" o 'Il' . . .
) ate Lot e ' ‘. - . N
. 1 Y Boew fA. FEEETER , ,' . v | ‘ ’
(8) Practical test based on the gboye- |
| ' | o e
| I 5 |

. 1 Must be able 1o reag English numerals & ligures. | |
o 2. + Mus! have o thorough knowledgc of Traffie Regulation, o
AR 3 +~Must have 800d knowledge of petrol & Diese] Engine working agg be able ts loeate
cer T -} foulls aid rectify minor unning defects. . o o
i 4. . Mustbe able io ¢leqr carburetor, plug etc. -

3 PRI E B -
W Uateraabe L
T

: (a) Practica] lcsi"bbﬁs‘cd on the above,

Chet i,

falty n

AU



2, 7 Avoonding 1o the para 2.3 of
Sppointment 10 the post in the sbove scale were indicated o wnder:-

X 5T -g?'
V4 \“%f% |

Subject: Promotion Scheme for Slaﬂ' Car Drivers,

‘The undersigned is directed to invite the attention of the Ministries / Depémncnls to
the provisions contained in this Department’s O.M. of ¢ven number dated the 30 November,
1993 introducing a Promotion Scheme for:Stall Car Drivers |

the aftwessid CM,, the minimum eligihility criteria for

Citade | R Ugibllity Pe
Ordinery Orade Basic Grade
RaSSOISK)
Grade Ul o(,St'aﬂ’ Car Driver ’ , 9 years of regular seryice
(Ra.!X)O-ISOO) : mchrdmmyGude
Grade 1 of Stafl Car Driver 6 yeais of regular service
_ (Rs,1320-2040) ‘ - inthe Grade-II of Sta([
. ' B ' - Car Drivers,

' 1\:“”)'5{4:;::&&1&1:0113 hav:c':’bcn_i: feceived from the number of Departments. soeking
olagiGentions whether far the-purpose of promotion to Grade-1 under the Schems, it is ne

necos
minitium of G years service in Grude-II alone ot whether it
sses 15 years of total service in the Grade of Staff Car Drivers

for o Staff Car Driver to render a
would be suflicient that they po
{n-uv“ CN L PPN

KRS IR

4. The malter has been examined, Coasidering the fnct, when initial sppoityments werg

made & fumber of officers who, might have Alrendy rendered 15 years of totnl service might not
have beon adjustod in Grade-! for want of vacancics, and 3lso the fact that miany offlcers in the
thinge might have been omitted for want of 15 years of qualifying scrvice despite avuilability of
vacancioes, it has been decided that-the eligibility criteria laid down in para 2.3 of the aforesald

O.M. should bo modified as under:-

GRADE gl;lct_tggmz'xm;ﬂ U

Ordinary Grade " Basic Grede
(Ra.950-20-1150-E8-25-1500) - |
SWI Cur Driver Crade-1I 9 years of regulur servicy

- (R8.1200-30.1440-B-30: 1 800) in the Ordinary Grade.

Stalf Car Diriver Grade-1 _ 6 yeas of tegular sci vice in the Grade-T
(Rs.1320-30-1560.1B-40.2040) 15 years in Grade and in Ordinary Grade
_ " puttogether.
5. Ministry of Finance, etc hvjevi‘e‘qucslcd to brng fh’c above decision to the notice of ali

d for immediate avtion Tho Tocruitnes ©etes mav he fmmed kecping in view the
sbove requirements. . :

P Sd-

_ (NHAV ANT THY AGRAJAN)
e " Dirctor (iCA)
& | | |

S

\J




: Sub)cct. Promolion ;Sch‘cmo for Staff Car Dﬁvcn.
: :l'hc undersigned in directed to say that consequent upon the ncceptance of the
recommendations of the Fifth Central Pay Commission, the pay scales in respect ‘of Staff Car
Drivers governed by the schemo laid down in this Department O.M. No6.22036/1/92-Bstt.(D)

dated the 30% Noveduber, 1993 read with O.M. dated 277 July, 1995 will be as follows:-
S SR . , S
~ SNo. Omde . I'ay Scalc
1. Ordinary Grade of Staff Ra.3050-75-3950-B0-4590
Car Drivers
9 -. Grade-1l of Stafl Car Drivers Rn.4000-l(X);/'6000 »
3. GudelofSlfCarDrivers  Red500-125-7000
, . | | SSCL R . v S
2. “The sbove pay scales will be cflective from 1.1.1996 subjcet to the samo lerms &

conditions - as 1oontained in this Departren

Noverber, 1993 read with O.M.dated 27* July, 1995.
B T VR LR I o . . '

3:~ire] vAL'Ministries / Departments arc requested to bring the sbove decision to the notice ot

all conoerned for immediate sclion including necessary amendments in the Recruitment Rules.

s O.MN0.22036/1/92-Esti(D) dated the 3

oy HIRBARIT A R L ' _
teny W g Voo e e e ’ T .‘. ‘ - EE . Sd/ .
O A S (Smt. Dhavani Thyagarajan,
RN ';]‘:Ir"::_.';..',!_ SRR PRI P . ’ . Dum,

pafes oo
et '



\ N O.RHFW/ADMN/ Service-matter/2004/

N
@

- ?
tnnesmn~ AL A

Government of India - 4 14y
Regional Office for Health and Family Welfare
Dha'nkh_eti : Shillong — 793 003

. _ Dated : Shillong tlzwprembeh, 20@
OFFICE ORDER :. . , ,

o In pursuance to the letter No. T.14020/21/2004-Mal dated
19.08.2004 from Ministry of Health & Family Welfare, Nirman Bhawan, New
Delhi and No. 3-68/99-NMEP (Adam)-pt.1II dated 01-09-2004 from Directorate ,
NVBDCP , Delhi , the service periods of the employees under MOFRS prior to
their merger with NMEP ( Presently NVBDCP ) on 29.09.1995 will be counted for
pensionery and other benefits in accordance with CCS (Pension) Rules 1972 and
structions issued there under from time to time. )

As regards , ACP to the employees will be entitled to get the
benefits from the date of their absorption i.e. 29.09.1995 with NMEP ( Presently
NVBDCP ') as clarified by the Hon’ble Supreme Court vide their judgement
referred to herein. The benefits shall be extended to all 156 post created vide
Ministry’s letter No. T.14011/4/93-Mal dated 29.09.1995,

Regional Director ( H&FW )

Shillong.
No. RHFW/ADMN/Service-matter/2004/ Dated : 9* Septembher, 2004
Copy to : ‘ : , : '
Woncemed staff of ROH&FW, Shillong and Guwahati
(Erstwhile MOFRS staff now merged with NVBDCP ).
2. Service Book of the concerned staff. |
3. Personal file of the concerned staff,
4. Accounts Section ( Local )
5. Pay and Accounts Office, Ministry of Health and Family
Welfare, NICD', 22- Shamnath Marg, Delhi — 110054 .
6. Pay and Accounts Office, Min. of Health & Family Welfare,
15/1 Chowrinighee Square, Kolkata — 700 069 L
7. Director , NV.B.D.C.I', Delhi for information and necessary '
action. '
( DR. M PALIT)
& Regional Dz:recto;~‘('11'&ﬂif'_)
e Shillong. \
2 n\\h ’ ' . }

N
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Sir,

CHE

No.12-6/96-NMEP(Admn.)

, ’ ,
e (R=1 @
: Government of India T ' =
National Vector Borne Diseases Control Programme '
22-Sham Nath Marg
Delhi-110054.

Dated the:

09 Jou 2006

The Regional Director I/c, S

Regional Office for Health and:Family

_We\fare, , ‘ . .
SHILLONG/ BHUBANESWAR/ KOLKATTA/
PATNA/ AHMEDABAD/ BANGALORE/ BHOPAL/
LUCKNOW/ HYI\)BBAEAD/_ JAIPUR/ CHANDIGARH.

Subject:- Representations of Ex-MOFRS Drivers = 1eg. ' \

This Dte. is in receipt of various representations from Ex-MOFRS Drivers for
grant of promotionai scale of Rs‘-.4000-6000'. In this connection, it is informed that all
Ex-MOFRS employees including Drivers will be entitled for ACP from the date of
their merger with NVBDCP, ie we.l. 29/9/95. They will be eligible for First ACP
after completion of 12 years regular service w.e.[.29/9/95. However, if they are
stagnating in the pay scale of Rs.3050-4590/-  they will be cntitled for stagnation

incremerit as per rules.

All concerned may please be informed accordingly.

Yours faithfully,
f

A

K
(Di.R.K .Das Gupta)
Deputy Director
for Director
NVBDCP
L8
&
e
~&
o
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The Director,
NVBDCP, Govt, of India,
22 - Sham Nath Marg,

Delhi - 11009

( Through proper channel)

Sub ; Representation of EX - MOFRS Drivers.
sir, | .
With reference to your letter Nos 12-6/96. - NMEP(Adm )

dated 20602005 1 have to state that EX - MOFRS Sta.ff have been’
merged with the NMEP under Govt, of India, Ministry of Health
& F.W NOo To ™MO11/4/93 « MAL dated 29.9,1995 and as such they
are entitled to the promotion scheme for staff Car Drivers
sanctioned by the Ministry of Personnel Public Grievances and
Pensions OM No.2203%/ 1/92/ESTIZ (D) dated 0.11.993 as Grade II
after 9 years of regular service and Grade- I after 6 years of
regular service in Grade- II.

In view of the abeve the clariﬁcatien containing in
your letter that EX- MOFRS Drivers are eligible for first ACP
after completion of 12 years regular service weeefe29.9+95 is
contrary to the Govt, of India ord.er dated 29.9.95 and 30.11.9 3.

It is, thereﬂOre, requested that necessary orders for
our promotion to Grade-II and Grade-I may be issued as per Govt,
of India Orders, '

A very early aet,ien is requested.
Dated, Shillong, o - Yours faithfully

The 16th Aug/ 05, - G uph™
M. L. Dasy a/’vt/@ (o™
- | DRIVER ( -
<« © R.H. & F.W. ( NVEDCP,
N 1
é .
NS cr’\% %}3
s /é <
v
o



No.35034/1/97-Estt(D)

. Government of India

inistry of Personnel, Public Grievances and Pensions
(Department of Personnel and Training)

North Block upw Delbi 110001
August 9, 1999 /

OFerce Memoranpus

THE CENTRAL GOVERNMENT CIVILIAN EMPLOYEES.

The Fifth Central Pay Commission in its Report has made certain rerommendatxons
relating to the Assured Career Progression (ACP) Scheme for the Central Government civilian
employees in all Ministries/Departments. The ACP Scheme needs to be viewed as a ‘ Safery Ne?

“1 to deal with the problem of genuire stagnation and hardship faced by the employees due to lack |

of adequate promotional avenues. Accordingly, after careful consideration it has been decided

- by the Government to introduce the ACP Scheme recommended by the Fifth Central Pay

Commission with certain modifications as indicated hereunder:-

2. GROUP ‘A’ CENTRAL SERVICES

2.1 In respect of Group ‘A" Central services (Technical/Non-Techaical), no financial~—"
upgradation under the Schéwe is being proposed for the reason that promotion in their case must

be earned. Hence, it has been decided that there shall be no benefits under the ACP Scheme for
Group 'A’ Central services (Technical/Non-Technical). Cadre Controlling Authorities in their
case would, however, continue 10 improve the ptomotion prospects in organisations/cadres on
functioral grounds by way of organisational study, cadre review, etc. as per prescribed norms.

3. GROUP'B,‘C’ AND ‘D’ SERVICES/POSTS AND ISOLATED :
POSTS IN GROUP ‘A’; ‘g', ‘C’ AND ‘D’ CATEGORIES ' |

3.1 \the in respect of thesp categories also promotion shall continue to be duly earned, it is

~ proposed to adopt the ACP Schemie in a modified form to mitigate hardship in cases of acute

stagnation either in a cadre or. m an isolated post. Keeping in view all relevant factors, it has,
therefors, been decided to gran[ two fingncial upgradations [as recommended by the Fifth
Central Pay Commission and al$o in accordance with the Agreed Settlement datec September 11,
1997 (ia relation to Group ‘C’ and ‘D’ employees) entered into with the Staff Side of the
National Council (JCM)] under the ACP Scheme to Group ‘B’, ‘C’ and ‘D’ employees on
completion of 12 years and 24 yéers (subject to condition no:4 in Annexure-1) of regular service
respectively. Isolated posts in Group' ‘A’, ‘B’, ‘C’ and ‘D’ categories vwhich have no
promotional avenues shall also qualify for similar benefils on the pattern irdicated above.
Certain categories of employees such as casual employees (including those with temporary
status), sd-hoc and contract emplayees shall not qualify for benefits under the aforesaid Scheme.
Grao: ©f financial upgradalions under the ACP Scheme shall, however. be subject to the 3
conditions mentioned in Angexure-]. :

o - ity

2
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32 ‘Regular Service for the purpose of the ACP Scheme shall be interpreted to mean the
eligibility service counted for regular prorotion in terms of relevant Recr\_litmentlScrvice Rules. .

4. Introduction of the ACP Scheme should, however, in no case affect the normal (regular)
promotional avenues available on the basis of vacancies. Attempts needed 10 impm\;c promotion
prospecls in_organisations/cadres on functional grounds by way of organisatiohal «tudy, cadre
reviews, elc as per prescribed porms should not be given up on the ground that the ACP Scheme
has been introduced. ‘ '

5. Vacancy based regular protmolions, as distinct from financial upgradation under the ACP

Scheme, shall continue to be granted after due screening by & regular Departmental Promotion
Committee as per relevant rules/guidelines. '

\

6 SCREENING €COMMITIEE

61 A departmental Screening Comuuittee shall be constituted for the purpose of processing
the cases for grant of benefits under the ACP Scheme. ' ’

62 The composition of ibe Screening Comumittee shall be the same as. that of the DPC

presc-ibed under the relevant Recruitment/Service Rules for regular pmmotidn to the higher
grade to which financial upgradation is 19 be granted. However, in cases where DPC as per
the prescribed rules is headed by ‘e Chairman/Member of the UPSC, the Screening Committee
under the ACP Scheme shall, instead, be headed by the Secretary or an officer of equivalent rank
of ths concerned Mipistry/Department. o respect of isolated posts, the composition of the
Screening Committee (with modification as noted above, if requircd) shall be the same as that of
tbe DPC for promotion to analogcus grade in that Ministry/Department. -
‘ .

63 Inorderto prevent operation of the ACP Scheme from resulting into undue strain on the
acministrative machinery, the Screening Committee shall follow a time -schedute acd meet twice
in & financial year — preferably in the first week of Januery and July for advance processing of
the cases. Accordingly, cases aturing dusing 18 first-half (April-Septembcr) of a particular
fiaarcial vear for grant of benefits ander the ACP Scheme shall be taken up for consideration by
the Screening Committee meeting in the first week of January of the previous financial year.
Similarly, the Screening Committee meeling i the first week of July of any financial year shall
process the cases thal would be maturing during the second-half (October-March) of the same
finarcial year. Far example, th? Scresping Comimittee meeting in the Girst week of January,
1995 would process the cases Laat would atiain maturity during the period April 1, 1999 to

~ September 30, 1929 and the Screening Commiltee meeting in the first week of July, 1999 would

progess the cases that would mature during the period October 1, 1999 to March 31, 2000.

: , : I
64 To makethe Scheme operational, the Cadre Controlling Authoritics shall constitute the
first Screening Committee of (he current financial year within & month froef the date of issue
of these instructions to consider the cases that have alrcady matured or would be maturing upto
March 31, 2000 for grant of benefits undes the ACP Scheme. The next Screening Committee
<1alt be constituted as per the time-schedule suggested above. ' »

e 3l-
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1. M inistries/Departments are advised to explore the possibility of effecting savings so as
" to minimise the additional financial commitment that introduction of the ACP Scheme may
entail. . o

8 The ACP Scheme shall brcome operational from the date of issue of this Office

‘Memqrandum. o oy
9. Ir. so far as»_perSoxIS sewing in the Indian Audit and Accounts Departments are
" concerned, these orders issue after consultation with the Comptroller and Auditor General of
India. ' '

10.  The Fifth Central Pay Commission in paragraph 52.15 of its Report has uiso separately
recommended a “Dynamic Assured Career'Prdgrwsion Mechanism” for differ¢nt streams of |
doctors. It has been decided that the said recommendation may be considered separately by the |
admirist-ative Ministry concerned in consultation with the Department of Personnel and
Training and the Department of Expenditure. \ |

11. - Any ihterpfémﬁon/clgﬁﬁcalion of doubt as to the scope and meaning of the provisiobns of
~ the ACP Scheme shall be given by the Department of Personne! and Training (Establishment-D).

12. All Ministries/Departments may give wide circulation to these instructions for guidance
of all concerned and also take immediate steps to implement the Scheme keeping in view the
ground situation obtaining in services/cadres/ posts within their administrative jurisdiction;

13. Hindi'\'lersiéh would follow. . ‘ | A
| (K.K. JHA)
Director(Establishment)
To
1. Al Ministrics,"x)epé‘;&nents ofthe Government of India

2. President’s Sectetarial/Vice Piesident’s Secretariat/Prime Minister’s Office/
Supreme Court/Rejya Sabha Secretariat/Lok Sabha Secretariat/Cabinet Sécretariat/
UPSC/CVC/C&AG/ Central A'fiministmtive Tribunal(Principal Bench), New Delhi
3. All attached/sutordinate offices of the Ministry of Personnel, Public L
Grievances and Pensions: , L |

Sécretary, National _C%ommissiqn for Minorities '

Secretary, National Commission for Scheduled Castes/Scheduled Tribes

Secretary. Staﬁ 'Side‘,i "Natlional Council (JCM), 13-C, Ferozeshah Road, New Delhi
All Staff Side Members of the National Council JCM)

Establishment (D) Section - 1000 copies '

X NS

N T
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ANNEXURE:)
N~

A
-4
UNDER THE ACP SCHEME '

1. The ACP Scheme envisages: merely placement in the higher pay-scale/grant of financial
benefits (through financial upgradation) only to the Governmenl servant concerned on personal

Va

[

‘basis and shall, therefore, neither amount to functional/regular pron‘iotion nor would require-

cteation of new posts for the purpose; -

2. The highes! pay-scale upta which the financial upgradation under the Scheme shall be
available will be Rs.14,300-18,30C. Beyond this level, there shall be no financial upgradation
and higher posts shall be filled strictly on vacancy based promotions;

3. Tﬁ'e financial benefiis under thé ACP Scheme shall be granted frorm the date of

completion of the eligibility period prescribed under the ACP Scheme or from the date of
issue of these instructions whichever is later; '

4, The first financial upgradation under the ACP Scheme sf;all be allowed after 12 years

of regular service and the second upgradation after 12 years of régular service from the date of -
 the first financial upgradatiot subject to fulfillment of prescribed conditions. In otber words, if

the first upgradation gets postponed on account of the employee not found fit or due to
departmental proceedings, etc this would have consequential effect on the second upgradation
which would also get deferred accordingly;

51 Two financial upgradations under the ACP Scheme in the entire Government service

" career of an employee shall be counted against regular promotions (including in-situ promotion

and fast-track promotion availed tarough limited departmental competitive examination) availed
from the grade in which an emplovee was appointed as a direct recruit. This shall mean that two
financiel upgradations under the ACP Scheme shall be available only if no regular promotions
during the prescribed periods (12 and 24 years) have been availed by an employee. 1 an
employse has already got one regular promoti(?ﬁ, he shall qualify for the cecond financial
upgradation only on completion of 24 years of regular service under the ACP Scheme. In case

two prior promotions cn regular basis have already been rcceived by an employee, no benefit
under the ACP Schem?~ shall accrue to him; :

52  Residency periods (regular service) for grant of benefits under the ACP Scheme shall be
counted from the grade in which an employee was appointed as a direct recruit; '

Fulfillment of normal nromotion norms (bench-mark, departmental examination,
seniority-cum-fitness in the case of Group ‘D’ employees, etc) for grant of financial
upgradations, performance of such duties as are entrusted to the employees together with
retention of old designations, financial upgradations as personal to the incurnbent for the stated
purposes and restriction of the ACP Scheme for financial and certain other bepefits (House
Building Advance, allotmen! of Government accommodation, advances, etc) only without
conferring any privileges related o higher status (e.g. invitation to ceremonial functions,

deputation to higher posts, etc) shall be ensured for grant of benefits under the ACP Scheme;

v S
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Yo, 1<2/95-1EP (AD1N, )

| ﬁﬁ)’r%ﬂ/\i”_ A‘“/Cf

. - Government of ‘India
Vational Anti Ilalaria Brogramme —
22-Sham Math larg : -
Delhi-110054,
| _ ~ Dated the: 4 p .. _
b I ' .
d | | | s 2EP 1909
. The yHlerional Director, S e >
7 Regional Offise for Health and
Family Welfare, ﬁ '
ATDABAD /' BA~NGALONE/ BRUBANESYAR/
CINMDIGAR-H/ BHOPAL/ @ALGUTTA/ ,
. PARIA/ LUCINOW/ BMERABAD/ JATPUR/
SIDLLOYG,
‘" \///
‘\
Subiect:  Cireulation of Internal Seniori / 15, 0f Bx-DOFRS staf Ly now
1-ntegrated WINPT )
Hiv,
Kindly find enclosed herewith Internal Seniorlty 1igt of
Pye-THOFRS staff, now integrated with MAMP, The ‘senority list my be
circulated among the staff of erstwhile MOIRSand qualif ilcations of
candidates, where, it is not having mention, may bLe mentioned alongwith
the proof of certificate and the same Yy be sent back to thig Dte,
) fortaldng further action in the mitter, A1l ligted wnployees mugt sign
\ Wf/,;{s having read and correct, or their observation, if any, '
Q’ P)vj ‘A»\g\ VMATTTR MAY BE TR~BATED AS URGENL 8
IS 4 -
( /!)\{‘ ) /\/L 4 Id u/k\/q(\ﬁ\/
\\ . Ve (N
/7 "\/ \ / 7 :)&;:/ ,7/-/ )‘}\ »

lincls: As abhove,

Yours f ait__hfully,

.—\_% mL‘E&‘vV\«"\. ] (.1 ,r'; (> ‘«3

( A.K.iﬂJUMDAR )
Asstt.lalaria Engineer
for Director
NAI'IPo

. e S e oy
e P I nqg ..,;-_x,:.‘-
> o e e T alth e P
e N
o P s
*:t' ' s ) ~ a - \\‘
9 \‘». oy ‘/ b .,“7 \/\‘ (,_ . BIRE
l by DTS BN % H
» e, [ . . ) ‘ ’
WU e gy O
A - A B
\ : (;, . .-‘”.7‘\./ . { i
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Nanme

Sh.B.K.Behra
Sh.Sh.M.Satya
naraya
Sh.R.Srinivas

- Sh.surjit Singh

ShxM.L.Das Gupta
Sl'l . p -. o ,A e R e
Sh.P.P.Tanti s
Sh.R.K.Magre
Sh.L.Ramnnon

SH.Arun K.Updhaya

Sn.Mangal Singh

70

WITH NAMP.
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Bhubaneswar
Hyderabad

Bangalore
Jaipur .
Shillong
Bhubaneswar
Shillong
Bhopal
Shillong
Patna
Delhi

Sh.Ram Nath Paswan Calcutta

Date of
Birth

1.6.69
5.7.63
10.9.60
5.8.61
12.3.48
10.1.61
31.12.67
25.3.62
22.1.54
13.2.63

et S, ettt B bt Gt v

9%
\(0{ \\\___ -

LIST OF EARSTWHILE MOFRS DRIVERS INTEGRATED

s e Yo - oy v W Mo S it

Date of Quall
“entry in fica—
Govt.Ser. tion
18.5.79 5th
29.8.79 7th

15.10.85
1.5.86 10t
15.5.86 ath
19.8.86 o
16.2.87 St
21 .4.87 3rc
4.8.87 ——

15.9.87

3.7.90
29.9.95 ol



MOST IMMEDIATE
BY SPEED POST

;A:;; |  No.A. 32021/2/96—RD Cell o T
SR DIRECTORATE' GENERAL OF HEALTH 'SERVICES AMW‘W’MM‘”
s , ~ (RD CELL) : i -
: . , NIRMAN BHAVAN,'NEW DELHI, .~
O S ) v .~ DATED THE:15 J9. 1999 .

The Regional Director,
Regional Office for Health & FW.,

M

Sub: . Introduction f promot:ional Scheme for Drlvers in Regional
Office for Health and W (Pamily Weclfare side) reg.:

kY

© Sir/Madam, . ' .
o In Continuation of this Directorate letter
No.A.32021/2/96-RD Cell, dated the 10th" February, 1999 on the
subject mentioned above and to convey the permission of DDG(LME)
to you to promote the. follwlng Drivers. from ordinary Grade to Grade T
(m.4000-100—60QQ) and Grade I {(B5.4500-125~ -7000)" respectively . in
the manner as reflected below: «

Name ‘Date cf On completlon on Completion of
' appoirtment of "9 yrs. of combined service of
iR ord¢inary regular ser- 15 yrs. in ordinary
Grade. vice in ordi- Grade and Grade'I
: nary Grade,  the date of = ..
the date of placement in Grade 71
placement in '
Grade II
1.Sh. L.N.Sharma 30.1.€7 1. 8.93 J/ 1.8.94 (Imphal)
2.8h. S.K.Dev 5.7.69 1.8.93, Lfo 94" (Shilliong)
3.sh. K.C.Ramesh (ST) . 4.5.74 1.8.93 1.8.94 (Hyderabad)
4.sh. Bishnu Ram (SC) 10.10.77  1.8.94 (Calcutta)
5.5h. Onkar Singh 22.4.80 1.8.94 (Shimla)
6.5h.J.D.Chavda : 12.9.85 12.9.94 (Ahmedabad)

_ The terms and the CondlthuS, ‘he cnglui¢ity
and the other crlterla fcr appointment would be governed as
prescribed in this Director-ate letter No. A. 320&1/2/96 ~RDC, dated
10.2.99. : o

‘M
-~ for Heanhnj“‘N\
/ ﬂ"\'\Co ' e Ry ™
\f , 7, N Yours falthfull
Y - i
s'e 8367-g
o . ~ :
(.\ . N . cEV) . [‘\ I'e o N,. ‘ o
N . \U& "2?‘/ / /, ‘b\'q’ S (LALA RAM)
N G o;l S\“ ot 4 DEPUTY DIRECTOR ADMN. (RD)
e “ of India SH o o




SPEED PO (jiZZ>

NO«1=0/99=-NHEp (A, ) /) : .( - {)
;oo Govbe ol Indly, - ' 7¢M5¢“€';/¥‘;L"
: Hoo Llonal antl Modlavin Y TOTT oy T
22-Ghitm HoLh - Murg, .
pelhl-=110054+
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Delhl, dated the \"R 1999
OFITICEH ORDL

rromotion scheme for Drivers in the Dte, Of NAMP,
Dedlhl for re-designation of the post of "privers" as
"Staff Car Drivers" has beeu approved by the D.G.l.S., PH(CDL)
Sectlon according to DOPT norms vide the D, Gelle S letter
NO« A-11015/1/94-PH(CDL) dated 31.3.99.

According to tho Scheme.6 posts of Drivers Grade-II
with a scale of Pay of Rs. 1200-1800 (pre-revised) will be
filled 4in from .the candidates having 9 years of service in the
inltial grade and 5 posts of Grade-I wilth a gSciulo of pay
5. 1320-2040 (pre-revised) will be filled in from the candidat
having 15 yedrs of service in the ipnitial gracle.l To qualify
{for promotion to thess posts, they are required:.'to appear for
a trede test covering the prescribed syllabus attached herewit

Therefore, the following candidates are regquired to
dppear In the trude tost to be held in the Dte, of Nutlonal
bl Malarla Programme, 22-Sham Hath Marg, Delhd-11005k4 on
29th April, 1999 aub 10.00 A H

1. Shri L.N. Sbhadkb, Driver, ROH&IVW, Almedabead.
2. Shrl Ganga Reun, briver, ROU&EW, Lucknow,
3. shrl Manwar Singh, briver, NAMp, pelhi.

b, Shri girdhari Lal, Driver, RODSFW, Jalpur.
5. shrl R.S. Yedav, Driver, ROL&EY, Dhopal.
6. shrl M.V. Bansode, Dpriver, HOU&EW, Pune,
"/70 SlLI‘-L MO.daan'Jl, DI‘i\leI‘, Nol\.b“opc’ Delhd.,

" 8, shri S,B. Dsb, Driver, ROI&FW, Shillong.
9. shri p. Jana, Driver, ROH&FW, Calcutta.
10. Shri Rejender Singh, Driver, NAMP, Delhi.
11. shri yma pahedur, Driver, NAMP, Delhi.

Tt i 4.t , T. A. A : .
the purpgs?g}.r Wlll’ be entil le‘J for T.A./D.A. as per Rules for

"~ Wpolth ¢ o \} e
ot PN K lap, . Leve-
Enelsy Trede tegt \\(;0_?/*’ '37’/} 2 W

syllabus, 0\, - Peceipl . S gop Director,
. :;(( r‘n Y.f;‘?)/“, ':}' 'Nobl.Eo‘Pi P
‘k L0 isieen- Ve 64.;7 ’ '
-, MYy, N
i\,’;\\ //’/[/“(‘C/

90V, o Tndte 87~ |

Copy to the RégiOr‘iaL_L Director, Repional 0ffice for jea
and Fanlly Velfare, Oham k Beti (Nean shitloarg Lo Co-tarye,
Shilhomm g a3, =y with the request to allow
Shri S 3, Delb » Driver to appear for the trade test

bedng held on 29-4-1999 ut 10,00 A. M. in the Dte. of NAMP,
22-5ham Nath MHarg, 'Delldl-11005Y.,

S‘Q\i
N S @
Qé\\(\ ,\A% f{/ y

N
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. | S T AMWWW 74*2,2/
A . . Mo. 1-%/99-NMER Admu
- S Goveinuent - of India G
National Aunti Malaria Programme . ' C T
22" = Sham Noth Marg, Delhi - 54.
o P ~ Dbated the, 3/, 5.9
l | QULLCL_QRDIR | |
E ! In pursuaince of DCIS letter No.A. 11015/1/94-PH(CDL).
g'; dated 31.3.1999 aund on recowendation of the Departmeital Prowo-
P tional Committee, the Direcltor, NAMP ig pleased Lo promote the
! ; following Staffl Car Drivers Lu the posts of Staff Car Driver
Col Grade-1I ‘and Grade-II w.e.l. the dates and in the pay scales au
{ weutioned agaiusl each. theic pay will be fixed. under FR-22 (L)
| (0) (1) by the Hyrs. Delhi avd the Reyional Directors LLHILELIHW]
; where Uthey are wunP\nq
GRADE-I_ - pay_ Scale:. L4000 1251000
Sl __Name = . Dabe ol Promolion . Stalion__ Rewarks
1.  Sh. L.N, Shailh ' 1.0.1993 _ Almedabad
. 2. Sh. Ganga Ram - 1.8.1993 Lucknow
1 3. 8h. Manwar Singh 1.8.1993 : lgre .Delhi
| 4.  Sh. Girdhari Lal 1.10.1993 Jaipur
: 5. Sh. R.S. Yadav 10 .0.1999 Bhopal.:
bRADL =1L - Ray_Scales Re,4000-100-6000,
51 A Hawe . Date_of_romobion Station Remarks —
j 1. Sh. Girdhari Lal 1.8.1993 Jaipur  Promoted to
5 A : o Gr.l on 1.10.96
f 2. 8h. R.S. Yadav 1.8.1993 Bhopal Promoted to
| : _ Gr.1 on 10.1.948
| 3. Sh. M.V, Bangode . 1.8.1993 Pune : ‘
- 4.  Sh. Madan Lal . 1.10.1993 - Hyrs.Delhs
} 5. Sh. s.p.bev o )u 12,1998 Shillong
| < O Sh. Puodaud o 19.1.199Y9 Calcutta
D 7. Sh. Rajender $iungh 20.3.1999  Hyre.Delhi Vice Shyi
! ‘ ST C jtrdhari Lal
8. Sh. Una Bahadur ©0:3.1999 ~do- - Vice Shrl
' ' .8, Yadav
They are nn.xl‘"J Lo gob tha arrvenrs of de and Allowanceu
as per Jules »
Other lequ and conditiony of their gervice lel be gov-
verned_by relevauL,Lules and vrders issued Ly Govt. of India frowm
S o Contd...... 2/ .
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ransferred anywhere in India

1
ee—tAme Lo cime Tmey are :
1 offices £dr*Hea1Lh & F.W £unct ioning under Lhe ‘

at the Reglona
Admlnlstralee contxol - of Dte. NAMP . -
Mol N’\*\%

o o M - MAZUMDAR ) |
S ASSTT. ‘MA MALARIA ENGINEER- -
for DIR RECEOR. wa L

,‘,.__,___..-_ e

v'\" ey LU ial ‘W‘ M !
ALl Individuals concerntd. e ‘
quV1FP ‘Rook. O 511, ind Lvidua\s N LRI
‘p.rile of all individuaLu S e AR
“office oxder file: . N f{;,}  - i{ﬂf" -
5. iguard £ile B "“gxf’””’ RN
36—38.AﬂccounL !Secbion (Lo ocal), with. 2 Bpare copie S
39. The Pay £ necount8” ‘££ide "PAO, CD/NAM 2~‘Sham NaLh 1
'‘Mard, " Delhil- 110054
‘The "Regional Direcbor, Regional Otﬁice for Health &' F. W 7
! : Ahmedabad/
ne/?hi&long/CalcuLta T rhey 8r® et
ed LO 'ghem-
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Sh, M .x..naa Gupta,
- Driver, M,O.F.R.8.
- 0f££i¢e of the Reglonal Bﬁrector.
. Regionial Office for Health & F.W.

hankhetd, shillong. SRR T
To R
| 2%@ Director, NMEP,
23 hhmn ath ua:g
Subs. '(Tﬂnoucﬂ pnopzn QHANNBL) o
Subp -~ oro al Sehema for Btaff csr dpivers from: i.é 93
| as’ pu.,tﬁe Judgement of Priné&pul Berich of éAT.
‘*New Dethi request for the Swplewentation -'reg.
sir, o | .
1 beg to brt to your kind notice the Foliewiﬂg faé:
faf yaur kin canﬁideraﬁion and favoutrable action’ pieage.‘“
1Mwas?appainted as @ Driver on 15th May, 1986 fn

r-ﬂa!afia pera
- toring Scheire
devotadly and
leted a8 of now ) :
tn our esteered ¢ ganAsat!on

ﬁ?thFﬁaid Research Schere (erstWhi ¢ P Befs i

i 1 pfofuséty thank the govenmrent. ane th
aving: reguia ised iy services through i
e Govts of India m nistrz of Health and F
Welfé?e Neu Dé!hi?ﬁatter o ¥ Lo Hi011/4/93-MAL, dated 29,
1 aﬁ constrained tb gay thatll was not gdven & siogie pre&ati
50 ﬂl" [ 5':

| 1 1 waygba ki
the ordérs of ¢ }90’

diylﬁetwlﬁteﬂ:to bring te yauf‘néé
‘gfaimg, _OM_No

of. Ind#a, Depertwent of Pergonnel
136/1/92-E8te. (D), dated 30th Nov. 1903
: ) "ﬁﬁﬁm ibove | weﬁfiﬁ Had- Subjéﬁt wh?ﬁh élearly
- 8pélls out the eiigib!lity for ry profotion. I ar also to &' a
that ry fare stands sikevd elath 1n the senfority 1ist of - % *
conbination of Drivers of aTl the ﬁeaw of Malar {a operatYOﬁai s
Fieid Reseaapeh - Schewe. - 2

o In view of thatabeve x huub!y reguesz your gaods"fftoﬁf_
consider ry cefe favourabley and {ssue orders for p?e#oti on.as

Grade«1 *:aff tiver fbr whlah act of your kindnessy I remain
- ever gratefu!. * ..

_ Thanking yeu. ;§¢ﬁ
Yours faithfully,

Shilloﬂgt : /éggbsﬁy/gf§ (M.L. D FGQﬁﬁﬁ’
| \;Q
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ftoLeDnagupta - - 9 m—— L
drtver:MOFgS . | e B '
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‘Dated:3rd,July’98

: .
¥

|
| |
E— |
' |
| ]
|

2 iam:ﬁ&th Hﬁra
' .@é:: ‘1&375@'34 :

(Throwgh pﬁaper ﬁhanneil " B “épw* o

'T@ﬁﬁr ' Proméﬁ%onai échameafor stafs car drivers From- 16293
T s per the Judpenent of Prineipal Bench of cér;ﬁew Bplhi
requeqt for the tmplamentati@nnﬂoﬂg

l

E I beg té_bri;
. Jor wour kind con

e 'Scheme.Since Zhnn;I.haﬁe bé n;reﬁdering my sep i votedly
e oand stncerely to thé satisfaction of all and have conpleted

0 as 97 how abou% 1@@9&?5 of dammitad servicp itn our esteemed

- ergantaation.

. Str, whilayl prqfwsely éhank the govornment and the
-+ department for haviny regulapised my servieeés -Bhrdugh.merger
L tate NﬁEﬁ jtde ﬂev% of \Indin, #inistry of Haenlth dnd tly
' ’ ' létter No T474071/4/05~.':'£ML Da 294 h S8
fedléd sy thot I was not gtah;’

T f ‘
Lo atP,I may be ktndlv pérmttted to bring ta youﬁ notice
‘the orders of CAT, Govtiof I'ndia,Repartment pf Personnel &
I'ratniing: 0#.NO»P?J36/7/92~ESti.(B).datcd J0th Nove1093(ecopy
enclosed)on the above mentioned sibjfect which clamrly spells
out the eligibility for my promotzong I.an also to statethat
_my namne standsiﬁtzth in the séntority 1ist of combination
'4§f Driver of all thé téam of Walaria Operationéi Research
ehemea
In view of the above, I humbly request your goodself
to constder my case Yavourably and tssue ordera for premotion
e& Grade<IX Staff driver for which act of your kindness,!
remain gver’ gratefuio

Thanking you.

R o
i X Yours Faithrylly,
V.\_ . . .- e .
e oo v p o~
it RS hAﬂZKﬁﬂéz?lﬁfiﬁﬁ
\S@ NN
s v Sf) (ShrisHeLDasgupta)
- dsy/ K- - Driver MOFRS RE&FH
/ﬁ%; < ' Dhankhett,Shi1l6ng=3.,
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Dated April' 99

O e o s G S 0 o e e e o (N 0 .

From s GShe My Le Das Gupta,
- Driver, MOFRS
RUFW, Dhankhets,
shillonge3,

To :  The Director, NMEP,
. .. 22« Shamath Marg,

~ ( THROUGH FHOFER CHANNEL)

Sub g Fromotional scheme for Drivers end staff cay
_ Driﬂ'@veré,' e B ’
$17, . .
| 1 beg to bring to your kind notice the following
facts for your kind consideration and favourehle action
please, _ ‘ ' :

I was appointed 2s a Driver on 15th May, 1986 in
Malaria Operation Fileld Iegearch & chetie (erstwhile) r.F.
monltoring scheme, 3ince ;tﬁem 1 have been rerdering my
services devotedly snd singerely to the satisfaction of all
and have - completed as of How 13 years of comnittéd service
in our esteemed organis:tion,

o 8dr, while, I profusely thank the govermment and
thie department for having regularised my services titrough
merger into NMEF vide Govt,-of India, Ministry of Health
and Family Welfare, New belhi letter No, To 14011/4/93« MAL,
Ate 29th Septe!95 I am conBtrained to say that 1 was not
glven & single prowotion so far,

- 1 am also to state bthat my name stands seventh in
the seniority 1ist of combination of Driver of all the team
of Melaria Uperational Research Scheme,

In view of the alove, I humbly request your goodself
to conslider my case favour@biy and issue omlers for ;;romotion
as Grade=- I1 8taff Driver for which act of your kindness,

I remain ever grateful,

Thanking you,

Datedy shillodg < Yours faithfully,
the 18th," " Aprii 99

2 . o ( M. L. DA®' GUFTA)

. | | Driver, MOFRS , RHFW,
¢ , du1riond,

: & ‘ | ILLOY
.\z\\é GQQ ) §Q , . "

&) /{\(‘\P & | ‘.......................

A |



To

The dtree tor,
A4 47,

22gd hamnath Jarg,
delhi=110054.

I dag to bring to your kind notice that I have sent
three reminderas bgfore.far my promotionacl sehome to your office,
but t{ll date no response from your parts dy service ts zecording
to your sentorty list ts going to bz above 15 years,but ttll
dete I am not getting any benefit,vhich was given to our funior
drivers. Thase bensfits are also ptloven ta‘ﬂnﬁﬁfﬂ@ﬁﬁﬁﬂkﬁ)ﬂriners.
but why I am deprived of 1t,1t te out of my knowldge.l cannot
understand t¢t ¢t11 now,

| 80,1¢ 18 my request to you to kindly see into the matter
and do the needfulsl wtll be vary grateful to you.

Thanking yous

Yours jaitnfuzjyb

| ) | s _
Fromnte | JD(/ /%7
Jasgupta S (Shri.HeL. Dasgupta)

Shri.N.L.Dasgupta
Drivorsl So-HOPRS JNARP(PLAN)

Ragtonal axftce Jor health and
famtlg wwlfura.

Driver

ﬁhan
as:zaug-zyxawf.
\553

é

ﬁﬁ
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From: ‘ ‘

Shri M.L. Das Gupta,

Driver, Ex=MOFRS, :

(Now integrated with NVBDCP)

Regional Office for Health & Family Welfare,
Dhankheti, Shillong - 793003. /

To, _ i . S
The Director, 1,2 ‘ﬁ( ‘
NVBDCP, oo 7
22-Sham Nath Marg, |
Delhi - 110054 o ’
( Through proper channcl ) |

Sub:  Promotion to the post of Staff — Car Driver, Grade-I after rendering of service for more than
15 years.

Ref: My letter dated 03.07.1998, 16.04.1999 4nd 10.05.2000.
' Respected Sir,

[ have the hénour to invite a reference to my above mentioned lefter (Copy enclosed)
addressed to you wgaldmg my promotion to the post of Staff — Car Driver, Grade-I, after wndcrmg‘
satisfactory service of more than 15 years (presently more than 18 years).

2. That Sir, 1 have joined Ex-MOKFRS as Driver on 15.05.1986 and have served the
department satisfactorily, but as ill luck would have it, I have not got a single promotion as yet even
though I have served the department for a period of more than 18 years as Driver in the ordinary
grade.

3. ' That Sir as you are aware of the fact that all EA"MOFRS Staff have been integrated
w1th the NAMP. Accordingly, the seniority of Drivers have been fixed vide Directorate of NAMP’s
letter No. 1-2/95-NAMP(ADMN), dateq 15.09.1999 at Sl. No. 5 of th_e. Statement of Seniority of the
Ex-MOFRS Staff — Car Drivers integrated with NAMP (vide copy of the statement enclosed). But till
now, my case has not been considered for promotion. The Directorate, vide their letter No. 1-5/99-
'NEMP.(Admn), dated 31.05.1999, promoted only 11 Nos. of Staff-Car Drivers to the Grade-I

' (5-Nos.) and Grade-II (6 Nos.) on All Ihdia basis. Thercafter, no further promotion has been madc.

,Q«“ o o , - Contd page..2
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4. That Snr as per the Assured Career Promohon Scheme, sancuoned by the Government
of India, Ministry of Personnel Pubhc Gne»ances etc,, Department of Pemonnel vide their letter
No. 22036/1/92-Esti(D) dated 30, 11.93 and 27.07.95, the Staff Ca1 DI‘IVci iy the ordinary basic grade
are entltle&to two promotion in the 'GTade-II and Grade-I after 9 Years of serwce in the ordinary grade
and 6 years of service in the Grade-U respecnvely But 1 have not recelved a single promotion till
date, although it has been stated that in Regional Office for H&FW, Shillong Memo No.
RHFW/ADMN/Semce Matter/2004, dated 09.09.2004 with a copy to you that the benefit of
promotion with reference to- Assured Career Progression shall be extended to all 156 posts created
vide Ministry’s letter No. TA 4011/4 93 dated 29.09.1995. But no benefit under the A.C.P has been
extended to me even though I have renderMmce in the ordinary grade of Driver.
5. . In view of the facts stated above, I do hereby pray'to Your Honour to look into the
matter and take necessary steps 80 as to consider the case of promotion of the petitloner without
further delay as I have been stagnant in the same post of Driver in the ordinary grade for the last 18
years

And for this act of kindncss I shall remain cver grateful to you.

Dated, Shillong

The /9/7’)/9/’/0&

RH&FW, (NVBDCP)
Shillong-3



o fowsse

The Director,
VYBDCP

22-Shamnath Marg

Delhi=110054

| Dated : Shillong the 9" March ,2005
( Through Proper Channel ) : |

~ Sub: Promotion Scheme for Staff Car Drivers, Request for the

Implementation — Reg.

Respected Sir,

I am to bring to your kind notice, the following few facts for your
kind considcration and favourablc orders.

I have been appointed as ordinary Grade Driver on 29.9.1995, Office
Order No. 2-ICMR/ADMN/GENL/1/96-911 dated 26.3.1996 ( copy
enclosed ). I have completed 9 years and 6 months of regular service in the
ordinary grade in the pay scale of Rs.3050-4590/-.

I am eligible for promotion as per Government of India, Ministry of
Personnel, Public Grievances and Pension Department of Personnel and
Trammg, New Delhi vide O.M. No. 22036/1/92-Istt. (D) dated 30.11.1993
and No. O.M. No. 43019/54/976- Estt.(D) dated 15.02.2001 ( copy enclosed).

[ am also en-submitting my internal seniority list circulated by
Directorate of NAMP vide letter dated 15% September 1999 of Ex-MOFRS
Staff now integrated with NAMP and presently called as NVBDCP date of
entry in Government service. I am No. § in all India list of MOFRS Driver
integrated with NAMP ( copy is enclosed ).

In the light of the above facts I request your honour to grant me °
promotion in the next scale of Pay for which I remain ever thankful to you.

Yours faithfully ,
& - " o

ML, DasGupta )

N - " “Driver, RH&FW

BV Dhanicheti
KO d}/ & Shillong - 793003
23]



To

a

The. Dinecton ’G,em@wiol{ Healkh SerAticy R
mes‘rhz‘se’% Healbh £ Fagmily telfors - s ™ o
WNi2xman ilavom

WeW-Delhi -

PR
Yoy

{1 O*O 1 i Dated : Shillong z‘he% W/“’ /X—BGO

Sub:  Promotion Scheme for Staff Car Drivers

A ReQuest for the
. Implementation — Reg. . :

Respected Sir,

I 'am to bring to your kind notice, the follo
kind considcration and favourable orders.

wing few facts for yiut

I have been appointed as ordinary Grade Driver op 29.9.1995, Office
Order No. 2-ICIVIR/ADI&HJ{§ENL/J /96-911 . dated 26.3.1996 ( copy:
enclosed ). T have completed $0jean . 2 L %imonths of regular service in the:
ordinary grade in the pay scale o "Rs.3050-4590)-. C

I am eligible for promotion as per Government of

Personnel. Publig Grievances and Pension Department
Training, New Delh; vide O.M. No. 2203

and No. O.M. No. 43019/54/976.Estt (D)

India, Ministry of
of Persontie] ‘g
6/1/92-Estt (D) dated 30.11.1993 |
dated 15.02.2001 (copy enclosed).
I am also cn-submitting my interpal seniority list circulated by
Directorate 6f NAMP vide letter dated 15" September 1999 of Ex-MOFRS 4
Staff now integrated with NAMP and presently called as NVBDCP date of - |
entry in Government service. I am No. §n all India list of MOFRS Driver

integrated with NAMP ( copy is enclosed ).

In the light of the above facts | request your honour to grant me
promotion in the next scale of Pay

for which I remain ever thankful to you, ~

Yours faithfully

NS B ’ ’ g) 2 p ﬁ C) e
\6Q\\Q_\ » $,\ | - %L, Das(};ji;ta ) 0/// ,7// A
O&(\\éeé /%J%;“V ' .

Driver, RH&FW
v ' Dhankheti
Q/ Shillong - 793003

~



SL.No. ~g.
ot 8977

VARKALIL

Know all men by these presents that the above named......
do hereby nominate, constitute and appoint Sri/Smti...

Advocate’and such of the undermentloned Advocates as
shall accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter

E GAUH AL;

NOw A or 00

M- Das guplc L+ M-
VERSUS
Wt 4 oD

<

N 0

SAM, NAGALAND ANIPUR, TRIPURA, MIZORAM
AN ACHA ADESH] %7 S e

.
Y e R e,

APPELLANT
PETITIONER

RESPONDENT
OPPOSITE-PARTY

noted above and in connection therewith and for that purpose to do all acts whatsoever in that connection
including depositing or drawing money, filing in or taking out papers, deeds of composition etc. for me/us and
on my/our behalf and |/We agree to ratify and confirm all acts to be done by the said Advocates as mine/ours
for all intents and purposes. In case of non-payment of the stipulated fee in full, no Advocate will be bound to
appear and act on my/our behalf.

In Witness whereof 1/We hereunto set my/our hand on this

JIMWT

B. M. GOSWAMI (Sr. Adv.)

J. P.BHATTACHARJEE (Sr. Adv.)
D.C.SHARMA

B. K. GOSWAMI (Sr. Adv.)

A.M. MAZUMDAR (Sr. Adv.)

P. K. BARUA (Sr. Adv.)

S. N. BHUYAN (Sr. Adv.)

J. K. BARUAH (Sr. Adv.)

ANIL SARMA (Sr. Adv.)

B. K. DAS (Sr. Adv.)

M. A. LASKAR (Sr. Adv.)
DR.S.N.CHETIA

A. S. BHATTACHARJEE (Sr. Adv.)
A.R. BANERJEE (Sr. Adv.)

D. K. HAZARIKA (Sr. Adv)

N. N. SAIKIA (Sr. Adv.)

J. M. CHOUDHURY (Sr. Adv.)

P. K. GOSWAMI (Sr. Adv.)

P. G. BARUAH (Sr. Adv.)

C. R. DE. (Sr. Adv.)

D. K. BHATTACHARYYA (Sr. Adv.)
D. K. TALUKDAR (Sr. Adv.)

R. P. AGARWALA (Sr. Adv.)

D. P. CHALIHA (Sr. Adv.)

MRS. K. DEKA

BISHNU PRASHAD
S.S.RAHMAN

GOLAP SARMA

S. R. BHATTACHARJEE (Sr. Adv.)
P. C. DEKA (Sr. Adv.)

BHARGAV CHOUDHARY

P. K. DAS

B. R. DEY (Sr. Adv.)

A. K. PHOOKAN (Sr. Adv.)

K. R. PATHAK (Sr. Adv.)

BHUBANESWAR KALITA (1) (Sr. Adv)

B. R. DAS (Sr. Adv)
S.P.DEKA
D.R.GUHA

SAUKAT ALI (Sr. Adv.)
MS. USHA BARUAH

N. C. DAS (Sr. Adv.)

A K. BHATTACHARYYA (Sr. Adv.)
A. B. CHOUDHURY (Sr. Adv.)
T. S. DEKA (Sr. Adv.)

K. P. SARMA (Sr. Adv.)

B. P. BORAH (Sr. Adv.) G. K. JOSHI (Sr. Adv.)

H. K. SARMA A.A.MIR

PRABIN BARTHAKUR (Sr. Adv.)MS. REKHA CHAKRABORTTY
M. C. BARTHAKUR ‘MRS. JHARANA BORAH

MUNIN (GAUTOM) SARMA
FAIZNUR ALI
D. K. KAKATI

P.C. GAYAN S. N. SARMA (Sr. Adv.)
C.K.SHARMABARUA (Sr. Adv)  MD. ABDUL MANNAN
ANUP KR. DAS DILIP KR. DAS (Sr. Adv.)
DR. Y. K. PHUKAN (Sr. Adv.) PRADIPKHATANIAR
DIBAKAR GOSWAMI N. CHAKRAVORTY (Sr. Adv.)
BIJON CH. DAS (Sr. Adv.) MRS. K. YADAV

R. L. YADAV DR. B. P.TOD!I (Sr. Adv.)
PRAFULLA ROY MRS. K. BHATTACHARYYA
A.C.BURAGOHAIN A. K. BARPUJARI

B. L. SINGHA S. S. SHARMA (Sr. Adv.)

P. K. MUSAHARY S.P.ROY

M. Z. AHMED (Sr. Adv.) K. K. BHATRA

R. P. KAKOTI R. P. SHARMA (Sr. Adv.)
S.I. RASUL S.C. BISWAS

B. K. GHOSE (Sr. Adv.) P.C. RAYMEDHI

S. K. BARKATAKI UTPAL DAS (l)

DR. N. K. SINGHA DR. S. S. HARLALKA

D. C. MAHANTA (Sr. Adv.) D.R.GOGOI

T. C. KHATRI (Sr. Adv.) KHAIRUL BASAR

MS. BINOYA DUTTA A. S. CHOUDHURY (Sr. Adv.)
BHABATOSH BANERJEE DINDAYAL AGARWALA
R.K.JAIN KAMAL AGARWAL

G. K.BHATTACHARYYA (Sr. Adv) MD. SAMNUR ALI

PRANABANANDA PATHAK (Sr. Adv) JOYDEV CH. DAS

DR. H. N. DAS (Sr. Adv.) V. K. BHATRA

B. C. MALAKAR A. C. BORBORA (Sr. Adv.)
SAMSUL HUDA P. K. KALITA

BHADRESWAR TANTI SAILEN MEDHI

N.N. SARMA MRS. M. B. DUTTA CHOUDHURY
JANARDAN DAS P.C. GOSWAMI
CHAITANYABARUAH(Sr Adv)  APURBA SARMA (I)

A. C. SARMA K.H.(SALIM) CHOUDHURY (Sr. Adv.)
N.Z. AHMED A. K. PURKAYASTHA

N.C. PHUKAN ASHIS DAS GUPTA
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L.P. SHARMA
VIJAY HANSARIA
B. N. SARMA

G. N. SAHEWALLA (Sr. Adv.) {124’ L. SARKAR

R.C. SANCHAT!
J. P.BORA

SISHIR DUTTA
C.R.BORAH

P. K. GOSWAMI (1)

N. S.DEKA

M. SAHEWALLA

H. A. SARKAR

MRS. RUMA BORDOLOI
B. K. JAIN

NILOY DUTTA (Sr. Adv.)
CHINMOY CHOWDHURY
KAMAL NAYAK

. SK.N. MOHAMMAD

D. C. CHAKRAVARTY
GIRISHMISHRA

JOGINDER SINGH (Sr. Adv.)
ABU SHARIF

B. B. NARZARI (Sr. Adv.)

MD. ABDUL WAHED (Sr. Adv.)
NASIMUDDIN AHMED
MANORANJAN DAS

DR. GOBIND LAL

B.C. PATHAK

F. H. LASKAR

MRS. M. HAZARIKA (Sr. Adv.)
SAURAV KATAKI

MD. ABDUL HAI

GAUTAM UZIR

H. R. A. CHOUDHURY (Sr. Adv.)
MRS. MANJULA DAS
BHABENDRA N. SARMA
BENUDHARDAS

S. L. TULSHYAN

N. N. KARMAKAR

MRS. REETA BORBORA
HRISHIKESH ROY (Sr. Adv.)
PRADIP DAS

\
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MD. M. H. RAJBARBHUIYAN
MRS. J. B.KHARBHISH
D.N. CHOUDHURY

S.S. GOSWAMI

K. K. MAHANTA (Sr. Adv.)
JAGDISH SHARMA
P.S.DEKA

MONINDRA SINGH

N. R. PHOOKAN

K. P. PATHAK (Sr. Adv.)
ARUP KR. GOSWAMI (Sr. Adv.)
S.S.DEY

DIGANTA DAS

MRS. B. ACHARYA

DILIP CHOUDHURY
LAKSHESWAR TALUKDAR
S. P. MAHANTA

SK. CH. MOHAMMAD
HASIBUR RAHMAN

MS. AJANTA DHAR

A.K. MAHESWARI
P.N.SINGH

NILAMONI GOSWAMI

MS. BHARATI DEVI
DR.Z.N. SHARMA
K.K.DEY

G.K.DUTTA

B.MRINAL CHOUDHURY
KUMUD BARUAH

APURBA KR. SHARMA
NAZRUL ISLAM

RAJIB BORUAH

SRIKANTA HAZARIKA

K. N. CHOUDHURY (Sr. Adv.)
MRS. ABHA BHATTACHARYYA
A.K. THAKUR

A. C. MAHANTA

MS. BHUMIKA CHOUDHURY
DR. A. K. G. THAKURIA

D. K. MISRA (Sr. Adv.)

DR. A. K. SARAF (Sr. Adv.)
DR.R. C. BARPATRAGOHAIN
MD. ALI SEIKH

B.K. TALUKDAR
NISHITENDU CHOUDHURY
G. P.BHOWMIK

MD. ABDUL HAKIM (1)
UPENDRA NATH DAS

P. K. GOSWAMI (Il)

SANJOY MITRA

MS. KALYANI DEVI
PARAMANANDA TALUKDAR
MANABENDRA NATH

MS. MONIDEEPA SARMA

D. K. KOTOKY

T.BIDYUT BIKASH

S. B. SARMA

S. K. SAHA

YADAB DOLOI

R.C.DAS

P.K. TIWARI

D.C.LAHIRI

PRANAB BORAH

DR. (MS). S. RAHMAN
MRS. S. D. BHATTACHARYYA
MANOJIT BHUYAN
RAMESH BARPUJARI

MRS. NIRUPAMA SAIKIA
JENAT MOLLAH

PUSPA KT. BORA
NISHITENDU DHAR

M. L. SHARMA

MS. TRIBENI GOSWAMI

R. K. MALAKAR
BISWAJYOTI TALUKDAR
ANIL CH. DUTTA
SINGHNAD CHOUDHURY
DILIPMOZUMDER

A. M. BUZARBARUAH (1)
ARUP KR. SHARMA (1)

MD. JASIMUDDIN AHMED
DR. P.N. HAZARIKA
ZIAUL KAMAR

MRS. M. PHUKAN

R. K. SAIKIA

SUBRATA NATH
DHANESH DAS

H.N. GOSWAMI

H. P. BARMAN

MS. JYOTI TALUKDAR
SACHIN KR. SHARMA
L.R.DUTTA

J. N. CHAKRAVARTY
QZI.S. KUTUBUDDIN

S. K. KEJRIWAL

MS. PRATIMADAS
JAGANNATH BARUAH
MD. M. AHMED

MS. B. K. DEVI GOSWAMI
B. C. SARMA

MS. J. D. ACHARYYA
V.M. THOMAS

K. K. PHUKAN

B. DEVA GOSWAMI
AMAL CHANDRA DAS
MS. GITI KAKATI DAS
MS. BAHARUN SAIKIA
MRINAL KR. CHOUDHURY (Sr. Adv)
MS. AHMEDA BEGUM

D. C. KATH HAZARIKA
MD. MOTIUR RAHMAN
MS. DIPTIDAS

M. K. JAIN

MS. BASANA RAJKHOWA
S.C.DUTTAROY
S.L.JAIN

B. K. BHATTACHARJEE
MS. ANUPAMA DEVI

MS. M. BUZARBARUAH
MS. MRIDULA DEVI
BHASKARJ.DUTTA
MANIK CHANDA
K.K.MOUR

B.B.GOGOI
ABDURROSHID

M. R. PATHAK

P.K. SHARMA

P. K. BARMAN

RAJEN CHOUDHURY
MD. NAZIMUDDIN AHMED
MD. HABIBUR RAHMAN
DR. PK.CHAUDHURI
JAYANTA CHUTIA

A. K. ROY

R.K. PAUL

ASWINI THAKUR
JOGESWAR SAIKIA

AK. SARKAR

P.B. MAZUMDAR

L. M.KSHETRY

M. K. SAIKIA

A.J.DAS

BISHNU BURAGOHAIN
A.F.G. OSMANI

SANJIB SAIKIA

MS. PORIBARMAN

MD. A. SABUR CHOUDHURY'
R.N. KALITA

MS. MANOSHI HAZARIKA
MS. A. BHAGAWAT!
RANJAN BARUAH
JNAN CH. NATH

KR. DEEPAK DAS
MONMOHAN TALUKDAR
UPAMANYU HAZARIKA
AMLAN DUTTA

BILLAL HUSSAIN

T. J. MAHANTA

M.D. CHOUDHURY

MS. S. DEKA BARUAH

MR. DIGANTA DUTTA
MS. NILIMA DEVI
SATYEN SHARMA

RAM CH. SAIKIA

UJJAL BHUYAN
DIBAKAR SHARMA (1)
MS. A. G. BARUAH

MS. MANJULI DEV
AMARENDRA CHOUDHURY
DR.P. K. BHUYAN

MS. G. D. MAZUMDAR
JYOTIRMOY ROY
ASHIS BHATTACHARJEE
MS. PRANATI SHARMAH
KHARGESWAR DAS

H. K. BAISHYA

BISWA NATH SHARMA
CHANDAN DAS

S. K. LAHKAR
RASAMAY DUTTA

MS. S. BAYAN ROY
S.N.DEV NATH
D.C.DUTTA

MS. SNIGDHA BARUAH
MRS. P.M. DUTTA
PADMA KT. BORAH

H.S. THANGKHIEW

P.J. SAIKIA

RAJ KR. AGARWALA
KAMALESH K. GUPTA
B.C. CHOUDHURY
JAIRAMGIRI

SANTANU BHARALI
P.K. ROY

MS. GOURI SINHA
P.C.DEY

K. K. NANDI

R.N. PURKAYASTHA
S.K. SINGH

D. K. GOSWAMI-
R.K.JOSHI
D.C.CHETIA

MD. ABDUL HANNAN
MD. IQBAL HUSSAIN
DEBJIT KR.DAS

MS. A. D. THAKURIA
MS. ANUBHA DAS

MS. NEELI BORDOLOI
D.K.KOTHARI

KALYAN BHATTACHARJEE
DAYAL CH. BARMAN
MS. R.L. GOGOI

MD. K. A. MAZUMDAR
U. C. BHATTACHARYYA
TAYUM SON

MS. RITA. DAS MOZUMDAR
MS. SYEDA . A. BEGUM
A.S. NIJAMUDDIN
RANJAN MAZUMDAR
RAMEN DAS (1)

N. N. OZAH

S.K.PAUL

MUK PERTIN

DR. A.C. PHUKAN

M. C. DEKA

PALLAV KATAKI

S.C. KEYAL

MS. S. B. BHUYAN

SKH. MUKTAR
APARESH CHAKRAVARTY
MS. J. PHUKAN GOGO!
GAUTAM BAISHYA
SIDHARTHABHATTACHARYYA
M. P. SHARMA

RANJIT DAS

RAMESH GOENKA
PHANIDHAR GOGO!

MS. P. B. HATIKAKOTI
MS. SUNITY SONOWAL
MS. BABITA GOYAL

2)

BIMAL CHETRI 2
PREMSHARMAH 7 %1+ *

BISWAJEET GOSWAM) & V257
MRS. EVA KAKOTI
T.C.CHUTIA
V.K.CHOPRA

S.K. SINGH

C.T.JAMIR

MALKIT SINGH

H. K. SHARMA
SUDAMA CHAUHAN
U.K. BORTHAKUR

MS. GEETA DEKA

MS. N. DUTTA SHARMA
MS. S. ADWANI

P.J. PHUKAN

MS. R. PATHAK BORAH
MD. M. H. CHOUDHURY
RAB HUSSAIN

PALLABH BHOWMICK
S.M. SARKAR

S.K. GOSWAMI
HARMOHAN TALUKDAR
R.M. CHOUDHURY
MASLIM GHANI
J.C.BEZ

BIJAN CHAKRABORTY
A. B. ROY (Sr. Adv)
A.M. BUZARBARUAH (If)
UTPAL RAJ SAIKIA

L. NESSA CHOUDHURY
DHIRAJ KR. SAIKIA

J. K. MISRA

BIPUL SARMAH

MS. S. DAS BARUAH

G. K. THAKURIA

H. K. NATH

RAFIQUL ISLAM

K. R. SURANA

MS. L. CHENTALAPATI
MS. D. DAS ROY
ANUPAL DUTTA

P.K. ROYCHOUDHURY
K. C.MAHANTA
B.C.TALUKDAR

R. K. DAS (Sr. Adv.)
PRABIR CHOUDHURY
KHAGEN GOGOI
RAJESWAR SARMA
T.G. BARUAH

D.G. BARUAH

MD. ABDUL HAKIM (Il
AJIT CH. KALITA

B. C. SAIKIA

TAFAZZUL HUSSAIN
TAUHIDUL ISLAM

R.D. LAL

B. C. CHAKRABARTY
MS. SUNITA KERJIWAL
SUKUMAR CHOUDHURY
G. C. PHUKAN

N. H. MAZARBHUYAN
BIMAN BARUAH (Sr. Adv)
TONNING PERTIN
BASARUDDIN AHMED
MS. DEEPA BORAH

MD. ABDUL MALEQUE
J.C.GAUR

H.K. CHOUDHURY
BIPLAV CHAKRAVORTY
P.N.CHOUDHURY
ARUNESH DEBROY
MS. N. BHATTACHARYYA
PRABIN MAHANTA

H. K. MAHANTA

M. M. RAY

P.K. DAS
MS.SOHELISEAL
MR. AJANTA TALUKDAR
MRS.N.T.NATH |
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NlRMALLY_*SINHA

MISS. Z. TSIBUKHRO

MS. ANITADEVI

MRS. ANU BARUA

MS. FATIMA AHMED
NILUTPAL BARUA

MS. BABITA DAS (I}
UTPAL CH.DAS

ARUP KR. SARMA (Il) -
MS. S. BARPUJARI

S. S. SAMADUR RAHMAN
BISWAJIT PRASAD

MS. M. PRADHAN

A. K. JAIN

MS. JYOTIMALA KONWAR
MS. CHANDANA DEKA
D.R.BORA

H.R.KHAN

SYED|. RAHMAN
PARAMANANDA BORAH
JAYANTA TALUKDAR

MS. BONTI SARMA
KULENDRA BHATTA

MS. A. DEKA LAHKAR

P. K. BARUAH (1Y)
CHITTARANJAN GOSWAMI
N. K. BARUA -
B. K. BAISHYA

IFTEKHARAHMED .- 7. 570 4

D.C.NATH :
MS. NILUFARRAFIQUE - :
ZAFAR IQBAL

MS. MEGHAMALASHARMA-
AJANTA SARMA R

ADIL AHMED
MS. NANDITA MORAL
MS.DEEPANJALEE DAS

O. P. BHATL SN
DR (MRS) P. CHAKRABARTY . -

JAINUDDIN AHMED

B. KARPUKAYASTHA
SIDHARTHA SARMA
A. K. DEY

S. K. MEDHI (1)

MD. SHAMSUL ISLAM
RATUL GOSWAMI
JOYRAM SAIKIA
BHUMIDHAR BARUAH .
DEVAKR. SAIKIA
PRAN BORA
DEBAJYOTI TALUKDAR
MS. M. D. G. BARUAH
BHABANI PHUKAN
RAHMAN ALI
DHIRENDRA KR. DAS
R.K.BORAH

ALOK VERMA
HRISHIKESH SARMA
A.R. SIKDAR »
NITYANANDA BARUAH
N. K. NATH

DR. PAULPETTA

MS. ARIFA K. CHOUDHURY

D.M.BORDOLO!

BHABA KANTA GOSWAMI
M. K.GARODIA

MRS. R. PHUKAN SAIKIA
J.N. SARMA

HAMIDUR RAHMAN (1)
KAMALESH SHARMA
BISWADEV SINHA

H.K. DAS
B.D.KONWAR

T.N. SRINIVASAN

" DILIP BARUA

N.J.DUTTA

~ J. K. BAISHYA

MATHEIM LINGGI
MS. APARNA DEV

" TAPAN KR. DAS (1)

AVIUIT ROY JAYNAL ABDIN (1)
KRISHNENDU PAUL T.P.MAZUMDAR
HALADHAR KALITA ANUPAM SARMA

_.DIBAKAR GOSWAMI (II) KAMESWAR LASKAR .
MRS. N. DEVI SARMA . U.K. THAKURIA
‘C.R.DAS. J. M. DAS o
MS. ANJU TALUKDAR - MS. G. DAS LAHKAR
‘S.P.DEY . .CHANDRABORUAH
MRS. INDRANI SARMA (1) 8. P.SHARMA o
MS. BHANU SENAPATI - BHUBANESWAR KALITA(Il)- . .
DEBASIS SUR N.K.GOLDSMITH ’
MS. ANURUPA DEY .. SURAJITDUTTA
D.C.BORAH % A K:MEHTA
R.K.PRADHAN J L ANJAN J. SAIKIA
SANTANU BHATTACHARYYA ' A: K. BARUAH (II)

* SATYAJEET SHARMA . BALDEV SINGH
DEBAKR. DAS ¥,'S. MANNAN
PRIYATOSHBHATTACHARJEE® ~ ~'RAJ SEKHAR
PARITOSH PURKAYASTHA : PULIN BISWAS

" MS. RINA BHATTACHARYYA- - MONOJ BHAGABAT!

- DEBAJITBHATTACHARJEE .. . SONESWARDAS

PRADIP DUTTAROY v+ ' -MRINAL SARMA
M. K. MAJUMDAR CT MDD, AL ALAM KHAN
B.M. CHOUDHURY .~ MRS.J. CHAKRABORTY. "
SOUMITRA SAIKIA MS. S.B. CHOUDHURY

SYEDMD. T.CHISTIE
DR. (MRS.) M. PATHAK
MS. KALPANA BARUAH

U. 8. AGARWALLA ..
- P.K.SENSOWA

MANOJ AGARWAL
HAREN DAS

- J. K. ADHYAPOK
i 2 COL(RTD.) M. GOSWAMI

MS. AJANTANEOG T “BoK SINGH

-ARNAB BISWAS 7 MD.AYUB ALI

SAHIDA BEGUM "+ ADHIRS. CHOUDHURY :
MONMOHAN GOSWAMI A0S, R. SAIKIA S
P.C.CHOUDHURY -+ 'BAHADUR RAMCHIARY
M.N.NATH = TAPAN DAS (I1)

MS.UMA CHAKRAVORTY ./ " MRS.PUSPA GOGOI
MS. JUTHIKA CHAKRABORTY " ' MS. APARAJITA SHARMA

"+ SURAJIT CHAKRABARTY
SHAH S. A. RAHMAN - MS. U. BHATTACHARYYA

PARAG K. DUTTA

P.C.BARPUJARI ‘. RAJESH AGARWALL
8. N. HAZARIKA ABDUL MALIK
R.R.KALITA - MS.D.S.NEOG

.~ M. K. SHARMAH MS. N.N. AHMED

- B.C. KALITA © 'MS.S.T. SARMA
DR.B.U. AHMED © H:B8.GOSWAMI
M. U. MAHMUD KHIZIRUL MONIR
B. N. SARMA BORDOLO! i © MRS.K. K. CHOUDHURY
SALAHUDDIN AHMED MS. MAMON DEKA
MRS. J. SAIKIA BHUYAN MS. DEBJANI SEAL
NARAYAN CHAKRABORTY MS. PRIYANKA BARUA ' .
SASHANKA DASGUPTA " ABHIJIT BHATTACHARYYA ()
RIPUNBORA

¢ MS. ECHO SHARMA

€)]

7% 00K, MAHESREE (Sr. Adv.)

" MS. MOMIKSHYA ARUNA (OZAH) -

KALYAN PATHAK
MANISH GOSWAMI

- 'MRINMOY KHATANIAR

DIPANKAR BORA

SUMAN SHYAM
BEDADYUTI CHOWDHURY
MS. BORNALI BHUYAN

"MS. BANTIDUTTA

MS. MOUSHUMI DEKA
MS. CHANDANA NANDI
SUNIL AGARWAL

HARI KANTA DEKA (Sr. Adv.)
MS REHANA BEGUM (1)

‘0. P. SAHARIA
'S.C. ACHARYA

8.8.DUTTA
AKHTAR PARVEZ
MS.N.'S. THAKURIA

. "8.S.MOZINDER BAROOAH -
- - 'DIPUMANI THAKURIA

<+ JAINULABEDIN (I1)

L JAWRA MAIO

JOGENHANDIQUE

" 1. A. TALUKDAR

"B.W. PHIRA T NON.BHUYAN CHOUDHURY .. -
© 'S:R. RAVA . SARBESWARDAS '
- MS.P.B.BHATTACHARJEE “ MRS. AMIB. SARMA
© 8. C.BHARALI ‘AFTAB ALAM

MS. S. SENAPATI AJOY KR. DAS

- MANAS SARANIA T BIMAL KR. JAIN
MRS. PRANITACHOUDHURY .. . REKIBUDDIN AHMED
DEVASHIS THAKUR "MRINAL KALITA
MS. Z. ARABEGUM © ‘MS. CHANDRAMA SARMA
K. C. SARMA o K D.CHETRI )
SUMAN CHAKRABARTY S.J. BARTHAKUR
ABRAR AHMED © /. 'MS. ANJANA DAS
MS. SANGHAMITRADOWERA - K. KATH HAZARIKA
PRASANTA KHATANIAR © . PARITOSH BANIK Sl .
ANUP JYOTI SARMA ARUNABHCHOUDHURY -
S:. C. CHAKRABORTY ‘BHASKARDUTTA
P.M.DASTIDAR TAYAM SIRAM ae
HAMIDUR RAHMAN (11) " DULALTALUKDAR
MS. DEEPAWALI SHAH "7 "C.R.BISWAS R
D. K. CHOMAL BHASKAR KR. SHARMAH . .
MS. ASHA JAIN ~ACKUSAIKIA o
MD. A. H. LASKAR - DINESH AGARWAL C
AJIT DAS . MS. PANCHALI BHATTACHARYA .
MS. REETUJADUTTA 7 MS.MAMONICHOUDHURY
S.K. TEWARI MS. TRIPTIDHARA DAS

~ BIKRAM CHOUDHURY
"NABAJIT BHARALI

MRS, H. M. PHUKAN
‘A:R.MEDHI

MD. BABULUR RAHMAN
P:K.PODDAR

MD. ILIASHALI E
RAMKRISHNA BHATTACHARJE

‘M. K. MISRA
‘R. J. BARUA

8.K.DUTTA
MRS.-S. DAS BHUYAN

" MRS. M. RAJKUMARI

ACHYUT OZAH

" BIKAS HAZARIKA

MS. MONINATH

- '8.K.DAS

RAHMAT ALI

" DEVAJIT SAIKIA

MATIN B. U. AHMED
B. K. HAZARIKA
SONJOY SARMA

" MD.A.J.ATIA
" ASHIF AHMED

MATIUR RAHMAN
A. K. BASFOR

* SHOUMEN SENGUPTA
"D. K. JAIN
* MS. MALLIKA DUTTA
* AJUNGLAAIER
" 'H.B. SARMA

PRAJNAN C. DEKA
ARINDAM BARTHAKUR
M. J. DAS

- P.K. TALUKDAR

MS. MOHSYNA SYREEN
MS. K. M. PHUKAN

- MS. J. RANI BORA

- MANASH BARUAH
'K: K. BHATTA
"MRS. RANIDUTTA

ASLAM KHAN

PRANAB CHAKRABORTY
MS. PURABI KALITA
JAYANTA DEKA
NAVAROON NATH

MS. NIRMALI TALUKDAR

" N. A. LASKAR

NAJROL HAQUE
MITHUN TALUKDAR
KANHAIYALAL GUPTA
MRS. M. GOHAIN

MRS. GITAMEDHI

'B. S. BASUMATARY

N.P.DAS
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DHRUBA KR. SAIKIA (Sr. Adv)4TAMS N HOMCHAUDHURY (1) MIGRADMABDHAR UPADHYAY RABINDRAGH!PAUL*  aHMI2 § oY P MAWA j
INDRANEEL CHOWDHURYMAWZ0 S JK2SINHA AAQNISSMPEACE LAHKAR Jua LMS~MW~BHATI‘ACHARJEEOHH>! UgIieT s .22M 1
MRS. R.S. CHOWDHURYAUIATAHN ROMENBARUAH AMAAKBAITHISAIKIA ATUAXMSJ-NAVANITA. BARUAH IV3Q ATINA 2M }:
SUBRAT BHUYAN((1) ARO8 FARURANANDA CHOWDHURY,A RBIBYAIYOTI BORAH (1) IMAWRWIJALKRIGOSWAMI AUAAB UMA .2AM
. MRS. JYAISNA SIKDAR MAYHNILADRIBHATTACHARYYA  AJRUMISSTHASINA YESMIN . .AMRAZ I‘MRINAL?.K-FMNA%FH GIMHA AMITAT 2M i
MRS. M. SARMA BARUAENOHO ITMSTIRKRISHNATRAIYA MRSTUYRED.BARMAN DURGAP. NIANDAL AURAZ JAGTU N %
J.P.DAS . MAYUHE LJAMSIRARIARI SAIKIA  AANHAL MISSFASMINABEGUM  RAUNUINISSUNAMITA CHOUDHURY) 2AQ0 ATISAS .2M )
HIRALA MAURYA ATTUQ NUGEBARKAKATI HAUROEMRSHRAKHEE B. DEB DILIPKRIAIN | 2AQ HO JASTU :
. 'KAMALAKSHYA DAS AX3GiMUHASHIM KR. CHOUDHURY AMARINMOYDUTTA (1) AMAAZ IMMISSAJEMONI THAKURIAN) AMAAZ AN URA [
MS. IPSITAGOHAIN  |QuAM AUAGMSHS. HAZARIKAGY ATLIAN AAWBIMAL SARMAH ITATAVISARUN: DEVICHOUDHURY IRALUSRAS 2 .2M N |
- MS.DIPASHREESINHA  JAWRARUPIITDE ' HTIMEAMBARBARKATAKI FINAKULAKA"LITA WAMHAR AUGANAZ 2 .2
- MS. NIRUPAMA BARUAH AX3( ATRAK: NATH ATTIMISSANIZIEAKHANAM Y30 AMSIMUNMUN B. SARMA  GAZARATILAWRIE !
MS. PAPIA CHAKRABORTY 38 AVDABUTTA AMSTBARNALI MAHANTA lMISS\RANJUMONI NEWAR VAHOART.M .M 1
HAREKRISHNA DEKA - AIRLRIK2 SARMA ADHAMIZAZURIR. BARBHUIYA MAMOIRANGTHEMG SINGH - VAL 2t A
. SAJID RAHMAN AYAADINAMANI SARMAH {11 HASANJAYiROY  AYYRAHOATTAHSANDIP' BHATTACHARJEEON AJAMITOYL .2M
MS. APARNA AJITSARIA APARTHAGHOUDHURY  ~  HOUMTEONGIEM " AMAAHZ2DEBASHISH: SAlKIA ANZQ AMAGUAHD .2M
G.B.DAS SIVAABFRISINKA : NAMISS/BIPASHA SARKAR cﬁNANIAN:SEARKAR ) AROE .R.Q )
DEBAJEETTHAOSEN  AIRUNAHROFIQUDDIN AHMED AMISSIRIN SHARMAMAHOAWAHES@HQUR:RAH|MAN ' WAHDI R H
S.K.MEDHI(Il) +AQQRAS8 AJAUAISWARY.YA SARMA SASHAMIMAYAHAN  AHT2AYANAUUDAYIJISATKIA _ MAMHAR 1G3Ye ]
BEGUM R. A. SULTANAARUNAHT IMSYAFBARUA ITABADANIOUTPAL RAJKHOWAAHOAT TAIRANKAD K'R.dD;EKA HARDSB AGUANAMARAS R
ALOK DEB (i KIGIMDINIZAMUDDINSEIKH ~ 2AQ FRIKZDEV.CHOUDHURYARAHOATTAMRANHILASKAR RACMHUIAT ATUAYAL
MS. B.CHAKRABARTTY  OtaBIGANTA'GOGOI AMASONITARYSAIKIA - YOR ATMS‘TBANASFIREE GOGO!I AMRAZITOE.2M
MS. INDRANICHETIA UOIAVSANIIBROY AKX MMISS /SSEWALI KEOT FIAGMISS\IHIHAMONIDEKA ATTAHBARGUZIUN |
MS. ANUPAMA DEVI FAAQ/MS!KALPANA GOGO! (SARMARN AR XAMS: MITALIMAHANTA YAUHISWARICH. GO;GOI AMHAZANIG A 8M ] -
SIDDHARTHA BARUAH/FUHGUOANIRBANIDAS YRUHQUOIGAUTAMKR. SARMA ADIAMISS BIUOYA SINHA - (NHAUBAB M Q| ]
S.R.RAJBONGSHI LIAAAHIMRSANDRANI CHOWDHURY: JAWSSHAKAB UD. MAZUMDAR T2IHCMDCKURBAN ALI IMAWZ0D MALMARATTIHO i
K. K. BHATTACHARYYA paxuHS ANANKR! BHUYAN AWABDUL MANNAF NAHTASG ISAHIDUL K ISARKAR . AURA8 A .M .
MS. MANJULIKA BAROOAH IHRALASHDAS  (vbA 12) 3IR2RAGHUNATH PD. ROY HAUAAS AGAUTAM SHARMA . AYHZIAG X .8 .
MS. MANJUSHA JHAANMHAS AU IMSABIRAAKKHI BORTHAKUR4S WNWRMOHAMMOD SARKAR MISSHADITIBHATTACHJARJEEIMHA AAHMETA 3
MD. KHORSHED ALI AADIRAK KR! DEY. 2AQ R/SANTOSHIAIN DHRUBA’BA’N“IA HTAK.0.0 *T
ZAHANGIR HUSSAIN |IAFRARTHA'R. BARUAH  AMAAZ .SUNILKRMAIN FILRAHOATT.GAUTANI CHAUDHURY JUORARRATULIN.2M !
S. N. DEV PUZARLAAHOATTAHE AVAIITKRABUTTA MDIPENJYOTI DUTTA LISATYABRAT DEV SARMA JABO! AAIAS ’
DIGANTAKR. MISRA AMDBAHARUL ISLAM (1) NOI/MRSBANANI DAS JAWAMRS INIRADA SEALMAAHS AJAMAHDIM .2M ]
MD. AFTAB HUSSIAN AMDFARIQUL ISLAM IIMAWE0D MRBRAJESHKR, CHAYENGIA NARAVARD! BHUYAN = AMAAZ ATMALA
MRS. N. S. AHMED ISLAM ARBUISAYED MSVASHATEWARI DOIMKUAIIT aAs' L G3MHA JNIGA . 3
MS. G.R. MAHILARY 11AYUHS 2ABHASKAR BARMAN 1IMRSYR. BORO BORAH AWIDSASHARY KHAN () JAROMATIGVAI .2M
M. K.MODI IAAMUILAMSYBIIOYA BAIRAGI  YAUHJUOHMISSSREKKA DEKA MUSAI\'/IIUBMlQNIR . 2Ag33)AmMA9I30.2M o
* 1. A. HAZARIKA HAS(PABITRASABHATTACHARYYA MS.NIMEDHIKALITA  IMAWZOD SANTANUY] GOSWAMI . ITAHE 3.0 F
. SHAJAHAN ALI ANIAASSURAYFIBHARALL  YAAIHOMAFMANASH'GARODIA - YFIUPN’AH‘AYAN)SHARMARA&AHHAHO g (2AM)Ad -t
. DHIMAN TALUKDAR' HTAYMSZBABINA BEGUM (1) JAKIRWE1YBORBHUIYA MSTPANGHALI BRAHMA  -OIMHA MIGAUMIAL 4
U. P.BARUAH MSNANBITABHARALI 10200 ASUBIR BHATTACHARJEEAOVARNAMANISHINATH |, AHTZAYANUSAAN .8 )
MS. ARUNIMA SENAPATI 1JSUITKRGHOSH  apmAAH2 ATILMDADIPIKA*BORG@HAINEAHXAHOMlSSfREHNA BEGUM (i) AMAA2 AHTRAHQIZ )
MS. SUJATA CHANGKAKOTI 4xiAMSIRUPALIM DAS 2AMRINALENDU CHOUDHURY  (TASMS:RAJI GHETRI ) Y3a N A g
A. L. MANDAL GIMHA ERANABSHARMA WIADHRUVAIYOTI PATHAK AlMAKISHGRlKR\/éHANSALI () IHO3M .2 -
UTPAL DAS (Ili) ANIR/MISS MM BORAH . O3MHAKAUSHIKHAZARIKAAUHOUOHO ADIBAKARBORAH ~ MAJ2I JUBMAHZ .OM I
S. K. KHAITAN AMAAMSCBANTI BAISHYA ATI_DILIPBARUAH (Il) - HUNAFNAHESH\MAT%KANDA IMAWZ200D JUTAR ! t
MRS. V. L. SINGH AITRADHAMIDAS  AMAAZ AMARMDMABDUIAMATLIB MUD3NRS/MAITREYEE BORAH * AINIAZ MARYOL f
ARNAB JAN DEKA Q3PADMESWAR DEKA IRAJIBHAZARIKA SAYANTAKR /PARAJULI HAURAG FAHCIMUHE i
S.K. SINGH MAMH/ANUPAMCHAKRABORTY  AUNANABASHISE GOSWAMIY TRASARYBARAN GHOWDHURY . ADIAR AN Avaga 3
NIRAN BARAH ROANGSHUMAN BORA 240 ADEBASHISH BATTACHARYA “UTPAGKﬁFKéLITA . AFAOE UARY R
MRS.A.A.BEGUM  aAvquoyiag RAJEEV-DAS AXNIAASKUMOR EHIBOROARIWOA ARTIMMSIAPARAYITA SAIKIATACHUIAT ITOYLAE3Q 1
SONESWAR SAIKIA . BISWAMBHAR SHARMA  MH1AINARENDRA NATH JHA. RAIMATAHNIRS/AMEERA H. BORAH HAUAAE 8.0 .M .2M 3
J.P.CHAUHAN ATTUGQ AXHARGOBINDA BORUAH3UHOUOHRANDEEPISHARMA - AMﬂAﬁDEB‘A“BRA?MJSAHA MANUHA INABAHE ’f
. DEBAJITGOGOI AIAMSFIMUMONISHARMA  ATTUMSATAMANNABORA  YTROBAMS/ANIMITARGOSWAMI IHAUAMHAR - "
_ GAUTAM SOREN ANPUTWLECH. GOSWAMI M/MRSIEARIDA BEGUM * ﬂﬁMSﬂMAN@SHl SHARMA 2AQ A ARGVAAING )
AFSARUDDIN CHOUDHURY %3G :QRANJAN:GOGOI " AAOIINEELANUANDEKA . () VAMHMISS. ISATYAWATEE KONWAR  HAROE X .A ‘a
JOGENBORDOLO! - AUiARTAAEMISSHLOLITA RENGMA 2DEVASHISBARUAH  HAHZ LIAMDUAKIRY HTKHAN Ct AMAZVICJA \
SUNILKR. SINGHA MISS: BASABI DAS HAMAAHS AMSAVEETADEY JB|JRN!KRNMAHAJAN AMRARZ HeaXH2IRH ¢
MRS. B. BHUYAN HAMMS/RURANJALIDAS AYSHARIKT. RAJKUMAR VIABHIITBHATTACHARJEE (I)  AAGNIZ A A 4
ARUNNATH 33RY2 AYMANISHCHOUDHURY  JAWAAVISSISIMADHURINEOG ~ RANZARSHAD G CHAUDHURY HAURAS AQVAVAYTIN i
MS.M.BORDOLOI . MA)!UHMISS)MARAMEEG@G@WTTAHS!lMRSf\RUNUMI DAS | PRANABKRIDAS ; HTAM M M ;.’
SADHAN KALITA AROS INABINDEBNATH  YRUHQUOHO iMISSABI MAYA CHHETRI  ATTUG MSTMITALEEILAHKAR ATT39 JUAS.RA
CHINMOY BHATTACHARYYA URAMRSACHAYADEVI 20 ARAHMDMASUBUR-RAHMANHAZARIKA  KHANINDRALAHKARRUHQUOHD X ARRA 2M f‘
ANUPAMCHAUDHURY ATMSBASHARI SEAL YTAABARNATAPANGHIDAS (IIl) (1) 2AMSTMANYUBORDOLO! 10Jogro8a .M .4 ;
PRABAL KATAKI - ATTUQMISS DEBALINA CHOUDHURYSATSANJAY KR, CHAKRABORTYIMHASUSHANTA'S. BAROGAM/E0O ATUAN ABAHS !
SANJUGANGULY - AMS. SMRITISHREE CHAKRAVARTY; AYHMRSYDIBAISHYA (GOGOI)  ATTMS. SEMAZARIKA (BORA)  AIGORA® )i M ¢
R.K.BOTHRA  iRQEAMIAHMISSAMAMANIBASAR ] JAWAAMSIANIUAHMED IAAMDIASEAMY  ADIAZUANUHY A .2AM Ii
MS. NAVANITAMITRA  AT1AX IEMISSESANCHITAROY MROBINKRIDUTTA . | AIPRANVALDAS AMRAZ U L .
RAM NAKSHTRA AFMISSANJALE DAS DOSHARIEUBDIN . MS!PANNA SHARMA () MAMHAR RUGIMAH ;l
S. N. RAY HTAV VDIBAKKRAKALITA QAMMRIDUL KRDAS HANSIMGNALISA KONWARAMAAHE H23IAMAX b
D.K.SARMAH ~ RAGMUIAT LINURUL 2GHOUDHURY | AMAMRSCHANDANASHOME - SANDIK. os@m | ArMie vagawaig 3
MS. ANUPAMA DASS AAMDA.K HOSSAIN IMARITADPARNA HAZARIKA a3amsam FCHA'I(RABORTY ' 2AQ N H ;
MISS. R. DEKA 3UOAMSHKAVERI MEDHI AIMABHIIT:DAS CDEBOYIT SENAPATI ; - AAWKOX .Q .8
L. K. BORAH RAGILIKAUSHIKGOSWAMI  YRUHAUOHMSIKANGHAN NEWAR lOJOOﬂOERAJKUMART‘ SINGH VAZAVIMIAR U T 1 )
R. K. ADHIKARY ATAUD JAABDURRSHEIKH ANIA HRISHIKESH DAS GEMHAMISIE. !GH@SH (SEN) , AURAZ aLIQ N
S. K. SHARMA WAHMSATARASIDAS - ~JA32 IRRABINDAS VIAYUHS AMSATASEIA HUSSAIN ATTUG.L M ":{
MISS. ANITA DAS  HMOINHEMANTAKR. SARMA (I))RAS ANANKURBRUYAN  YTROSAANAMRS/MEHBGOBA BEGUM AYHRIAG A L o ot
J. K. SARMA YAATAMMISS? DIPSHIKHA DASYHAHOAT T/MRST SHAHNAZ BEGUMATSUDEAJATKISHAN BAJAS IDOVUIMEBHTAM  ~
MRS. M. CHOWDHURY JESH AMAAHDEVAKRZDAS (1I) : MSIJAYATIPURKAYASTHA V3G AmaAqA 2M
ZIAUL ALAM SAGAR RAV! G. - : MS. ROUSHANARACHOUDHURY ~ MS. PAREEGbGOI }

(£(4) i



A. M. BARBHUIYA
MISS. ARJ ABHANU
MS. KANGKI'8ORKATAKI
BINOY PATHAK
NITYANANDA UPADHYAYA
SANJIT SHIL
MS. JULIE MAHANTA
- MRS. MADHABI SAIKIA
MISS. BABITA RANI DAS
. SANTANU KR. DAS
MISS. DOLORINA PATHAK
SUBHRANGSU DHAR
PARAMA KUMAR GOGOI
MISS. GOPA SUTRADHAR
IKBAL AHMED
SANJIBGOGO!
ABHIJIT BHATTACHARYA (ill)
SUDIPTO BHATTACHARJEE
PRAHLAD KR. BRAHMA
MS. JAGRITI RAJKUMARI
KUSH RAM BORA
MS. DEEPALI KALITA
DEEPAK BORA
DIPANKAR PD. BORAH
RAJESH KR. AGARWAL
MRS. SACHITRA BORA
SUJOY GOSWAMI
RINKU MAHANTA
JAIDEEP PURKAYASTHA
ZAKIRUL AHSAN
MISS. RINK| BISWAS,
MISS. SHABNAM CHETTRY
MISS. MANASHI CHOUDHURY
SANTANU RAJ GOGOI
MISS. SHARMILA DAS
MRS. RUPREKHA DAS
MS. ARPITA PAUL
JOY DAS
DHRUPAD KASHYAP DAS
MS. SARMISTHA BARUA
MRS. PRANITA PATHAK
MS. MOUSHUMI DAS
MS. BULIE SARMAH
MS. NANDINI MUKHARJEE
NEERAJ ANAND
GITARTHA PATHAK
SANKAR P. BHATTACHARJEE
MD. KOHINOOR ISLAM
SYED MUSFIQUR RAHMAN
PUSPENDRAKR. MEDHI
SANJIBKR. SINGHA
MISS. NILAKSHI GOSWAMI
MISS. MANISHA SHARMA
GAUTAM RAHUL
MS. ANITAVERMA
TONGPOKPONGENER
ANIL GOHAIN
MISS. ANUJITA BORA
SANJAY KR. SINGH
SANJIB BARUAH
MISS. SOBHANA SAIKIA
MISS. MOON BARUAH
BRIJESH SHARMA
MISS. RAKHI PATHAK
RATAN CH. DAS
NABAJIT NARZARY
SAFIQUL HUSSAIN
NASIRUDDIN
MS. N. M. BORDOLOI (BORA)
PRAKASH KR. BOTHRA
BIJOY CHETIA
SUBHAJIT BANIK
SAHADEV DAS
DR. K. UDDIN AHMED
MD. A. Q. AKANDA
PRADIP KR. AGARWALA
MD. FARID U. BARBHUIYA
MISS. NIYATI KALITA
MRS. SADHANA KALITA
ARUP GOSWAMI(I1)

MS. ARUNDHATI BORA

MS. RITAMAN| GOSWAMI
SHUROT ZAMAL SHEIKH
SUMAN CHETIA

ALAKESH DEV SARMAH
RANJIT KR. GOSWAMI

JAKIR HUSSAIN SAIKIA
BHUPEN CH.PEGU

KUNTAL SHARMA PATHAK
DEEPAK KEJRIWAL

MISS. AMI SAIKIA

MRS. RUB! G. GOHAIN BARUAH
MISS. JOYATI PAUL

MISS. ANOWARA MAZUMDAR
MISS. MADHUSMITA BAISHYA
ABHIIT DAS

BIJOY KR. DAS

JAHURUL ISLAM

MISS. GITUMANI DEKA

MS. HIRANYAMAYEE BARUA
MD. JEHIRUL 1. AHMED

MS. PRTIBHA DEKA

MRS. S. BORPATRA GOHAIN
MRS. MANASI DAS

SYED S. FAROOQUE
PARANGAMN. GOSWAMI
ANOWARHUSSAIN

ADITYA HAZARIKA
SHIMANTANEOGI

RUPAK DHAR

TAPAS DHAR

RAJA JOY PHOOKAN
MANOJ KR. SHARMA (1)
ROUSHAN LAL

"MD. ROFIQUL ALOM

MISS. PRANATIDAS
RATUL DAS

MISS. BAGMITA SARMA
MISS. P.R. MAHANTA
SANTANU BORTHAKUR
MISS. MITALI BHUYAN
MISS. SABINA YASMIN
KISHORE KR. HAZARIKA
MOYNUL H. CHOUDHURY (i)
JONAB ALI AHMED
BHASKAR NATH

ALIN SARMA

KULA PD. GOGOI

H. M. A. MANNAN LASKAR .
BIBHASH PATHAK

MD. JYOTSHNA ALI

JITU BORAH

MISS BABITA DAS (1)

MISS RUNMANI DEKA

MISS MURCHANA SARMA
ASHOK KR. BORA
RANJAN KR. BHARALI
BIJAY KRISHNA SEN

MISS MEDHA LILA GOPE
DR.N.G.GOSWAMI
KASHEM BHUYAN

MISS LIYANA RAHMAN

M. U. MONDAL

MISS PARUL DAS
JAYABRATA SINHA

MISS BIJAYA HAZARIKA
MISS SUMITA CHOUDHURY
DEBAJIT BARUAH

MISS DIPANJANA NAND!
ABDUL KASHIM TALUKDAR
BIKASH SARAF

MS. AMVALIKA MEDHI
BABUL KUMAR DAIMARI
MISS IVALINA DEKA
SANJIB GOSWAMI
SABYASACHI P. CHOUDHURY
DEBA KUMAR BORDOLOI
MANINDRA CHANDRA DAS
MULHOQUE AHMED

BATU KRISHNA BORAH

MISS BANDITA DEY

MISS JULI GOGO!

MS. V. N. LASKAR

MISS RANJITA VERMA
HARINARAYAN SARMA
MISS DIPANJALI DEKA

MD. ALAM GEER

NUR ISLAM

BABUL DEKA

AJOY KR. PHUKAN

ATAL TEWARI

MISS WAHEEDA REHMAN

N. UNNI K. NAIR

NABADIP BAROOAH

J. A. HASSAN

MISS SANGEETA SARKAR
ANJAN KR. DAS

MISS JAYA CHANDA

NITESH BHATRA

MISS DOROTHY ROY

MS. ARPANA BORAH PHUKAN
MISS LIPIKA TALUKDAR

MISS MEGHALI DEHINGIA
MISS RIMLY BARUAH

MS. BIPASHA DAS

MS. PRANITA DAS

ABHIJEET KR. BARUAH
SULTANAHMED

MISS BARNALI BARUAH
MRS. M. MAZUMDER DEB
MS. PANKAJA UPADHYAY
THANESWAR SARMA

ASHIM TALUKDAR

ABIDALI

MS. SIMA GUPTA

D. N. BHATTACHARYYA
MISS SUDAKSHINA KHANIKAR
ASHIMANTA GOSWAMI

ANIL SHARMA BHATRA
K.R.PATGIRI

DEBENDRA SAHARIA

RAJIB SARMA

MUSTAFA JAMAL QUADIR
MISS MANASKANTA BARUAH
MISS KAVITA K. JAIN

TAPAN RANJAN DAS

TRIDIB KALITA

MS. MAMONI ROY

SAIDUL ISLAM

MS. SHAMIMA BEGUM
DIPANKAR BAGCHI
SHYAMAL AICH

MS. KANIKA SINGHA
JAGADISH CH.GOGOI

MISS SWARNALI S. CHOUDHURY
HARIBRATA CHANDA
MUKUT CH. BHATTA

SUJIT KR. ROY

RAJU GOSWAMI

NANI G. KUNDU

SHEKHAR CHAKRABORTY
OM P. AGARWAL
RANABRATA BANERJEE

MS. SUMITRA SARMA

MRS. BANDANA DEKA
TARUN BORA

MOTIRAJ ADHIKARI

MISS SABBINA YASMIN
BISWAJIT BURAGOHAIN
MRS. BOBY G. BURAGOHAIN
MISS SANGEETA BURAGOHAIN
NEEL KAMAL DEV NATH
MISS DIPANNITA CHAKRABORTY
NAZMUL |. MAZARBHUIYA
PRASANTA HAZARIKA

MS. NAZNEEN AHMED
RIYAJUDDIN ANSAR!
SOURAV SHARMA

MS. SIMA RANI DEY

MS. SWARNALATA GOSWAM!

&)

MAINUL H. BARBHUYAN
MUKT! RAM LASKAR
MISS BINITA BARUAH
RAFICUL ISLAM (Il)

MISS KAMALA SINGHA
MISS ANUPAMA ROY
BISWAJIT CHAKRABORTY
MD. RAFIKUL ISLAM (lli)
BINODAN TALUKDAR
MISS MINERVA BARTHAKUR
MISS NITU HAWELIA
RAHUL BEZBARUAH

ABU NASERUDDIN AHMED
SUMIT DAS
SANACHOWBA SINGHA
YUNUSH AHMED

MISS RITA DEVi

N. ANIX SINGH

BANDAN KR. KAR
BIKRAM MALAKAR

LALIT KR. MINDA

MD. FAJLEY K. R. AHMED
AMZAD HUSSAIN
PHANINDRA KALITA

JITEN PAYENG

MS. KABERI DEKA
PRADIP KR. KALITA (i)
SANTANU BORA

KARABI KALITA

MISS MANIKA CHOUDHURY
MISS RUMA DAS
RAFIQUL ISLAM (iV)
MASTER SHELIM

MRS. SUNITIKALITA

"MD.NEKIBUDDIN AHMED

RAJIBBORPUJARI
DIGANTA BARMAN
SAMIR DA

ABDUL HASHEM KHANDAKER
DR. TILOK DASGUPTA
ASHIM KUMAR BARUAH
SANJAY SINGH

PRATIM KR. CHAKRABORTY
MOHD. INAM UDDIN
NEELOTPAL DEKA

MS. RUBINA SULTANA
P.D.NAIR

MS. AYESHA SIDDIKA
MS. BHARATI MUKHERJEE
MS. MALABIKA P. GOGO!
SRAVAN KR. TALUKDAR
HIFZUL I. CHOUDHURY
SUSHANTA DAS

AMIT JALLAN

ISTIAQUE ALAM

RAJIB CHAKRAVORTY
LASHMI N. DIHINGIA
RAKESHDUBEY
DEVJYOTI CHOUDHURY
PRIYANKU SUNDI!
SUBRATA NATH (1)

MISS GITY KALITA
ROSHAN MALOO (JAIN)
MS. ONTIMA SHARMA
TAPAN ROY

MOINUL HOQUE ANSARY
MD. RAHMAT AL! ()

MISS MARY GOGOI
IDRISH CHOUDHURY

MS. MINAKSHI BHATTACHARJEE
JYOTIRMOY PATOWARY
SHEELADITYA
MADHURYA MAHANTA
MISS SHEHNAZ RASUL
RASIDUL HUSSAIN

MISS ANJANA SINGHA
MD. ABUBAKKAR SIDDIQUE
ABDUL AWAL

SOHEL ALIM

JAHID M. A. CHOUDHURY
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MISS JULFIYA BEGUM

MD. HOSNUL HOQUE
TRIDIB BAIDYA

SANTANU KR. SARKAR
PRASANTA S. DEKA

MS. BINITA SWARGIARY
MISS SNIGDHA DAS
ATANU GANGULY
BHARGAV SARMA

TALAT H. HAZARIKA
DIPAYAN DUTTA
GHANASHYAM DAS
NAYANJYOTI MEDHI

MS. MOON MOON LASKAR
DILIP DEY

MONOJ KR. SARMA (Il)
MRS. JENNIFER ZAMAN
GURVINDER SINGH SODHI
MD. GIASH UDDIN
'MS. JULIANA RAHMAN
MUSTAKIM RAHMAN
PRANJAL BORTHAKUR
BIPUL KR. DAS

ASHOK KR. BORAH (Il)
MISS PALLAVI TALUKDAR
INDRAJEET SHARMA
SUKUMAR SARMA
NAYANJYOT! SARMA
RITU BARNA DEKA

MS. MOMITA BARAH

MISS LIPIKA DEV}

RITURAJ BISWAS

MISS SEEMA CHAKRAVORTY
SATYAJITK. S. THAKUR
DR. MATIUR RAHMAN
MRS. P. DUTTA BUJARBARUAH
AMAL KALITA

MS. MANJU AGARWALA
MOBARAQUE HUSSAIN
PURBADRI BANERJEE
MRS. C. BARUAH TALUKDAR
ZAKIR HUSSAIN
MAZHARUL ISLAM
MRIDUL KR. BORAH

MRS. NANDITA NATH

MISS KALPANA TALUKDAR
BHUPEN KUMAR

MS. MITALI GOGO!

MISS RULI BARUAH
DIGBIJOY MANDAL
SANTANU PARASHAR

MS. MRINALEE BHUYAN
SWAPAN KUMAR DAS

MS. ALPANA SAIKIA

MISS NASHREEN AHMED
MISS NILAKSHI BARMAN
SAIKH MD. A. PAHLAVI
SHAH NEWAJ AHMED

MRS. ABHINANDITA CHAKRABARTY

Received from the executant,

satisfied and accepted

Advocate

MRS. NIBEDITA SARMAH
MANASH HALO!

MISS SUSMITA KANUNGOE
MS. TEENA SHARMA

MS. MANISHA SARMAH
MISS BIJU RANI KALITA
MISS BARASHA DAS
SAMUDRAGUPTA DUTTA
MISS KABITA GOSWAMI
RAJEEB KALITA

TRIDEEP BARUAH

MS. AFSANA IRFAN

MRS. DIKSHA H. BAROOWA
MS. TRIPTI PATOWARY
KRISHNA KT. DAS
NAYANMONI HAZARIKA
ZAKIR HUSSAIN (1)
ABDUS S. AKAND

MRS. SABINA YESMIN (1)
MRIDUL MAHANTA

MRS. SONGITA MAHANTA
ABDUL GONI

TILAK R. SARMA

MD. BAHARUL ISLAM (1)
MOHENDRA DEKA

MRS. B. DAS SARKAR
JONE KR. SANAPAT|
IFTIQUER RAFIQUE

I.A. SHEIKH

MISS ELAKSHI DEKA

MD. ABDUL A. ALAMGIR
KAMAL K. GOSWAMI
BHASKAR JT. DAS
BIBEKANANDA GOGOI
DHRUBOJYOTI CHAKRABORTY
MS. ARUNDHUTI BARUAH
ARUNANGSHU DHAR
MS. SHABANA A. CHOWDHURY
TAPAN RANJAN DEURI
MANOJ KR. SARMA (II)
MRIDUPAWAN GOSWAMI
AMLAN SARMA

MS. MADHURIMA DUTTA
AMIT GOYAL
DEBASISHSINGHA
YADAV P. DAS

JAGAT CH. BORAH
ANGSHUMAN SARMA
MS. TINKU SOM

MD. IMRUL HASSAN

MS. APARAJITA BHUYAN
BHUPEN SARMA
BISHWAJYOTI PATHAK
AZIM H. LASKAR

MR3. SUNITA MEDHI CHOUDHURY

RANJAN KR. SAIKIA
MS. ANJU AGARWAL
MS. JULIE BEGUM
RUPAM SARMA

K. ENATOLI SEMA
JASHADHIR DAS

KAJIMUL H. BARUAH

MRS. DAISY B. GOGO!I
UJJWAL KR. DAS

DIGANTA SARMA

PARTHIV K. GOSWAMI

MS. PRITIREKHA BARUAH
MRS. CHINOO ROY SARKAR
MS. USHA DAS

MS. BIJITA SARMA

MD. SHAFIQUE KHAN
SAMEER AHMED

BIKASH JAIN

MS. QUEEN DUTTA

AJIT BORGOHAIN

MS. PRITI BORDOLO! HAZARIKA
GOBINDA CHANDRA NATH
MD. SARIFUDDIN AHMED
BABUL KUMAR BATTACHARJEE
ASHINA DEVI KALITA

UDITA BARMAN MANDAL
RAMA SHANKAR THAKUR
RUPJYOTI BARUAH

PANKAJ SARMA

MILAN KUMAR NEOG

MS. LUCY LAGACHU

MS. PANKHI BORAH
DIBYAJYOTI HAZARIKA
SAMRAT SAHA ROY

DILIP BASUMA TARY

SYED ABDUL MUSSABIR
LAL MAHMUDUR RAHMAN
BIKAS PRASAD

MS. PALLAVI SHARMA
PRANAB BORAH (1i)

MANAS PRATIM HAZARIKA
MS. MONA MALLIK
RAJARSHI MALLA DEKA
MRS. NIKITA BAROOAH
BIDHAN DAS
MANORANJAN DEKA
KAUSIK PATHAK

RANJAN SARMAH
SANTANU PRASAD DAS
GAURAV KHANDELIA

MISS AMRITA RAKHRA

MS. ANZITA SAIKIA

ABHIJIT SAIKIA

DIBYA JT. BARUAH

SARAT CH. KHAUND

MRS. DEEPA SARMAH
SWAPAN BASAK -

MS. PURNIMA DUARAH SAIKIA
MRS. LIPIKA KALITA KUMAR
MS. MARAMI PATHAK
KATEMAN HOQUE KHANDAKER
SURAJ BHAN PRASAD
JAHANGIR ALOM AZAD

........................... will lead

me/us in the case

Advocate

And accepted
NEL—

Advocate

)

7o, 8
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And acc

A
’é/\dvg"ate

MS. SABITA HALOI

MS. MANISHAKHAUND;  _,
MISS KRISHNADEKA ~
MRINAL KR. BORO

MISS RASHMI REKHA DEVI
RIAJUL HUSSAIN AHMED
DEBASISH DUARA
PARAG SAIKIA

DIBYAJT. NEOG

MD. YAHAYA SIKDAR
DHIRAJ BARUAH
SUBAJIT CHCUDHURY
MISS NANDITA SHARMA
MISS MOM! DUTTA

MS. ARIFA MONI CHOUDHURY
RAJIBDEV

ROFIQUL ISLAM(5)

MISS MINATI KUMARI

SAJAL KR. SINGHA

MS. SANGEETA KHATANIAR
CHANDRA SEKHAR RAY
PANKAJ PROTIM DUTTA

MS. RANJITA SAIKIA
RITURAJKHOWA
APURBAMUKHARJEE
RAKESH BAISHYA

RAJANI KT. SHARMA
MONOJIT BARUAH

MS. KINGKINI THAKUR

MS. ANITAMEDHI

PURNA CH. SARKAR
RAJSEKHAR SARMA

MS. RUNUMI DUTTA BHUYAN
RANADHIR NATH

MS. FORMIDA HUSSAIN

MISS SMITA BHATTACHARJEE
BIKASH GOGOI

RAJIV KR. DEY

MS. CHANDANA ROY TALUKDAR
LALAN PD. THAKURIA

ABANI DEKA

MS. TANUSHREE DAS
MADHAB CH. KALITA

MRIDUL KUMAR DAS(2)

MS. NABANITA MAHANTA
MRS. SHAHINA P. HUSSAIN
MS. SEWALI SARMA

ARIFUL ISLAM

MANJIL BORGOHAIN
BHRIGOO KR. KASHYAP
MOTIUR RAHMAN(3)
DIGANTA KALITA

SYEDA KHALIDA NARGIS
MRS. LOPAMUDRA AHMED

And Accepted
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IN THE CENTRAL ALV
GUWAHATI BENCI—L

WWM~

B
(’;'].‘Q‘V! [o\/'a —_—

IN THE MATTER OF
0.A. No 297/06
Shri Montulal Dasgupta & another
-Vs-
Union of India and others.

-AND-
IN THE MATTER OF
Written statement on behalf of
Respondent no. 3 (Director General
of Health Services, Nirman Bhawan,
New Delhi-1), Respondent no.4
(Director, National Malaria
Eradication [NVBDC] Programme,
22-Shamnath Marg, Delhi-110054)
and Respondent no.5 (Regional
Director, Regional Office for Health
and Family Welfare, Dhankheti,
Shillong-793003).

(Written statement on behalf of Respondent no.%4 A2 . 5)

I Shi D™ > Madha PG\Q\'son of Ral€» M\ K. AHw presently
working as the Regional Director, Regional Office for Health and Family
Welfare, Dhankheti, Shillong-793003 do hereby solemnly affirm and state as
follows:-

1. That 1 am the Regional Director, Regional Office for Health and
Family Welfare, Shillong. The copies of the aforesaid application have been
served upon the respondents. I have gone through the same and being the
Regional Director of the Department, I have understood the contents thereof.
I have been authorized to file this written statement on behalf of Respondent
no.4 and 4

2. I do not admit any averments except which are specifically admitted”
hereinafter and the same are deemed as denied.

3.  That with regard to the statements made in paragraph 4.(I) of the
application, the humble answering respondent begs to state that the
applicants were recruited under the research scheme of ICMR attached to
Directorate of National Malaria Eradication Programme (NMEP) (now
National Vector Borne Diseases Control Programme [NVBDCP]) during the
yeat of 1986 /87 for duration and having regards to the nature of works with
the terms and conditions as appeared in annexure A-1 and A-2 of the
application filed by the applicant.
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4.  That with regard to the statements made in paragraph 4.(II) of the
application the humble answering respondents begs to state that the
appointment of the applicant’s infact was purely on temporary basis. In
appointment order dated 29.05.86 annexures A-1 and A-2 of the application
there are 7 nos. of terms and conditions incorporated and as per the said
condition amongst others the appointments of the applicants are purely
temporary having the transfer liability anywhere in India and is not eligible
for benefits like pension, GPF contribution etc. Further their services are not
counted as regular employee either of Central Government or of the Indian
Council of Medical Research and will not be a liability of Central
Government or ICMR after termination of the service scheme.

5.  That with regards to the statements made in paragraphs 4.(Ill) and
4.(IV) of the application the humble answering respondents begs to state that
in pursuance of the approval of the President of India for merging of Malaria
Operational Field Research Scheme (MOFRS) under ICMR with the
National Malaria Fradication Programme “(NMEP) and as accorded and
sanctioned of the President of India 156 temporary posts are created under
the Directorate of National Malaria Eradication Scheme Programme and
Regional Offices of Health and Family Welfare under 8" Plan which appears
in annexure A-5 of the Original Application.

Thereafter the humble respondent in pursuance of the order date
29.09.95 issued by the Government of India, Minister of Health and Family
Welfare issued orders dated 26.03.96 by transferring the applicants on the
strength of NMEP now NVBDCP in a temporary capacity which appears in
ahnexure A-6 and A-7 annexed to Original Application.

Y

6.  That with regards to the statements made in paragraphs 4.(V) of the
application the humble answering respondent begs to state that the Union of
India vide Civil Appeal nos. 444-445 of 2002 preferred appeal agaip;st the
judgment and order dated 20.04.01filed by Shri C.B.Gangadhariaiah and
others in Writ petition nos. 2722/01 and 12391-12396/01 passed by the High <
Court of Karnataka at Bangalore. After hearing, the Hon’ble Supreme®Tourt
was pleased to pass an order dated 10.09.03 by disposing the appeal without
interfering the judgment dated 20.04.01 passed by the High Court and the
order dated 12.03.96 issued by the Regional Director absorbing the
respondent. However it was made clear that with regard to Assured Career
Progression respondents would be entitled to get benefit only from the date
of absorption,

Thereafter the Under Secretary to the Government of India, Ministry
of Health and Family Welfare and the Additional Director issued letters
dated 19.08.04 and 02.09.04 to the Regional Directors including respondent
requesting to take action and to implement the judgment dated 10.09.03
passed by the Hon’ble Supreme Court in Civil Appeal no. 444-450/02. In the
said letter it is stated that it has been decided in consultation with
Department of Personnel and Training, Department of Pension and
Pensioner Welfare and Department of Expenditure that the services rendered
by the employees under the Malaria Operational Field Research Scheme
(MOFRS) prior to their merger with NMEP on 29.09.95 may be counted for



a, 8 \B

A

pensionary and other benefits in accordance with CCS (Pension Rules 1972).
As regards ACP to the employees, the employees will be entitled to get
benefits from the date of absorption i.e. 29.09.95.
Copies of the said order dated 10.09.03and letters dated
19.08.04 and 02.09.04 is annexed herewith and marked as
annexure ‘A’, ‘B’ and ‘C’.

7. That with regards to the statements made in paragraphs 4.(VI),

4.(VID), 4(VII) and 4.(IX) of the application the humble answering
respondent begs to state that so far the ex-MOFRS employees are concerned
there are no separate Notified Recruitment Rules as they were appointed

~ under the project scheme on the basis of qualification mentioned in the

'ﬁ’

Recruitment Rules of National Vector Borne Diseases Control Programme
(NVBDCP) regular employee under the Directorate, NVBDCP through
advertisement. Necessary orders as regards the promotional avenue exist
only for the drivers of ex-MOFRS working at Regional Office of Health and
Family Welfare, Shillong and various Regional Offices of Health and
Family Welfares under the Directorate of NVBDCP, who were the
emfloyees of erstwhile MOFRS merged with NMEP (now NVBDCP) since
29" September 1995 upon creation of 156 posts on temporary basis. Hence
these employees including the applicants hold isolated posts only.

Further it is to be stated here that vide letter no.T-14020/21/2004-
MAL dated 19.08.04 (Annexure ‘B’ of this W.S.) issued by the Ministry of
Health and Family Welfare in consultation with the department mentioned
above for counting past services of ex-MOFRS from the date of their initial
appointment for pensionary and other benefits in accordance with CCS
(Pension Rules 1972).

Further the 1* ACP would be applicable to the employees in the light
of Department of Personnel and Training of O.A.n0.35034/1/97-Estt (D)
dated 09.08.99 and Ministry of Personnel, Public Grievances and Pension
(DOP&T) 0.A.n0.43019/54/97-Estt (D) dated 15.02.01 after completion of
12 years of regular services and 2" ACP after completion of 24 years of
regular services with effect from 29.09.95 i.e. from the date of their
absorption.

Further it is stated that since said 156 posts are isolated posts and are |

not included in the General Department Semiority Tist a5 they are being ex-
MOFRS staff and their past services prior to t}jfeig' merger with NVBDCP on
29.09.95 are not countable for the grant of ACP as clarified by the Hon’ble
‘Supreme Court, New Delhi. They are not “entitled to get benefits of

| promotion as they are not covered under the Office Memorandum no.

0.A.n0.4301/54/970-Estt (D) dated_15.02.01 issued by of Department of

|

Personnel and Training (Annexure A-1lof the Original Application) for
promotion scheme for staff car drivers.
8.  That the humble answering respondent begs to submit that there is no
merit in the instant application and is liable to be dismissed.

Z5



VERIFICATION.

I, Shri Do, Madhab qu"'s/o VQQ\ e M. XK. P@\?\" presently
- working as Regional Director, Health and Family Welfare Shillong the
applicant do hereby solemnly verify and state that the statements made in
paragraph 1,2 a7 are true to my knowledge ; those made
in paragraphs %4> £ are being matters of records of the case
derived therefrom which I believe to be true and the rest are my humble
submission before this Hon’ble Tribunal.
I have not suppress any material facts.

And I sign this verification on this &6 7% Matet A 07 at Guwahati.
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IN THE SUPREME COURT OF INDIA
- CIVIL APPLLLATD JUPISDICTION

._CIVIL AQEEAL;NOS.‘A44~450,QF 2002

. UXION OF INDIA 4 ORS. S - AZPELLANT (S)
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No. T.14020/21/2004-Mal & 4% ﬁ ",,;," o

Govt. of India ; il‘c}d

(\;\iauES'l'l‘y of Health and F.W. _}’\_ ! g/{ !;

" Deptt. of Health / "13

3 A , Nirman Bhawan, New Delhi. *Sr'
/ : v . Dated the l.‘.l..%:./\ugus1',2004. ‘ ﬁ
;o To . B i

1,

" The Director
NVBDCP )
22-Sham Nath Marg
Dethi-110054.

TR ST A A R

Subject:-Regarding implemenmﬂoh of the order /judgement dated 10.9.2003 passed :
by the Hon'ble Supretive Court of India in the Civil Appeal Nos. 444-450 of o |’
1 2002 -filed by Union of India and others against Shri C.B. Gangadhariah and
" others regarding coun‘rmg of past service of the employees of erstwhile ,
MOFRS. , - !
Mudam, : ' ‘

In pursuonce of lht.‘_jx-do‘u\u\l dated 10.9.2003 by 1he Hon'ble Supreme Court §
of Zrdia in the Civil AppealiMo. 444-450. of 2002~ Union of India and others Vs C.B.
Gargadharich and others . and' with reference to  your letter No. 3- 68/99-’/,8r
NAYP(Adinn.) PIIT duted 16:1.2004 on the above subject, T am directed to say that
. it hes been decided in consullation with Deptt. of PerSonnel and Training, Deptt. of
Pension & Pensioner's Welfare ‘and Deptt. of Expenditure that the services rendered
by the employees’. Under the Maloria Opcra‘noml Field Research Scmeme (MOFRS)
prior o their merger with !\@EP (presently NVBDCP) on 29.9.95 , may be counted for
pensionery and-other bcncfn‘s in accordance’ wn‘h CCS(Pensmn) Rules, 1972 ond
instructions lssucd there undcr rom time to time .

-

. As regards Assured: Cdl ee'n Progression (ACP) to the employees, the employees
will be entitled to'get the’ bcncfnfb from the date of their absorption i.e. 29.9.95 as
clarified by the Hon'ble Supremk Court vide their judgement referred to herein. The
benefits shall be extended to all 156 posts created vide this Ministry's letter no.

T.14011/4/93- Mul duluJ 29.9. 9’-

\
a

Yours f‘.ui'.l F fl_.!lly,
/) AL

(P.K.Chakrabarti) !
Under Secretary to the Govt. of India :

CC.] Y 1o - '
1. Pay & Accounts Offu_en /‘/\OI-I&FW, TCD,22-5ham Naoth Marg,Delhi-54.

Z. PE(COL) Section, Dic.GHS:

3. Finance LDesk-11. . ' »ffm)
4, Soncfion. Folder . M W[I\QN% (UQ,'VZ’\ o
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Government of Indin
National Vector Borne Discases Control Programme

- 22-Shaun Math Marg. Delhi-110054.

Dated the:-

Tlhie Regional Digector, . : 3 )
ROH&TFW, AHMEDABAD/BHUBANES WAR/ \\ e 2 Q“S\/ U 2 SE\' ZUUQ
BIIOPAL/BANGALORE/CALCUTT NV

CHANDIGARI/LUCKNOW/HYDERABAD/

JAIPUR/SHIL L ONG/PATNA.

e e e

, Subject:- l'v[_')rdmg unplementation ol mdp,mcnl daled 10.09.2003 passed by the Hon’ble
- ; supreme Coutt of fndin in the Civil Appead Mos. 444-450 of 2002 filed by U.O.L.
; againist Sh. C.13. Gangadhariah and others regarding counting of past semcc, of’

the employees of erstwhile MOFRS.

Kindly ﬁned cnclosod herewith a -.opy of the Jetter No.T.14020/21/2004-Mal dated
19.08.2004 received fronv MOHM W, Nirman Bhawan, New Delhi, on the subject ciled above,

- conveying therein “that it has been decided in consuitntion wilh Dept. of Personnel and Traing,
Deptt. Of Pension & Pensionicr's Welfare and Deptt. of Expenditure that the services rendered by
tie employees under the Mudaria Operational Field Rescurch Scherme (MOFIFRS) prior Lo eir
merger with NMEP (Presently NVBICP) on 29.09.1995, may be counted for pensionery and
olhier benelils in accordance w]lJ\ CC o(l’umon) Rules, 1972 and wnstructions issucd there under
from Wne to tme. As regards Assured Career Progression (ACP) to the employees, Ui

employees will be entitled Lo get the benefits from tie date of their absorption i.e. 29.69.1995 as
clarificd by the Hon'ble Supreme Court vide their judgnient referred to herein. The benefits rhall .

“be extended to all 156 pm@,, created vide Minisuy's Jelter No.T.14011/4/93-Mal.  dated
29.09.1995.™ .

Therelore, 1t is rcquu(cd 1t necessary mlmn may be taken in accordiice with the
instructions contained there, in tie letter of MOU&F W referred above, dated 19/8/2004 in respect
of the sla(l stationed at your regional office and to release death /retirement benefits to those who
have retired/expired afler 29.09.1995, while counting their services rendered by them under

4OI‘RS prior to Uieir merger wilt NMEP(now N\’))DCP) o1 29.09.1995.

Action taken in the niatier may p]cusc be mtimated to this Directorate.

Y .
A Yours fnithufully,

Encl: As above. -
L (/:\ _’__ S
' - o . ol q\\ "’-—-(P L. Josluf

: e o L Additional Directd )*"'\
Tepyto - )\(\ l
I CAccons Section(loeal

Pay & Acconits Offcer, MOQELETTW, M, "’ -Shamn N )LI\ Marp, Delhi-54,

SALARY

[
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL j Z ,
GUWAHATI BENCH, GUWAHATI. + “
0 2
N
O.A. NO. 297/06 - 7 2 &
(- £
IN THE MATTER OF:-
~ A rejoinder by the Applicants to
the Written Statement /-Reply on )
behalf of the Respondents Nos.
3,4and 5.
\

-AND-

IN THE MATTER OF:-
Shri Montula! Das Gupta &
Another ... Applicants.

VERSUS-

Union of India & 4 others.
....... Respondents.

Most Respectfully Sheweth:-

We, Shri Montulal Das Gupta and Shri L. Rumnong App!icanfs in the

aforesaid OA No. 297/06 file this Rejoinder to the Written Statement / Reply of

the Respondents and do hereby solemnly affirm and state as follows:-

1.

That this Written Statement / Reply does not appear to have been
furnished on behalf of all the Respondents. It has been stated in the
heading that the Written Statement is on behalf of the Respondents No. 3,

4 and 5 and thereafter it has. been stated in the bracket given below

.théreo'f that it is on behalf of the Respondents No. 1, 4 and 5 and lastly it

has been stated in Para 1 of the Reply that the same is on behalf of

. Respondent No. 1 and 5. Therefore, the Authority signing the Written

Statement should clarify on whose behalf the Written Statement has been
filed.

That the facts of the case has been detailed in Para 4 of the O.A. and the
reply thereof given parawise are misconceived and not wholly correct

which are distortion and misleading of facts as it would appear from the
comments furnished below:
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That as regard the averments made in paras 3, 4 and 5 it is stated
that although it has been admitted by the Respondents in their reply
in paragraph 3 that the Applicants were recruited as temporary
employee under the Malaria Operational Field Research Scheme (i.e.
MOFRS) of the Indian Council of Medical Research (ICMR) during
the year 1986/87 wrongly stated as 1886/87 vide Annexure A-1 and
A-2 of the O.A. and attached to the Directorate of National Malaria
Eradication Programme [(now National Vector Borne Disease Control
Programme (NVBDCP)Jand served as project employee for the last
20 (twenty) years, the department should have regularized their
service long before without disowning their responsibility in this
regard by simply stating in para 4 that their service cannot be
counted as regular service under Central Government or under ICMR
when the Malaria Eradication Scheme is continuing since 1950 till
today and as such the department cannot escape their liability after

termination of their service even as temporary employee.

However, after long struggle by the employees, the Govt of
India, Ministry of Health vide their letter No. T.1401 1/4/93-MAL dated
29.09.1995 (Annexure A-5 of O.A) conveyed the approval of the
President for merging the Malaria operational Field Research
Scheme (MOFRS) with the National Malaria Eradication Programme
(NMEP) and sanctioned creation of 156 temporary posts under the
Directorate of National Malaria Eradication Programme as detailed
therein, which included 15 posts of Driver besides other categories of
posts to be filled up by transfer of the existing incumbents.
Consequently, as stated in para 5 of the O.A., the Respondent No. 5
in whose office the Applicants were working issued orders dated
26.03.2006 (Annexure A-6, A-7 of O.A) transferring the Petitioners on
the strength of NMEP w.ef 29.09.1995 as regular temporary
employee.

It has been clearly mentioned in the said order that the
Petitioner will be entitled to other benefits as applicable to other
employees of the Govt. of India as per locality of his posting and other
benefits regarding the counting of past service and other retirement

benefits and carry forward of leave was under consideration.
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(ii)

(i)

That as regards the avermenfs made in paragraph 6 of the Written
Statement it is stated that the orders of the Hon'ble Supreme Court
dated 10.09.1993 in the case of Shri C.B. Gangadharaiah and others,
Laboratory Assistants of Ex MOFRS (Annexure A) who Were also
merged with NMEP by transfer to the newly created posts w.ef.
29.09.1995 as per sanction issued by the Govt. of India’s order dated
29.09.1995 (Annexure A-5 of OA), clarified that the Respondents
(Laboratory Assistant) would be entitled to promotion under ACP
Scheme (Annexure A-18) from the date of absorption. The aforesaid
order of the Hon’ble Supreme Court is not applicable in case of Ex
MOFRS drivers transferred to NMEP, consequent on merger of
MOFR Scheme, as separate promotion scheme for staff car Drivers
of Central Govt. w.e.f. 08.11.1996 has been sanctioned by the Gouvt.
of India, Departrhent of personnel OM dated 15.01.2001 (Annexure
A-11 of OA). It has also been decided by the Govt. of India, Ministry
of Health and F.W. vide their letter dated 19.08.2004 (Annexure B of
the W.S) that the service rendered by the Ex-MOFRS Staff prior to
their merger with NMEP w.e.f’ 29.09.1995 shall be counted for
pensionéry and other benefits as per CCS (Pension) Rules, 1972 and
instructing issued from time to time (Annexure B of the W.S).

That as regards the averments made in paragraph 7 of the Written
statement, the Applicants state that it has been admitted by the
Respondent that “necessary orders as regards promotional avenue
exist only fdr the drivers of Ex-MOFRS Working at Regional Offices
of Health and Family Welfare, Shillong and other Regional Offices of
Health and Family Welfare under the Directorate of NVBDCP who
were the employees of the erstwhile MOFERS merged with NMEP
(now NVBDCP) since 29" September, 1995 upon creation of 156

posts on temporary basis.

As the promotion scheme of the Central Govt. Staff car drivers
has been sanctioned by the Govt.-of India, Department of Personnel
w.e.f 08.11.1996 vide O.M. dated 15.02.2001 read with O M dated
30.11.1993, 27 .07 .1995 and 01.06.1998 (Annexure A-11 to A-14)
and as the Ex MOFRS Drivers have been merged by transfer to the
NMEP (now NVBDCP) w.e.f 29.09.1995 and the applicants have
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been transferred to the newly created 156 posts which includes 15
posts of driver and as also the seniority list of Ex — MOFRS drivers
integrated with NAMP including the Applicants have been fixed by
the Directorate of NAMP (Annexure A-19 of OA) and promotions
have been made in respect of the Drivers of NAMP under the
promotion scheme of the drivers under the Directorate of NAMP the
Applicants being the regular staff car Drivers of NAMP after merger
- are entitled to the promotions under the promotion scheme for drivers
: of the Central Govt. The ACP Scheme (Annexure A-18) is not
applicable in case of Ex MOFRS Drivers merged with NMEP as
~ regular promotion scheme promotibn of Drivers of Cenfral Govt.
including NMEP has been sanctioned by the Govt. of India w.e.f.
. 08.11.1996 (Annexure A-11 of O.A)

The posté created by the Govt. of India (Annexure A-5 of OA)
under the Directorate of NMEP for filing up by transfer of Ex MOFRS
Staff after merger of the MOFRS Scheme with the NMEP and as
such these posts can not be treated as isolated posts as stated by
. the Respondents. |

As regards the past services of the Ex-MOFRS Staff, it has
already been decided by the Gowt. of India vide letter dated
19.08.2004 (Annexure B of the W.S). that the past services of the Ex-
MOFRS Staff prior to merger with the NMEP w.e f 29.09.1995
should be counted for pensionary and other benefits in accordance
with the CCS (Pension) Rules, 1972 and as such for the ends of
justice and fair play Ex-MOFRS Staff cannot be denied all other
service benefits as admissible to the regular employees of NMEP as
already decided by the Central Administrative Tribunal, Bangalore
and Hyderabad vide their. Order dated 20.10.2000 and 15.03.2001
respectively (Annexure 9 and 10 of the O.A).

Further, the Applicants state that promotion is a condition of

service and to deny the Applicants the benefit of promotion as per the

7

b,

1

" promotion scheme for drivers of the Central Govt. sanctioned by the
; Govt. of India w.e.f. 08.11_.1996 (Annexure A-11) as against the staff
icaf drivers of same office of the Regional Directors of Health and

Family Welfare, Shillong and other offices who have already been



promoted as per the prombtion scheme of Drivers (Annexure 11-14 of
OA) when the Applicants have been merged with the strength of
NMEP of the same office, is a discrimination in the matters of
employment and violates _fhe' fundamental right of the Applicants
‘guaranteed under Article 16 of the Constitution of India. Besides, it
also violates the Fundamental Right of the Applicants guaranteed
under Article 14 of the Constitution of India for denial of equaiity as per

the law arbitrarily.

3. That the Applicants have no comments on the statements made in

paragraphs 1 and 2 excepf the comments made in paragraph 1 above.

4, That the Applicants submits that the Respondents are illegally denying
the benefit of promotion to the Applicants as per the promotion scheme
for drivers sanctioned by ‘the Govt. of India w.ef 08.11.1996
(Annexure A- 1 to 14 of OA) even after their transfer against the
sanctioned posts in the Directorate of NMEP consequent on the
merger of MOFR Scheme within 'strengthAof the NMEP Directorate
w.e.f. 29.09.1995, whereas promotions have been granted to the
drivers of NMEP including two drivers from Shillong office of the
Regional Director of Health and Family Welfare (Annexure A-20 to 22
of O.A) as per the promotional scheme of drivers sanctioned by the
Govt. of India w.e.f. 08.11.1996 (Annexure A-11 of OA) which is a clear
violation and denial of legal, constitutional and fundamental rights of
the Applicants for which they have approached the Hon’ble Tribunal for

the ends of justice, equity and fair play.

5. That the humble Applicant prays that the Hon'ble Tribunal would be
pleased to grant the reliefs prayed for in the aforesaid original
Application No. 297/06.

| - | ‘ /A B
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VERIFICATION

{, SHRI MONTULAL DAS GU‘PTA, son of (L) H.R. Das Gupta, aged about
47 years, working as driver in the office of the Regional Director, Health and
Family Welfare, Govt. of India, resident of Motinagar, Shillong, on behalf of
myself and Applicant No. 2 do hereby verify that the contents of paragraph 1 to 3
are true to my personal knowledge and information available from records which

| believe to be true.

Date : 30/04.2007.
Place : Shiliong. Signature of“Applicant
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- MEM O OF APPEARANCE

I Mrs. M.Das, Addl. C.G. S C in the C‘entral Adnnmstratwe Trlbunai

'. Guwahat1 Bench having been authonzed by the Mmlstry of Law & Justlce Govt
of Indla being Respondents No. 4.3 TR authorlty
notified under Sec. 14 of the Administrative Tnbunals Act, 1985 hereby appear for
Respondents No. | 42X and undertake to plead and act for them in all matters in
j;he aforesaid case. o Lo
Place %WM o |
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Counsel
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Respondent(s)

MEMO OF APPEARANCE

i, Smt. Manjula Das, Senior Central Government Standing
Counsel, Central Administrative Tribunal, Guwahati Bench, Guwahati
hereby enter appearance on behalf of the Union of India and Respondent
No....”. XM ... in the above case and |, hereby, undertake to plead and act

for them in all matters in the aforesaid case.

Place: éd/\/\)v\/m/l/v/f\? !
Date: Q\ﬁ/( ’S)M Mrs. Manjula Das,

Sr.Central Government Standing
Counsel, UOI, CAT, Guwahati Bench.



